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RAJYA SABHA 
Friday, the 22nd July, 2022/31 Ashadha, 1944 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

OATH OR AFFIRMATION 

MR. CHAIRMAN: Please sit down. Some of you are Covid-proof, but still the advice is 
to wear mask when you meet others outside, if not inside. Now, Oath or Affirmation.  

Shri Kapil Sibal (Uttar Pradesh) 

PAPERS LAID ON THE TABLE 

Reports and Accounts of NRTU; CRIS, New Delhi and RLDA, New Delhi for various 
years and related papers 

रेल मंतर्ालय मȂ राज्य मंतर्ी (Ǜी दानवे रावसाहेब दादाराव) : महोदय, मȅ िनÇनिलिखत पतर् सभा 
पटल पर रखता हँू:- 

(A) (1) A copy each (in English and Hindi)  of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 

(i) (a)  Annual Report and Accounts of the NRTU Foundation (NRTU), for the
year 2018-19, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India thereon.   

(b) Review by Government on the working of the above Foundation.

(ii) (a)  Annual Report and Accounts of the NRTU Foundation (NRTU), for the
year 2019-20, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India thereon.   

(b) Review by Government on the working of the above Foundation.

(iii) (a)  Annual Report and Accounts of the NRTU Foundation (NRTU), for the
year 2020-21, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India thereon.   

(b) Review by Government on the working of the above Foundation.



 (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (i) (a) to (iii) (a) above. 

[Placed in Library. See No. L.T. 7009/17/22] 

(B) A copy each (in English and Hindi) of the following papers:— 

(i) (a)  Annual Report and Accounts of the Centre for Railway Information 
Systems (CRIS), New Delhi, for the year 2020-21, together with the 
Auditor's Report on the Accounts.     

(b)   Review by Government on the working of the above Centre. 
(c)  Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 7006/17/22] 

(ii) (a)  Annual Report  and Accounts of the  Rail Land Development Authority 
(RLDA), New Delhi, for the year 2020-21, together with the Auditor's  
Report on the Accounts. 

 (b)   Review by Government of the working of the above Authority. 
 (c)  Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 7007/17/22] 

 
 Report and Accounts (2020-21) of HVOC, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN): Sir, on behalf of my colleague, Sadhvi Niranjan Jyoti,  I lay on 
the Table— 

 (1) A copy each (in English and Hindi) of the following papers, under  
sub-section (1) (b) of Section 394 of the Companies Act, 2013 :— 

 (a) Thirty-seventh Annual Report and Accounts of the Hindustan 
Vegetable Oils Corporation Limited (HVOC), New Delhi, for the year 
2020-21, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 

(2)   Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (a) above. 

[Placed in Library. See No. L.T. 7232/17/22] 
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Notifications of the Ministry of Commerce and Industry 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, I lay on the Table— 
 

 A copy each (in English and Hindi) of the following Notifications of the Ministry 
of Commerce and Industry (Department of Commerce), under sub-section (3) of 
Section 19 of the Foreign Trade (Development and Regulation) Act, 1992:-  
 

(1) S.O. 1004 (E), dated 7th March, 2022, amending the import policy 
conditions of items under ITC HS01069000 of Chapter 01 of ITC  (HS), 
2022, Schedule-I (Import Policy). 

(2)  S.O. 1145 (E), dated 14th March, 2022, amending the import policy and 
insertion of policy conditions under Chapter 29 and 38 of ITC (HS), 
2022, Schedule-I (Import Policy).  

(3)  S.O. 1269 (E), dated the 23rd March, 2022, regarding amendment in 
policy condition mentioned of Sl. No. 55 and 57, in Chapter 10 
Schedule-2, ITC (HS) Export Policy, 2018. 

(4)  S.O. 1270 (E), dated the 23rd March, 2022, regarding amendment in 
Export Policy and insertion of policy conditions in Chapter 29 and 38 of 
ITC (HS), 2018. 

(5)  S.O. 1463 (E), dated 29th March, 2022, amending the import policy of 
Urad [Beans of the SPP Vigna Mungo (L.) Hepper] and Tur/Pigeon 
Peas (Cajanus Cajan) under ITC (HS) 2022, Schedule-I  
(Import Policy). 

(6)  S.O. 1549 (E), dated the 31st March, 2022, regarding extension of 
Foreign Trade Policy 2015-2020. 

(7)  S.O. 1559 (E), dated 1st April, 2022, amending the import policy 
condition of Urea in ITC (HS) 2022, Schedule-I (Import Policy). 

(8)  S.O. 2031 (E), dated 30th April, 2022, regarding amendment in import 
policy of ITC (HS) Codes 71123000, 71129100, 71129200, 71129910, 
71129920, and 71129990 under Chapter 71 of Schedule-I  
(Import Policy) of ITC (HS), 2022. 

(9)  S.O. 2053 (E), dated 2nd May, 2022, regarding extension of relaxation 
of the provisions under Notification 20/2015-20 dated 24.08.2021.  

(10) S.O. 2162 (E), dated the 9th May, 2022, amending the Notification  
No. 31/2015-20 dated the 29th September, 2017 regarding Export Policy 
of Guar Gum. 

(11) S.O. 2235 (E), dated the 14th May, 2022, amending Notification  
No. 43/2015-20 dated the 29th October, 2020 regarding Export Policy of 
Onions Seeds. 
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(12) S.O.  2236 (E), dated the 14th May, 2022, amending the export policy 
mentioned at Sl. No 59 of chapter 10 of Schedule 2 of the ITC (HS) 
regarding the Export Policy of Wheat. 

(13) S.O. 2320 (E), dated 19th May, 2022, regarding amendment in import 
policy condition of Fresh Ginger under Chapter 09 of the ITC (HS) 2022, 
Schedule-I (Import Policy). 

(14) S.O.  2321 (E), dated the 19th May, 2022, amending the Schedule 2 of 
ITC (HS) Export Policy, 2018 regarding Export Policy of Bamboo 
Charcoal. 

(15) S.O. 2357 (E), dated 23rd  May, 2022, regarding amendment in import 
policy condition under Chapter 29 and 30 of ITC (HS) 2022,  
Schedule-I (Import Policy).  

(16) S.O. 2375 (E), dated the 25th May, 2022, amending the export policy of 
sugar mentioned at Sl. No. 93 in Chapter 17 of ITC (HS),  
Schedule II. 

(17) S.O. 2378 (E), dated 25th May, 2022, regarding amendment in import 
policy of Paper and incorporation of policy condition in Chapter 48 of ITC 
(HS), 2022, Schedule-I (Import Policy). 

(18) S.O. 2821 (E), dated 21st June, 2022, regarding amendment in Import 
Policy Condition of Water Melon Seeds under ITC(HS) Code 1207 70 90 
of Chapter-12 of ITC (HS), 2022, Schedule-I (Import Policy). 

(19) S.O. 2985 (E), dated the 30th June, 2022, amending the  Export Policy 
of certain items mentioned in Chapter 27 of Schedule 2 of the ITC (HS) 
Export Policy regarding motor gasoline and gas oils. 

[Placed in Library. For (1) to (19) See No. L.T. 7144/17/22] 
 
Report and Accounts (2020-21) of NSC Limited, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SUSHRI SHOBHA KARANDLAJE):  Sir, I lay on the Table— 

(1) A copy each (in English and Hindi) of the following papers, under  
sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 

 

 (a) Fifty-eightieth Annual Report and Accounts of the National Seeds 
Corporation (NSC) Limited, New Delhi, for the year 2020-21, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
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(2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (a) above. 

[Placed in Library. See No. L.T. 7204/17/22] 
 
Report and Accounts (2018-19) of the Textiles Committee, Mumbai and related 
papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA 
VIKRAM JARDOSH):  Sir, I lay on the Table— 
 

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 13 of the Textiles Committee Act, 1963:- 

 (a) Annual Report and Accounts of the Textiles Committee, Mumbai,  for the 
year 2018-19, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Committee. 

(2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (a) above. 

[Placed in Library. See No. L.T. 7554/17/22] 
 
Reports and Accounts (2020-21) of NID, Ahemdabad and FDDI, Noida and related 
papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
SOM PARKASH): Sir, I lay on the Table, a copy (in English and Hindi) of the following 
papers:— 
 

(i)(a) Annual Report and Accounts of the National Institute of Design 
(NID), Ahemdabad, Gujarat for the year 2020-21, together with the 
Auditor's Report on the Accounts. 

(b) Statement giving reasons for delay in laying the papers mentioned at 
(a) above. 

[Placed in Library. See No. L.T. 6149/17/22] 
 

(ii)(a) Annual Report and Accounts of the Footwear Design and 
Development Institute, (FDDI), NOIDA, Uttar Pradesh, for the year 
2020-21, together with the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Institute. 
(c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 7023/17/22] 
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON WATER RESOURCES 

 

SHRI ARUN SINGH (Uttar Pradesh) : Sir, I lay on the Table, a copy (in English and 
Hindi) of the Seventeenth Report of the Committee on Water Resources (2021-22) 
on the Action Taken by the Government on the Observations/Recommendations 
contained in its Twelfth Report (Seventeenth Lok Sabha) on ‘Flood Management in 
the Country including International Water Treaties in the field of Water Resource 
Management with Particular Reference to Treaty/Agreement entered into with China, 
Pakistan and Bhutan’  
 

 

STATEMENTS BY MINISTER 
 

 Status of implementation of recommendations contained in the Eleventh and 
Nineteenth Reports of the Department-related Parliamentary Standing  

Committee on Food, Consumer Affairs and Public Distribution 
 

उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय मȂ राज्य मंतर्ी; तथा पयार्वरण, वन और 
जलवायु पिरवतर्न मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अिǚनी कुमार चौबे): महोदय, मȅ िनÇनिलिखत के 
सबंधं मȂ वƪËय सभा पटल पर रखता हँू:- 
 

(i) Status of implementation of recommendations contained in the Eleventh 
Report of the Department-related Parliamentary Standing Committee on Food, 
Consumer Affairs and Public Distribution on "Price rise of essential 
commodities - cause and effects" pertaining to the Department of Consumer 
Affairs, Ministry of Consumer Affairs, Food and Public Distribution. 
 

(ii) Status of implementation of recommendations contained in the Nineteenth 
Report of the Department-related Parliamentary Standing Committee on Food, 
Consumer Affairs and Public Distribution on Demands for Grants (2022-23) 
pertaining to the Department of Consumer Affairs, Ministry of Consumer 
Affairs, Food and Public Distribution. 

 
 

MOTION FOR ELECTION TO THE COCONUT DEVELOPMENT BOARD, KOCHI 
 

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SUSHRI SHOBHA KARANDLAJE):  Sir, I move the following Motion:— 
 

"That in pursuance of clause (e) of sub-section (4) of Section 4 of the Coconut 
Development Board Act, 1979 (No.5 of 1979), read with clauses (i) and (ii) of 
sub-rule (1) of Rule 4 of the Coconut Development Board Rules, 1981, this 
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House do proceed to elect, in the manner as directed by the Chairman, one 
Member from amongst the Members of the House to be a member of the 
Coconut Development Board." 

 

The question was put and the motion was adopted. 

 
 

STATEMENT REGARDING GOVERNMENT BUSINESS 
 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS ; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS  
(SHRI V. MURALEEDHARAN): Sir, with your permission, I rise to announce that the 
Government Business in the House for the week commencing Monday, the 25th July, 
2022, will consist of:- 
 

1.  Further consideration and passing of the Weapons of Mass Destruction and 
their Delivery Systems (Prohibition of Unlawful Activities) Amendment Bill, 
2022, as passed by Lok Sabha. 

 
2.  Consideration and passing of the following Bills, after they are passed by Lok 

Sabha:- 
 

(i) The Indian Antarctic Bill, 2022; 
(ii) The Anti-Maritime Piracy Bill, 2019; 
(iii) The Family Courts (Amendment) Bill, 2022; 
(iv) The Wild Life (Protection) Amendment Bill, 2021; and 
(v) The National Anti-Doping Bill, 2021. 

 

3.  Consideration and passing of the Central Universities (Amendment) Bill, 
2022, after it is introduced, considered and passed by Lok Sabha. 

 
MR. CHAIRMAN: Hon'ble Members, I have received notices under Rule 267 for 
suspension of rules and take up discussion on a particular subject i.e., price rise from 
Shri Binoy Viswam, Shri Tiruchi Siva, Shri Mallikarjun Kharge, Shri Elamaram Kareem 
and Dr. V. Sivadasan.  This has earlier been disposed of by the House saying that  
‘I am not allowing it, but we will have discussion separately.’  That is what has been 
said.  ...(Interruptions)...  

Shri Jayant Chaudhary has given notice on ‘Need to review Agnipath Scheme.’  
Shri Pramod Tiwari has given notice on ‘Concern over misuse of agencies.’ 
...(Interruptions)... Shri Deepender Singh Hooda has given notice on the same. 
...(Interruptions)... Shri K.C. Venugopal has also given notice on the same subject. 
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...(Interruptions)... As there are opportunities to discuss them through other 
notices... ...(Interruptions)... I will take a serious view if you show placards. 
...(Interruptions)... Please don’t do it. ...(Interruptions)... Please don’t do it. 
...(Interruptions)... Mr. Deepender, what are you doing? ...(Interruptions)... You 
have wasted one week’s precious time of the people and also the Parliament. 
...(Interruptions)... This is not the way, particularly when the House is ready to 
discuss and the Government has also expressed its willingness. ...(Interruptions)... 
Please stop this and also don’t bring placards into the House. ...(Interruptions)...  

 
SHRI JAIRAM RAMESH (Karnataka): Sir, I am on a point of order. 
...(Interruptions)... 
 
MR. CHAIRMAN: There is no point of order. ...(Interruptions)... When there is no 
order, how can there be a point? ...(Interruptions)... There is no point in raising a 
point of order when the House is not in order. You understand this. 
...(Interruptions)...The House is adjourned to meet at 12 o’ clock. 

 

The House then adjourned at seven minutes past eleven of the clock. 

 
 

The House reassembled at twelve of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

 
ORAL ANSWERS TO QUESTIONS  

 
Funds for ongoing/pending projects for farmers 

 
*61. DR. ASHOK KUMAR MITTAL: Will the Minister of AGRICULTURE AND  

FARMERS WELFARE be pleased to State? 
 

(a)  the details of amount allocated and spent by Government for ongoing/ 
pending projects for farmers across the country during the last three 
years and the current year, State/UT wise; 

(b)  whether Government has taken any effective steps so far for  doubling the  

income of farmers;  

(c)   if so, the details thereof;  

(d)   whether the data of beneficiary farmers has been collected; and 

(e)   if so, the details thereof, State/UT-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SHRI KAILASH CHOUDHARY): (a) to (e) The answer is placed on the 
table of the House. 
 

Statement 
 
 (a) Details of amount allocated and released by Government for beneficiary 
oriented Central Sector schemes such as Pradhan Mantri Kisan Samman Nidhi  
(PM-KISAN) and Pradhan Mantri Fasal Bima Yojana (PMFBY) as well as Centrally 
Sponsored Schemes for farmers across the country during the last three years and 
allocation for the current year, State/UT- wise are given at Annexure-I. 
 
 (b) and (c) The Government constituted an Inter-Ministerial Committee in 
April, 2016 to examine issues relating to “Doubling of Farmers Income” and 
recommend strategies to achieve the same. The Committee submitted its Report to 
the Government in September, 2018 containing the strategy for doubling of farmers’ 
income recognising agriculture as a  value led enterprise and has identified 
seven major sources of growth viz., (I) improvement in crop productivity;  
(II) improvement in livestock productivity; (III) resource use efficiency or savings in the 
cost of production; (IV) increase in cropping intensity;(V) diversification towards 
high value crops; (VI) improvement in real prices received by farmers; and (VII) shift 
from farm to non-farm occupations. After acceptance of the DFI Committee 
recommendations, the Government has constituted an ‘Empowered Body’ to review 
and monitor the progress. 

The Government has adopted several developmental programmes, schemes, 
reforms and policies that focus on higher incomes for farmers. All these policies & 
programmes are being supported by higher budgetary allocations and non-budgetary 
financial resources by way of creating corpus funds like the Micro Irrigation Fund etc. 
There have been several reforms to unleash potential, e.g. Promotion of 10,000 FPOs 
along with necessary financial support under Atma Nirbhar Package (Agriculture), 
impetus for creation of infrastructure through the Agriculture Infrastructure Fund 
(AIF), supplementary income transfers under PM-KISAN; risk mitigation through the 
Pradhan Mantri Fasal Bima Yojna (PMFBY); emphasis on micro irrigation through the 
Pradhan Mantri Krishi Sinchai Yojana (PMKSY); increase in Minimum Support Price 
(MSPs) for all Kharif & Rabi Crops ensuring a minimum of 50 percent of profit margin 
on the cost of production to provide remunerative price to farmers; focus on ancillary 
activities such as bee-keeping, Rashtriya Gokul Mission, Blue Revolution etc; access 
to credit through Interest Subvention Scheme and Kisan Credit Card (KCC) that  now 
offers production loans to even dairy & fishery farmers besides agricultural crops etc. 
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Noteworthy steps to increase production and productivity in the agriculture sector and 
increase the income of farmers are listed in Annexure-II. 

 
(d) and (e) Beneficiaries are selected by State governments. Details of 

beneficiaries of Central sector schemes like PM-KISAN   and PMFBY as well as major 
beneficiary oriented Centrally Sponsored Schemes are given at Annexure-III.  
 

Annexure- I 
 

1. State wise allocation & release in respect of beneficiary oriented Centrally 
Sponsored Schemes of DA&FW*  

(Rs. in crores) 
S. 
No 

States  
2019-20 2020-21 2021-22 2022-23 
Alloc. Release Alloc. Release Alloc. Release Alloc. 

1 
Andhra 
Pradesh 

1179.75 1208.17 1043.31 844.92 834.72 510.40 528.80 

2 
Arunachal 
Pradesh 

121.50 74.54 159.66 138.70 124.67 73.69 93.57 

3 Assam 665.03 475.29 584.81 440.58 442.44 278.10 490.42 
4 Bihar 460.83 234.13 451.89 200.86 413.35 162.90 316.76 
5 Chhattisgarh 560.86 372.20 523.68 393.88 408.13 169.25 281.83 
6 Goa 35.01 7.51 36.08 10.25 27.33 2.12 22.36 
7 Gujarat 741.85 553.49 746.48 524.60 795.11 284.62 330.97 
8 Haryana 302.39 179.47 352.22 346.30 380.07 199.92 213.55 

9 Himachal 
Pradesh 

189.63 179.95 219.31 139.37 194.09 70.78 141.93 

10 J&K 280.60 154.61 212.18 116.55 88.98 85.85 66.58 
11 Jharkhand 324.40 134.38 315.79 119.77 212.67 59.77 140.42 
12 Karnataka 1039.47 1018.64 1078.54 1002.87 1088.46 934.28 559.72 
13 Kerala  168.20 108.14 192.04 132.61 151.74 167.88 132.57 

14 
Madhya 
Pradesh 

1131.05 706.83 1108.88 358.20 941.91 336.35 615.32 

15 Maharashtra 1112.68 996.77 1197.40 817.30 1067.17 511.52 638.39 
16 Manipur 140.49 121.45 151.54 92.54 148.28 128.72 92.54 
17 Meghalaya 112.66 34.57 99.12 50.95 83.97 27.47 72.69 
18 Mizoram 114.73 85.34 114.78 98.40 158.23 73.17 115.91 
19 Nagaland 207.96 195.22 204.08 183.78 180.06 144.12 127.53 
20 Odisha  594.53 541.27 567.98 355.46 429.93 150.97 332.03 
21 Punjab 253.24 63.22 272.60 73.24 266.65 99.35 170.67 
22 Rajasthan 848.47 381.89 951.12 689.26 786.87 382.63 510.29 
23 Sikkim 117.74 94.35 128.79 76.79 123.19 67.04 63.94 

10 [RAJYA SABHA]



24 Tamil Nadu 1041.12 1081.32 929.91 927.95 1018.58 484.79 489.73 
25 Telangana 564.98 185.09 391.32 44.13 379.69 14.23 446.75 
26 Tripura 187.06 146.88 142.44 86.34 130.75 74.97 142.20 
27 UttarPradesh 944.19 746.69 1279.04 1002.31 1085.70 568.55 693.84 
28 Uttarakhand 340.65 233.45 385.09 353.11 247.68 209.09 309.89 

29 
West 
Bengal 532.54 339.14 508.99 395.06 446.93 173.06 353.47 

30 Delhi 21.42 0.55 1.90 0.19 1.11 0.00 1.40 
31 Puducherry 10.63 7.04 9.40 2.33 9.64 1.00 9.40 

32 
A&N 
Islands 

8.78 3.79 10.31 2.90 8.31 3.13 6.70 

33 Chandigarh 2.45 0.00 2.19 0.00 0.13 0.00 0.10 

34 
D & N 
Haveli 

18.02 1.35 0.60 0.00 0.45 0.00 1.10 

35 
Daman & 
Diu 

3.66 0.04 1.10 0.00 0.91 0.00 0.10 

36 
Lakshadwe
ep 

5.78 0.00 5.14 0.00 0.50 0.00 0.50 

37 Ladakh  5.73 2.40 46.01 20.79 40.25 26.75 39.92 
38 Others 102.43 112.17 92.04 96.69 0.00 85.23 0.00 

Total 14492.54 10781.34 14517.37 10138.74 12718.66 6561.66 8553.88 
*Allocation and release of funds in respect of beneficiary oriented centrally sponsored schemes of 
DA&FW such as Sub Mission on Agriculutural Mechanization, National Food Security Mission- Crops, 
National Food Security Mission (Oil Seeds & Oil Palm), Sub Mission on Agricultural Extention, 
Parampragat Krishi Vikas Yojana, Sub-Mission on Seed and Planting Material (SMSP), Mission for 
Integrated Development of Horticulture, Per Drop More Crop  & Rashtriya Krishi Vikas Yojana, Soil 
Health Management, Soil Health Card and Rain fed Area Development 
 
2. State-wise release under PM KISAN        

                  (Rs. in crores) 
Sl. 
No.  

States 
2019-20 2020-21 2021-22 2022-23 Total 

Amount 

1 
Andaman and 
Nicobar Islands 

9.31 9.17 9.32 3.05 32.64 

2 Andhra Pradesh 2,630.61 2,822.71 2,921.52 926.19 9,938.84 
3 Bihar 3,697.98 3,694.35 4,963.64 1,681.08 14,079.36 
4 Chandigarh 0.25 0.24 0.24 0.01 0.74 
5 Chhattisgarh 1,332.03 1,294.02 1,729.07 608.17 4,985.33 
6 Delhi 8.15 6.80 9.17 3.20 27.32 
7 Goa 3.83 5.10 5.65 1.95 16.95 
8 Gujarat 3,396.83 2,678.06 3,592.25 1,182.32 11,379.74 
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9 Haryana 848.45 1,172.03 1,138.65 389.04 3,731.56 
10 Himachal Pradesh 653.86 401.73 563.93 196.37 1,901.87 

11 
Jammu and 
Kashmir 

581.56 636.68 657.97 248.90 2,211.67 

12 Jharkhand 532.10 1,394.53 1,112.64 351.21 3,482.50 
13 Karnataka 3,013.50 2,610.22 2,789.23 1,273.33 9,689.47 
14 Kerala 2,405.34 1,612.74 2,183.00 706.15 7,091.29 
15 Ladakh 8.41 9.59 10.80 3.62 33.85 
16 Lakshdweep - 0.93 0.28 - 1.21 
17 Madhya Pradesh 3,845.70 4,145.62 5,129.95 1,680.75 14,802.01 
18 Maharashtra 5,204.13 6,109.27 6,415.48 2,049.12 20,073.23 
19 Odisha 1,675.78 1,438.69 2,711.38 709.98 6,703.94 
20 Puducherry 7.19 4.92 6.16 2.04 21.12 
21 Punjab 912.65 1,068.58 1,030.96 337.84 3,531.22 
22 Rajasthan 3,429.97 4,051.92 4,498.65 1,474.79 13,455.33 
23 Tamilnadu 2,199.54 2,177.86 2,238.69 706.72 7,704.33 
24 Telangana 2,265.58 2,022.88 2,267.02 738.92 7,643.98 

25 
Dadra and Nagra 
Haveli and Daman 
and Diu 

10.50 4.89 8.27 3.82 27.82 

26 Uttar Pradesh 10,738.27 14,271.89 15,753.79 5,053.12 48,010.95 
27 Uttarakhand 437.40 513.19 545.91 179.34 1,741.31 
28 West Bengal - - 2,615.00 1,003.49 3,618.49 

29 
Arunachal 
Pradesh 

33.88 51.95 56.39 21.78 164.00 

30 Assam 805.81 292.34 943.71 107.32 2,254.06 
31 Manipur 118.43 195.54 171.26 68.32 554.98 
32 Meghalaya 53.13 98.23 114.47 3.10 268.94 
33 Mizoram 42.90 80.14 64.29 17.83 209.51 
34 Nagaland 101.89 111.74 121.23 38.30 377.99 
35 Sikkim 0.35 5.73 6.79 0.00 12.86 
36 Tripura 117.10 124.41 133.01 45.27 449.71 
  Total  51,122.43 55,118.70 66,519.76 21,816.43 2,00,230.11 
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3. State-wise details of PMFBY    
                       

State/UT 
Name 

2019-20 2020-21 2021-22 
Farmers 
Applicat

ions 
Insured  
(lakh) 

Area 
Insured 

(lakh 
ha) 

Paid 
Claims 

Rs. 
Crore 

Farmers 
Applicat

ions 
Insured 
(lakh) 

Area 
Insured 

(lakh 
ha) 

Paid 
Claims 

Rs. 
Crore 

Farmers 
Applicati

ons 
Insured 
(lakh) 

Area 
Insured 

(lakh 
ha) 

Paid 
Claims 

Rs. 
Crore 

Andhra 
Pradesh 

27.9 20.1 1,253.3 - - - - - - 

Assam 10.1 5.7 17.4 16.6 10.7 - 9.4 5.4 - 
Bihar - - - - - - - - - 
Chhattisgarh 40.2 24.3 1,296.6 51.6 24.8 880.9 58.4 23.0 610.9 
Goa 0.01 0.001 0.01 0.001 0.0001 - 0.001 0.0001 - 
Gujarat 24.8 29.4 111.7 - - - - - - 
Haryana 17.1 22.5 932.9 16.5 18.9 1,145.2 14.5 16.1 609.7 
Himachal 
Pradesh 

2.8 0.9 67.0 2.4 31.5 23.4 2.3 32.1 8.5 

Jammu & 
Kashmir 

- - - - - - 0.9 0.4 12.3 

Jharkhand 10.9 6.5 - - - - - - - 
Karnataka 21.3 21.7 1,353.4 16.1 16.1 997.9 19.3 17.4 361.9 
Kerala 0.6 0.4 85.9 0.8 0.4 72.0 0.9 0.4 - 
Madhya 
Pradesh 

89.6 117.1 6,159.0 84.2 129.4 6,574.3 88.8 114.7 0.01 

Maharashtra 145.7 79.2 6,758.6 124.1 68.2 1,137.9 99.0 59.0 2,769.2 
Manipur 0.03 0.03 1.1 - - - 0.03 0.02 1.5 
Meghalaya 0.01 0.003 0.2 0.001 0.001 0.1 - - - 
Odisha 48.8 18.7 1,152.8 97.5 11.9 558.6 79.8 10.1 316.2 
Puducherry 0.1 0.1 7.1 0.1 0.1 - 0.3 0.1 - 
Rajasthan 85.9 97.9 4,912.5 107.6 113.6 4,079.6 333.4 106.1 2,419.8 
Sikkim 0.0002 0.00004 - 0.001 0.0002 0.02 0.02 0.003 - 
Tamil Nadu 38.9 14.2 1,116.8 59.8 17.4 1,830.0 58.2 16.3 - 
Telangana 10.3 11.3 - - - - - - - 
Tripura 0.4 0.1 0.8 2.6 0.4 2.2 3.2 0.5 - 
Uttar 
Pradesh 

47.0 36.8 1,082.7 41.9 31.5 499.7 40.3 29.2 544.0 

Uttarakhand 2.1 1.1 103.2 1.7 9.9 129.9 1.8 9.3 29.2 
West 
Bengal 

- - - - - - - - - 

GRAND 
TOTAL 

624.7 508.1 26,413 623.4 484.9 17,932 810.4 440.1 7,683 

*PMFBY is a demand driven scheme and no state-wise allocation is made, BE for 2022-23 is Rs. 
15,500 crores. 
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Annexure- II 
 

Noteworthy steps taken by DA&FW for the agriculture sector  
 

1. Unprecedented enhancement in budget allocation 
 In the year 2013-14, the Budget allocation for Ministry of Agriculture, & FW was 

only Rs. 27662.67 crore. This has increased by more than 5.6 times to  
Rs. 1,32,513.62 crores in 2022-23.   

  
2. Record food grains and horticulture production 
 Food grain production has increased from 265.05 million tonnes in 2013-14 to 

record 314.51 million tonnes in 2021-22 (as per 3rdadvance estimates) which is 
the highest ever food grain production. As per second advanced estimate, 
horticulture production during 2021-22 was 341.63 million MT. which is the 
highest ever for Indian horticulture. 

 

3. Increase in productivity 
 Percentage increase in productivity (yield) between 2013-14 and 2021-22 is 

16% for rice, 11% for wheat and 30% for coarse cereals. 
 
4.  Fixing of MSP at one-and-a half times the cost of production – 

● MSP for Paddy (common) has increased to Rs. 2040 per quintal in 2022-23 
from Rs. 1310 per quintal in 2013-14. 

● MSP for Wheat increased from Rs. 1400 per quintal in 2013-14 to Rs. 2015 
per quintal in 2021-22. 

 

5. Launch of the National Mission for Edible Oils – Oil Palm -  
NMEO has been approved with a total outlay of Rs 11,040 crore. This will bring 
an additional area of 6.5 lakh ha under Oil Palm plantation with 3.28 lakh ha in 
the north-eastern states and 3.22 in the rest of India in the next 5 years.  
  

6. Increase in procurement from farmers 
 The procurement under Kharif 2021-22 and Rabi 2022 season (presently 

ongoing) as on 29.06.2022, a quantity of 28,59,804.16 MT of pulses, oilseeds 
and copra having MSP value of Rs. 15,254.66 crore benefiting 13,51,078 
farmers has been done.  

 
7. Income support to farmers through PM KISAN           
 More than Rs. 2 lakh crore has been released so far to approximately 

11.37 crore eligible farmer families as of now. 
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8. Pradhan Mantri Fasal BimaYojana (PMFBY)        
  Since inception, 37.57 crore farmer applications enrolled and over 10.95 crore 

(Provisional) farmer applicants have received claims of over Rs. 1,19,443 
crores. Thus for every 100 rupees of premium paid by farmers, they have 
received about Rs. 474 as claims. 

 
9. Institutional credit for agriculture sector 

● Increased from Rs. 7.3 lakh crore in 2013-14 with a target to reach  
Rs. 18.5 lakh crore in 2022-23.   

● A special drive has been undertaken since February 2020 to provide 
concessional institutional credit with focus on covering all PM-KISAN 
beneficiaries through Kisan Credit Cards (KCC). As on 24.06.2022, 
320.29 lakh new KCC applications have been sanctioned with a sanctioned 
credit limit of Rs. 3,63,481 crores as part of the drive. 

 
10. Providing Soil Health Cards to farmers   
       The following numbers of cards have been issued to farmers. 

i. Cycle-I (2015 to 2017) – 10.74 crore 
ii. Cycle-II (2017 to 2019)- 11.97 crore 
iii. Model Village Programme (2019-20)- 19.64 lakh 

  
11. Promotion of organic farming in the country        

● Paramparagat Krishi Vikas Yojana (PKVY) since inception till date, 30934 
clusters have been formed and an area of 6.19 lakh ha has been covered 
benefitting 15.47 lakh farmers. In addition, Under Namami Gange 
Programme 123620 ha area covered and under natural farming 4.09 lakh ha 
area covered.   

● MoVCDNER: 177 Farmer Producer Companies have been formed 
comprising of 153116 farmers and covering 155495 ha area.  

 

12. Agri Infrastructure Fund 
 Since the inception of AIF, the scheme mobilized Rs.9623 Crore worth 
agriculture infrastructure in the country for more than 13126 projects.    

 

13. Promotion of FPOs 
 As on 28.06.2022, 3065 FPOs registered under new FPO scheme. 
 

14. National Beekeeping and Honey Mission (NBHM) - 102 projects for assistance 
of about Rs. 133.31 crores, approved/ sanctioned for funding under NBHM 
during 2020-21 & 2021-22 till date.   
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15. Per Drop More Crop:                  
 Micro irrigation area of 67.45 lakh hectare has been covered and about 61 lakh 

farmers benefitted for micro irrigation from the year 2015-16 to 2021-22. 
 

16. Micro Irrigation Fund 
 In the Budget for 2021-22, the corpus of the fund has been increased to 

Rs.10000 crores. Projects worth Rs 3970.17 crore covering 12.83 lakh hectares 
have been approved. 

 

17. Agricultural Mechanization              
 Since 2014-15 13.88 lakh machines and equipments have been provided to 

farmers on subsidy.   18,824 custom hiring centers, 403 high-tech hubs and 
16,791 farm machinery banks have been established to make available 
agricultural machines and equipments to the farmers on rental basis. 

 

18. Drone technologies in agriculture 
 Standard Operating Procedures (SOPs) released for use of drones in pesticide 

and nutrient application on 21.12.2021 
 
19. Setting up of E-NAM extension Platform 

(i) 1000 mandis of 18 States and 03 UTs have been integrated to e-NAM 
platform. As per Budget announcement 2021-22, additional 1000 mandis 
will be integrated with e-NAM platform. 

(ii)  More than 1.73 Crore Farmers & 2.26 Lakh traders have been registered 
on e-NAM portal. 

(iii)   Rs. 2.04 lakh crore of trade has been recorded on e-NAM platform as on 
28.06.2022. 

 
20. Improvement in farm produce logistics, Introduction of Kisan Rail. 
 First Kisan Rail was started in July 2020. Till 1st July, 2022, 2359 services on  

167 routes have been operated. 
 
21. MIDH - Cluster Development Programme: 
 MoA&FW has identified 55 horticulture clusters, of which 12 have been 

selected for the pilot phase of the CDP.  
  

22. Creation of a Start-up Eco system in agriculture and allied sector 
 During 2019-20 to 2022-23, 999 has selected by different by knowledge 

partners (KPs) and a total of Rs. 5395.14 lakhs grants-in-aid have been 
released   to the respective KPs & R-ABIs for funding to these 999 startups 
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23. Achievement in Export of Agri and Allied Agri- Commodities 
 Value of agri and allied export has increased from 41.86 billion USD in 2020-21 

to 50.24 billion USD in 2021-22 i.e. an increase of 19.99%. The major 
commodities which posted significant growth as compared to previous year 
have been Wheat 273.54%, Other than Basmati Rice 27.29%, Cotton raw 
including waste 48.43% etc. 

 
Noteworthy steps taken by Department of Agricultural Research & Education/ICAR 
for the agriculture sector 
 
 High Yielding Varieties and Hybrids of field crops are the major drivers for 
augmenting the productivity and production for ensuring adequate and nutritious food 
to all people of India as well as meeting the exports demands. A significant production 
enhancement has been achieved across the crops, as a result there is 6.07 times 
production enhancement in food grains, 3.06 times in pulses, 6.98 times in oilseeds, 
11.93 times in cotton and 7 times in case of sugarcane over 1950-51 till 2020-21.  
 
Crop & Horticulture:  
 

 A total of 1575 field crop varieties were released for different Agricultural Crops 
during 2014-21.  During previous 7 years only 934 varieties were developed. 

 Also developed 79 bio-fortified crop varieties with higher levels of Fe, Zn, 
protein, pro-vitamin A etc. 

 In horticultural crops 418 varieties were developed notified during 2014-21 to 
supplement nutrition and income security as compared to 268 varieties during 
the previous 7 years period.  

 During last 7 years ICAR produced & supplied more than 8.19 lakh quintals of 
breeders’ seed of various high yielding crop varieties.  During the previous  
7 years 7.11 lakh quintals was provided. Besides, more than 11,200q seed of 
biofortified varieties was also produced and supplied to public and private seed 
production agencies.    

 Wheat productivity has reached to highest level of 3444 kg/ha compared to  
913 kg/ha during 1964-65. Total wheat production has touched to its highest 
108.75 mt.  

 Pulse production has increased from 17.15 tones from 2014-15 to 25.58 tones 
during 2020-21, which led to significant reduction in imports of pulses.  
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Natural Resource Management & Engineering:  
 

 During 2014-21, 42 Multi - enterprise integrated farming system (IFS) models 
were developed as compared to 18 such models during 2007-13. Higher 
income to the tune of Rs. 1.5 - 3.6 lakhs per annum per hectare can be 
realized with these models. 

 ICAR has taken lead to promote Natural & organic farming in the country.  The 
Natural &organic farming has been identified important for augmenting income 
of the farmers and also arresting the soil degradation. During 2014-21, 37 
organic farming packages were developed by ICAR against 14 during  
2007-13. 

 All ICAR research institutes/ agricultural universities and KVKs have been 
directed to promote natural & organic farming. 

 ICAR Institutes developed 117 new machines equipments during last 7 years as 
against 65 developed during the previous 7 years. Besides, 25719 farm 
machines prototypes were developed and provided to stakeholders during 
2014-21as against 23499 during 2007-13.The cost effective and energy efficient 
improved equipment has resulted in saving of costly inputs (seeds, fertilizers, 
fuel, chemicals, water, electricity) up to 20-40% ensuring improving 
productivity of major crops through timeliness and quality of unit operations 
and reduction in total losses.  

 
Animal Interventions:   
 

 During 2014-21, 56 new breeds of animal and birds were 
registered/accessioned as compared to 15 breeds during 2007-14.  

 Developed 9 varieties of pigs (Rani, Asha, HD-K75, Jharsuk, Mannuthy white, 
Lumsning, TANUVAS KPM Gold, SVVU-T-17 and Lnadly) with higher body 
weight at marketable age of 8 months.  

 Developed 12 poultry varieties suitable for backyard poultry with egg 
production ranging from 118 to 260 eggs per year and body weight 1300 g to 
2850 g at 20 weeks age. These birds provide a very good means of 
supplemental income generation for farmers.  

 During 2014-21 47 vaccines/vaccine candidates and diagnostic kits were 
developed to prevent livestock and poultry diseases. During 2007-14,  
25 vaccines/vaccine candidates were developed. 

 To augment the fish production, fish breeding and seed production 
technologies were developed for 25 species of food fishes during 2014-21.  
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 25diagnostic/analysis kits for disease diagnosis, water quality analysis and 
adulterants/contaminants in fish have been developed during 2014-21, of 
which 8 kits have been commercialized till date.  

 49 high-value compounds and nutraceuticals from seaweeds and marine 
organisms were developed during 2014-21 as compared to 37 compounds 
developed during previous 7 years.  

 

Lab to Land:  
 

 During 2014-21, 91.43 crore agro-advisories were provided to the farmers 
through mobiles.  

 KVKs trained 100.05 lakh farmers and 9.50 lakh extension personnel during 
2014-21. 

 During 2014-21 to 12.48 lakh frontline demonstrations (FLDs) were organised 
for farmers.  The FLDs enabled capacity building of 100.05 lakh farmers 
including farm women and rural youth. This included 5.40 lakh exclusive FLDs 
for pulses and oilseeds. 

 During 2014-21, 2.44 lakh on-farm trials were of improved technologies were 
done at farmers’ fields.  

 The KVKs also produced and provided to the farmers 2014-21, 15.86 lakh 
quintals improved seed were production in KVKs besides 2862.44 lakh quality 
planting materials.   

 The KVKs also provided 1631.0 lakh improved strains of the livestock and fish 
finger lings to farmers during 2014-21.   

 Established 7251 units of agro-enterprises benefitting 16707 rural youth under 
the newly launched program, `Attracting and Retaining Youth in Agriculture’ 
(ARYA). 

 ICAR developed 187 mobiles apps on different farm and farmers related 
services during 2014-21. These ICAR apps are now integrated on one common 
platform called KISAAN. 

 Climate resilient technology packages of natural resource management, crops 
and livestock production systems were demonstrated (3.79 lakh 
demonstrations) in 151 villages of 121 vulnerable districts of the country 
covering 1.45 lakh ha area and 3.82 lakh farm animals of 4.83 lakh famers 
under the Technology Demonstration Component of NICRA. 

 13500 villages were adopted under a new initiative called Mera Gaon - Mera 
Gaurav to promote the lab to land process benefitting over 6 lakh farmers. 
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 ICAR provided skill development training aligned with the National Skill 
Qualification Framework to 35002 rural youth by organizing 1766 training 
courses. 

 The Farmer FIRST (Farm, Innovations, Resources, Science and Technology) 
initiative was launched during this period by ICAR with enhanced farmers-
scientists interface to move beyond production and productivity; the 
programme is under implementation at 51 centers under ICAR and SAUs 
spread over 20 states of the country benefitting 50000 farm families of  
250 villages. A total of 82469 participatory demonstrations, and 4369 extension 
programmes have been organized under the project.   

 The KVKs organized campaign for in situ management of crop residues in 
~700 villages in the northern India that was participated by 2 lakh farmers 
which resulted in the drop of burning incidences by 52% in 2019-20 over 2016.   

 
Annexure III 

 
State-wise details of number of farmer benefitted 

 

1. PM KISAN  

Sl. 
No.  

States 2018-19 2019-20 2020-21 2021-22 
2022-23  
(as on 
23.06.2022) 

1 
Andaman and 
Nicobar Islands 

8981 15604 15229 15366 14890 

2 Andhra Pradesh 3189049 4918099 4824083 4608780 4348733 
3 Bihar 211532 6070575 7580655 8162691 8221451 
4 Chandigarh 41 421 394 391 7 
5 Chhattisgarh 110233 2038132 2709165 2931845 2526854 
6 Delhi 0 12684 13482 14844 14845 
7 Goa 2075 7549 8672 9409 8529 
8 Gujarat 2651370 5000409 5427477 5864269 5802487 
9 Haryana 916937 1476000 1821993 1871212 1830828 

10 
Himachal 
Pradesh 

429911 869052 892569 935306 932476 

11 
Jammu and 
Kashmir 

432797 953419 1108545 1104465 1083461 

12 Jharkhand 460115 1359093 2306848 1749286 1578170 
13 Karnataka 15927 4797819 4997954 5112901 4897649 
14 Kerala 920264 2931995 3432574 3542016 3456566 
15 Ladakh 7123 13547 17355 17362 17279 
16 Lakshdweep 0 0 1741 837 0 
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17 Madhya Pradesh 0 6198523 7918713 8423491 8220923 
18 Maharashtra 1476066 8691599 10348635 10488917 10074737 
19 Odisha 840527 3607346 2314071 3302861 3303589 
20 Puducherry 4016 9860 10405 10328 10097 
21 Punjab 905918 1631450 1692709 1704321 1686285 
22 Rajasthan 0 5334013 6432748 7128121 7067875 
23 Tamilnadu 1907623 3601537 3697959 3707495 3204098 
24 Telangana 1747937 3447229 3546607 3631946 3548500 

25 
Dadra & Nagra 
Haveli and 
Daman & Diu 

1774 13527 10659 12732 12727 

26 Uttar Pradesh 10969366 20092233 22944302 24360363 23800267 
27 Uttarakhand 327387 746210 842378 894094 880445 
28 West Bengal 0 0 0 4616274 4583072 

29 
Arunachal 
Pradesh 

0 63387 91658 93238 94742 

30 Assam 524447 1274875 987905 1196295 432265 
31 Manipur 7163 261149 412527 289037 300412 
32 Meghalaya 0 98076 180167 192435 14354 
33 Mizoram 21729 70652 146526 105643 86376 
34 Nagaland 24097 194420 196829 199012 182121 
35 Sikkim 0 1716 6032 9985 1 
36 Tripura 149564 198716 218263 218493 219115 
  Total  28263969 86000916 97157829 106526061  102456226 

 
2.  Pradhan Mantri Fasal Bima Yojana (PMFBY) 
 

No. of farmer applications Insured (in lakhs) 
States  2018-19   2019-20   2020-21   2021-22  
 Andhra Pradesh  24.5 27.9 - - 
 Assam  0.8 10.1 16.6 9.4 
 Bihar  - - - - 
 Chhattisgarh  15.7 40.2 51.6 58.4 
 Goa  0.003 0.01 0.001 0.001 
 Gujarat  21.7 24.8 - - 
 Haryana  15.1 17.1 16.5 14.5 
 Himachal Pradesh  2.7 2.8 2.4 2.3 
 Jammu & Kashmir  1.5 - - 0.9 
 Jharkhand  13.0 10.9 - - 
 Karnataka  19.8 21.3 16.1 19.3 
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 Kerala  0.6 0.6 0.8 0.9 
 Madhya Pradesh  74.5 89.6 84.2 88.8 
 Maharashtra  148.7 145.7 124.1 99.0 
 Manipur  0.01 0.03 - 0.03 
 Meghalaya  0.01 0.01 0.001 - 
 Odisha  21.1 48.8 97.5 79.8 
 Puducherry  0.1 0.1 0.1 0.3 
 Rajasthan  72.1 85.9 107.6 333.4 
 Sikkim  0.002 0.0002 0.001 0.02 
 Tamil Nadu  25.7 38.9 59.8 58.2 
 Telangana  8.0 10.3 - - 
 Tripura  0.02 0.4 2.6 3.2 
 Uttar Pradesh  61.4 47.0 41.9 40.3 
 Uttarakhand  1.9 2.1 1.7 1.8 
 West Bengal  53.2 - - - 
 GRAND TOTAL  582.1 624.7 623.4 810.4 

 
3. Seed Village Programme under Sub Mission on Seeds and planting Materials  

(SMSP) 
 

No. of farmers benefited  
S.No. Name of State 2019-20 2020-21 2021-22 

1 Andhra Pradesh 52,975             61,325                           -  
2 Arunchal Pradesh -                    -                      32,000  
3 Assam 5,33,850        10,78,675                 4,02,084  
4 Bihar 75,727                    -                      83,015  
5 Central Agency 44,538             74,598                    43,461  
6 Chhattisgarh 90,893             78,369                 1,22,748  
7 Gujarat 7,301             15,984                           -  
8 Himachal Pradesh 2,27,866          2,26,665                 1,26,541  
9 Jammu & Kashmir 1,89,873          2,31,846                 1,63,153  
10 Karnataka 8,968               7,241                      3,887  
11 Madhya Pradesh 3,28,538          6,72,275                 4,45,400  
12 Maharashtra 5,72,292          1,25,798                 3,93,781  
13 Nagaland 8,759             10,100                           -  
14 Orissa 31,120                    -                             -  
15 Puducherry -                  101                           -  
16 Rajasthan 71,280          1,39,438                 2,16,634  
17 Sikkim 5,500                    -                           715  
18 Tamilnadu 5,72,390          6,85,753                 6,67,127  
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19 Telangana 58,550             20,225                           -  
20 Uttar Pradesh 1,93,536          1,14,416                 1,79,994  
21 Uttarakhand 1,39,887          1,01,957                    24,734  
22 West Bengal 350                    -                             -  
23 Grand Total 3214193 3644766 2905274 

 
4.  SUB-MISSION ON AGRICULTURAL MECHANIZATION (SMAM) 

 

( No. of Farmers Benefitted) 
STATE 2019-20 2020-21 2021-22 

Andhra Pradesh 27511  0  0 
Arunachal 5731 12650 6045 
Assam 0  0 0 
Bihar 0 2088  0 
Chhattisgarh 5795 6323 6916 
Gujarat 2906 1708 1306 
Haryana 2000  0  0 
HP 11744 6925  0 
J&K 111 973 3635 
Jharkhand 0  0  0 
Karnataka 38021 22414 19871 
Kerala 7708 14830 27390 
MP 30500 23444 4200 
Maharashtra 8090 4800 11110 
Manipur 3740 110 1996 
Meghalaya 571 630 113 
Mizoram 420 1750 50 
Nagaland 1800 2255 1772 
Orissa 8990 7444 167 
Punjab 0  0  0 
Rajasthan 0 451  0 
Sikkim 2752 100 103 
Tamil Nadu 8708 3241 775 
Telengana 0  0  0 
Tripura 8580 5250  0 
UP 18843 8572 12 
Uttarakhand 6483 5012 6979 
West Bengal 391 118  0 
D&D Nagar Haveli 89  0  0 
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Puducherry 285  0  0 
Ladakh 0 1314   
TOTAL 201769 132402 92440 

 
5. Details of farmers benefitted under ATMA scheme during 2017-18 to 2022-23 

 
S. No. States/Uts 2019-20 2020-21 2021-22 

1 Andhra Pradesh 106443 352044 108684 
2 Bihar 267604 320967 346308 
3 Chhatisgarh 131744 96625 104945 
4 Goa 9131 6017 10423 
5 Gujarat 447320 304197 300183 
6 Haryana 76060 42418 47504 
7 Himachal Pradesh 17753 23571 31860 
8 Jammu & Kashmir 12934 5522 21367 
9 Jharkhand 63548 68771 40373 
10 Karnataka 149324 171217 120270 
11 Kerala 184882 27160 25112 
12 Maharashtra  358278 219745 300551 
13 Madhya Pradesh 83270 77065 51269 
14 Orissa 72465 60318 52300 
15 Punjab 62258 42879 74724 
16 Rajasthan 174505 108307 208486 
17 Telangana 81092 27735 13843 
18 Tamil Nadu 348629 503082 458674 
19 Uttar Pradesh 564704 658279 509728 
20 Uttarakhand 68003 63132 40309 
21 West Bengal 293560 148820 181816 
22 Assam 8114 5267 18347 
23 Arunachal Pradesh 91358 53975 118463 
24 Manipur 4725 18529 12570 
25 Meghalaya 9849 12878 15406 
26 Mizoram 9220 4780 3460 
27 Nagaland 85304 64894 1800 
28 Tripura 18989 10032 3348 
29 Sikkim 10496 8328 5658 
30 Delhi 0 200 200 
31 Puducherry 6292 4134 1792 
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32 A&N 7225 5373 7967 
33 Laddakh 0 10608 1014 

TOTAL: - 3825079 3526869 3238754 
 
6. Pradhan Mantri Krishi Sinchayee Yojana (PMKSY)- Per Drop More Crop 
 

(No. of Farmers Benefitted) 
S. No. State 2018-19 2019-20 2020-21 

1 Andhra Pradesh 171535 103188 
2 Bihar 2066 1718 1408 
3 Chhattisgarh 21423 31361 21470 
4 Goa 174 93 159 
5 Gujarat 84399 76425 74414 
6 Haryana 9392 11861 14992 
7 Himachal Pradesh 502 4530 3000 
8 Jharkhand 6934 10782 3148 
9 Jammu & Kashmir - 53 1020 
10 Karnataka 227382 248937 326814 
11 Kerala 1803 450 390 
12 Madhya Pradesh 26093 16193 8846 
13 Maharashtra 175084 199262 21980 
14 Odisha 23168 20950 463 
15 Punjab 337 511 582 
16 Rajasthan 32086 42977 46849 
17 Tamil Nadu 156056 190025 208639 
18 Telangana 37596 3831 9574 
19 Uttarakhand 9618 9472 7081 
20 Uttar Pradesh 38247 41842 43346 
21 West Bengal 7386 18489 20207 
22 Arunachal Pradesh 2727 5296 7909 
23 Assam 379 10949 6682 
24 Manipur 2562 4308 3308 
25 Mizoram 1165 1371 952 
26 Nagaland 871 1347 970 
27 Sikkim 6021 4191 3580 

  Total 1045006 1060412 837783 
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7. Soil Health Cards  
 

Number of Farmers benefitted (distributed to farmers)  
Sl.No. States/UTs 2018-19 2019-20 2020-21 

1 Andaman & Nicobar  7915 1007 3000 
2 Andhra Pradesh 5955299 226487 0 
3 Arunachal Pradesh  22128 225 53 
4 Assam  1300901 66218 0 
5 Bihar  5068432 123866 305223 
6 Chhattisgarh 3105840 59302 387 
7 Dadra and Nagar Haveli 12994 0 0 
8 Goa  12520 2938 6556 
9 Gujarat  8694942 63591 0 
10 Haryana  4082642 25235 18972 
11 Himachal Pradesh 627108 19671 5168 
12 J & K 946770 70246 159890 
13 Jharkhand 545461 58572 0 
14 Karnataka  6157661 65034 40104 
15 Kerala 2209717 80045 118022 
16 Madhya Pradesh  5992885 127585 133000 
17 Maharashtra 9545517 201837 0 
18 Manipur 114522 10010 10010 
19 Meghalaya  205802 3243 8531 
20 Mizoram 15901 2119 0 
21 Nagaland 6000 27304 0 
22 Odisha  1544049 162405 52056 
23 Puducherry 12089 2508 64 
24 Punjab  1160568 17793 19196 
25 Rajasthan  10457699 86341 33347 
26 Sikkim  66000 2936 0 
27 Tamil Nadu  5197325 58317 32750 
28 Telangana 4226005 110664 165527 
29 Tripura  96100 15602 6467 
30 Uttar Pradesh  8348647 255517 20000 
31 Uttarakhand 524437 13645 6700 
32 West Bengal  3298000 4520 0 

Total 89561876 1964783 1145023 
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8.   Paramparagat Krishi Vikas Yojana (PKVY)  
 
Details of State-wise clusters, area and farmers 2018-19 to 2021-22 under PKVY scheme  

S. 
No. 

Name of the State (2018-19 to 2021-22) 
No of 

clusters 
Area (in ha) No of  beneficiaries 

1 Andhra Pradesh 4000 80000 200000 
2 Chhattisgarh 1000 20000 50000 
3 Goa 500 10000 25000 
4 Jharkhand 750 15000 37500 
5 Karnataka 500 10000 25000 
6 Madhya Pradesh 2448 48960 122400 
7 Maharashtra 350 7000 17500 
8 Odisha 720 14400 36000 
9 Punjab 100 2000 5000 

10 Rajasthan 5000 100000 250000 
11 Tamil Nadu 200 4000 10000 
12 Uttar Pradesh 500 10000 25000 
13 Himachal Pradesh 75 1500 3750 
14 Uttarakhand 3900 78000 195000 
15 Chandigarh 65 1300 3250 
16 Lakshadeep 135 2700 6750 
17 Ladakh 250 5000 12500 

  Total 20493 409860 1024650 
PKVY clusters size=20 ha, 
No. of beneficiaries in each clusters= 20 to 50 
No. of farmers=50XNo. of clusters  
 
Funds have not been released to remaining States due to slow progress of the implementation non 
utilization of funds.  
PKVY scheme also discontinue is NE States since 2018-19. 

 
9. Kisan Credit Card (KCC) 
 

A special drive has been undertaken since February 2020 to provide 
concessional institutional credit with focus on covering all PM-KISAN beneficiaries 
through Kisan Credit Cards (KCC). So far, 3.28 crore KCC applications have been 
sanctioned with a sanctioned credit limit of Rs. 3,72,537 crores as part of the drive. 
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MR. DEPUTY CHAIRMAN: Question No. 61; Dr. Ashok Kumar Mittal. … 
(Interruptions) … 
 
SHRI PRAMOD TIWARI:  Sir, LoP wants to speak. …(Interruptions)… 
 
SHRI SHAKTISINH GOHIL: Sir, LoP wants to say something.  …(Interruptions)… 
 
Ǜी उपसभापित : माननीय अशोक कुमार िमǄल जी, आप अपना सवाल पूिछए।...(Ëयवधान)... 
केवल आपका सवाल ही िरकॉडर् पर जाएगा।...(Ëयवधान)... डा. अशोक कुमार िमǄल जी, आप 
अपना पहला सवाल पूिछए।...(Ëयवधान)... केवल आपकी बात ही िरकॉडर् पर 
जाएगी।...(Ëयवधान)... आप अपना ĢÌन पूिछए।...(Ëयवधान)... 
 
डा. अशोक कुमार िमǄल :  उपसभापित महोदय, आपने मुझे सÃलीमȂटरी ĢÌन पूछने का अवसर 
िदया, इसके िलए आपको धन्यवाद।...(Ëयवधान)... यह मेरा सौभाग्य है िक एक सासंद के रूप मȂ 
आज मȅ इस महान सदन मȂ पहली बार बोल रहा हँू।...(Ëयवधान)...  
 
THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Mr. Deputy 
Chairman, Sir, I respect you. …(Interruptions)… 
 
डा. अशोक कुमार िमǄल : सर, मेरा पहला ĢÌन इस देश के अन्नदाता, िकसानȗ से सबंिंधत है। 
...(Ëयवधान)... जो देश के अन्नदाता हȅ, पजंाब के अन्नदाता हȅ...(Ëयवधान)... िकसानȗ की आय 
2022 तक दोगुनी करने का लÑय था और मंतर्ी जी ने बताया िक उसमȂ एमएसपी एक िवशेष िहÎसा 
है।...(Ëयवधान)...   
 
SHRI MALLIKARJUN KHARGE: We want discussion…(Interruptions)…   You are giving 
impression outside that…(Interruptions)…    This is not good. …(Interruptions)… 
     
डा. अशोक कुमार िमǄल :  सर, मेरा माननीय मंतर्ी जी से यह ĢÌन है िक सरकार ने एमएसपी के 
िलए एक सिमित गिठत की है, लेिकन उस सिमित मȂ पजंाब का कोई िरĢेज़Ȃटेिटव क्यȗ नहीं 
है?...(Ëयवधान)... पजंाब सरकार का कोई िरĢेज़Ȃटेिटव क्यȗ नहीं है?...(Ëयवधान)... 
 
Ǜी उपसभापित : धन्यवाद, अशोक जी। आपका सवाल हो गया।...(Ëयवधान)... माननीय मंतर्ी जी, 
कृपया आप उǄर दȂ।...(Ëयवधान)... 
 
Ǜी कैलाश चौधरी : सर, माननीय सदÎय ने जो ĢÌन पूछा है, उसके अनुसार इन्हȗने एमएसपी को 
लेकर सिमित गिठत करने की बात कही है।...(Ëयवधान)... हमारे देश के Ģधान मंतर्ी माननीय 
नरेन्दर् मोदी  जी  ǎारा  जो सिमित   की  बात कही गई थी, मुझे यह बताते हुए Ģसन्नता हो रही है 
िक उस कमेटी का गठन कर िदया गया है।...(Ëयवधान)... उस कमेटी के अंदर िकसानȗ के 
Ģितिनिध भी हȅ, राज्य सरकार के भी Ģितिनिध हȅ, एगर्ीकÊचर के एक्सपटीर्ज़ भी हȅ।...(Ëयवधान)... 

28 [RAJYA SABHA]



उसमȂ सेन्टर्ल गवनर्मȂट के अिधकारी भी हȅ।...(Ëयवधान)...यह सिमित आने वाले समय मȂ िकसानȗ 
के िलए एमएसपी मȂ िकए जाने वाले सुधारȗ के सबंधं मȂ बताएगी।...(Ëयवधान)... इसके साथ ही 
सिमित यह भी सुझाव देगी िक हम देश के िकसानȗ को िकस तरह से इंटीगेर्टेड फािमȊग और 
नेचुरल फािमȊग की िदशा मȂ आगे बढ़ा सकȂ ।...(Ëयवधान)... इस दृिÍट से इस महत्वपूणर् सिमित का 
गठन िकया गया है।...(Ëयवधान)... आने वाले समय मȂ िकसानȗ के िलए जो सारे िरफॉÇसर् होने हȅ, 
िजनको लेकर आगे बढ़ना है, उनमȂ इस महत्पूणर् सिमित का बहुत बड़ा योगदान होने वाला 
है।...(Ëयवधान)...  
 
Ǜी उपसभापित : डा. अशोक जी, आप सकें्षप मȂ अपना दूसरा सवाल पूिछए।...(Ëयवधान)... 
माननीय सदÎयगण, जो लोग वैल मȂ आ रहे हȅ, उनसे मȅ यह आगर्ह करता हँू िक वे अपनी सीट्स 
पर जाएँ।...(Ëयवधान)... Ãलैकाड्सर् लेकर हाउस के वैल मȂ खड़ा होना िनयम के िवपरीत 
है।...(Ëयवधान)... Please go back to your seats. …(Interruptions)…  क्वेÌचन ऑवर बहुत 
महत्वपूणर् है, इसको चलने दीिजए।...(Ëयवधान)...  माननीय सदÎय, कृपया आप अपना ĢÌन 
पूिछए।...(Ëयवधान)...      
  
डा. अशोक कुमार िमǄल : सर, पजंाब के िकसानȗ की िÎथित िंचताजनक है।...(Ëयवधान)... हमारे 
राज्य के कृिष मंतर्ी ने केन्दर् सरकार के मंतर्ी से मुलाकात की और एक पैकेज का आगर्ह 
िकया।...(Ëयवधान)... मȅ आपके माध्यम से माननीय मंतर्ी जी से यह जानना चाहता हँू िक भारत 
सरकार ने उस पैकेज के बारे मȂ क्या सोचा है? ...(Ëयवधान)... यह पैकेज बहुत जरूरी है, तािक 
िकसानȗ की िÎथित को बेहतर करने के िलए, Îटबल बिनȊग की समÎया को हल करने के िलए, 
बॉडर्र एिरया फामर्सर् की समÎया को हल करने के िलए वाटर कंज़वȃशन टेक्नीक्स की समÎया को 
हल करने के िलए उसमȂ उिचत Ģावधान िकया जा सके।...(Ëयवधान)...   
 
Ǜी कैलाश चौधरी : माननीय उपसभापित महोदय, इन्हȗने िकसी Îपेिसिफक पैकेज के बारे मȂ नहीं 
पूछा है, लेिकन िफर भी हमारी सरकार िकसानȗ के िलए किमटेड है और उसके ऊपर काम कर 
रही है।...(Ëयवधान)... पूरे देश के अदंर िकसानȗ के िलए कृिष का बजट बढ़ाया गया है और 
िकसानȗ के िलए 10 हजार एफपीओज़ बनाए जा रहे हȅ।...(Ëयवधान)... फामर्र Ģोǹूसर 
ऑगȃनाइज़ेशन्स बनाए जा रहे हȅ।...(Ëयवधान)... इसके साथ ही राज्य सरकारȗ के जो कृिष मंतर्ी हȅ, 
हमने उनके साथ बठै कर मीिंटग भी की है।...(Ëयवधान)... अभी हाल ही मȂ बȂगलुरु मȂ एक 
अिधवेशन हुआ है, िजसमȂ हर राज्य के कृिष मंतर्ी उपिÎथत हुए और उन्हȗने जो Ģपोज़Êस िदए, 
उनके आधार पर कृिष के िलए आगे काम िकया जाएगा।...(Ëयवधान)...िनिÌचत रूप से, माननीय 
सदÎय ने Îपेिशयली पजंाब के िकसानȗ के बारे मȂ पूछा है, इसिलए मȅ यह बताना चाहता हँू िक देश 
भर मȂ कृिष की िजतनी भी योजनाए ंचल रही हȅ, पजंाब के िकसानȗ को उनके िहÎसे के अनुसार 
उनका िजतना लाभ िमलना चािहए, वह िमल रहा है। ...(Ëयवधान)... हालािंक, देखा जाए तो कृिष 
राज्य का िवषय होता है, लेिकन इसके बावजूद भी भारत सरकार िकसी भी Ģदेश के साथ भेदभाव 
नहीं करती है। ...(Ëयवधान)...  
 
Ǜी उपसभापित : मंतर्ी जी के िरÃलाई के अलावा कोई और बात िरकॉडर् पर नहीं जा रही है। 
...(Ëयवधान)... कोई और बात िरकॉडर् पर नहीं जा रही है। ...(Ëयवधान)... 
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Ǜी कैलाश चौधरी : महोदय, िनिÌचत रूप से, मȅ यह कहना चाहता हँू िक िकसानȗ की इन्कम 
बढ़ाने के िलए हर सभंव Ģयास िकए जा रहे हȅ। ...(Ëयवधान)... चाहे इन्ģाÎटर्क्चर की बात हो, 
उसके िलए एक लाख करोड़ रुपये का एगर्ीकÊचर इन्ģाÎटर्क्चर फंड का Ģावधान िकया गया है। 
...(Ëयवधान)... इसके साथ ही, दस हजार एफपीओज़ बनाए जा रहे हȅ। ...(Ëयवधान)... इसी तरह 
से, जहा ँतक फूड Ģोसेिंसग की बात है, उसके िलए िकसान खुद का उत्पाद Îथािपत करे, खुद की 
सॉिटȊग एंड गेर्िंडग यिूनट लगाए और खुद वैÊयु एिडशन करके अपनी फसल को बेचे, सरकार इस 
आधार पर काम कर रही है। ...(Ëयवधान)... मुझे इस बात की पूरी सतुंिÍट है िक भारत सरकार 
और हमारे देश के Ģधान मंतर्ी जी ने िकसानȗ की इन्कम बढ़ाने का जो लÑय रखा है, हम उसे पूरा 
करने के िलए लगातार Ģयास कर रहे हȅ। ...(Ëयवधान)... 
 
Ǜी उपसभापित : माननीय सदÎयगण, कृपया अपनी सीट्स पर जाएं। ...(Ëयवधान)... Ãलीज़ आप 
लोग अपनी सीट्स पर जाएं। ...(Ëयवधान)... एक िमनट, एक िमनट। ...(Ëयवधान)... सजंय जी, 
एक िमनट। ...(Ëयवधान)... Ãलीज़, Ãलीज़ ...(Ëयवधान)...  आप कृपया िडक्टेट न करȂ। 
...(Ëयवधान)... आप लोग अपनी सीट्स पर जाएं। ...(Ëयवधान)... महंगाई के बारे मȂ माननीय 
सभापित ने िक्लयर कर िदया है। ...(Ëयवधान)... माननीय सभापित के ǎारा िक्लयर करने के बाद 
मȅ कुछ नहीं कर सकता। ...(Ëयवधान)... Ãलीज़, Ãलीज़। ...(Ëयवधान)...   
 
डा. अिनल सुखदेवराव बȗडे : उपसभापित महोदय, महाराÍटर् और मध्य Ģदेश के आिदवासी के्षतर् 
मȂ जंगल हटाकर खेती की जाती है। ...(Ëयवधान)... इसके िलए उन्हȂ सरकार ǎारा जमीन के पƺे 
Ģदान िकए जाते हȅ। ...(Ëयवधान)... इसमȂ उनकी न्यनूतम आय होती है। ...(Ëयवधान)... मȅ आपके 
माध्यम से मंतर्ी महोदय से पूछना चाहता हँू िक महाराÍटर् और मध्य Ģदेश के आिदवासी िकसानȗ 
की आय बढ़ाने हेतु एगर्ोफोरेÎटर्ी के िलए सरकार ǎारा क्या िवशेष Ģावधान िनयोिजत हȅ? 
...(Ëयवधान)... 
 
Ǜी कैलाश चौधरी : माननीय उपसभापित महोदय, माननीय सदÎय ने बहुत महत्वपूणर् सवाल पूछा 
है। ...(Ëयवधान)... उन्हȗने एगर्ोफोरेÎटर्ी के बारे मȂ पूछा है और Îकीमȗ के बारे मȂ जानकारी मागँी है। 
...(Ëयवधान)... मुझ यह बताते हुए Ģसन्नता हो रही है िक एगर्ोफोरेÎटर्ी मȂ जो बÇैब ूहै, उसे पहले 
नहीं िलया गया था, लेिकन हमारे Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ बहुत बड़ा िनणर्य 
हुआ िक जो बÇैब ूहै, उसे एगर्ो से हटाकर एगर्ीकÊचर मȂ िलया। ...(Ëयवधान)... इसे बÇैब ूिमशन के 
तौर पर Ģारंभ िकया गया है। ...(Ëयवधान)... इसके साथ ही, हर मेड़ पर पेड़ लगे, इस दृिÍट से भी 
सरकार की Îकीम है, िजसके अंतगर्त िकसानȗ को सहयोग िदया जाता है। ...(Ëयवधान)... हमारे 
यहा ँफॉरेÎट्स मȂ काफी मेिडिसनल Ãलाटं्स भी होते हȅ, उनके िलए भी Îपेशल Îकीम चलती है। 
...(Ëयवधान)... आईसीएआर के ǎारा भी लगातार यह Ģयास िकया जाता है िक उस फॉरेÎट मȂ 
ऐसी कौन सी कर्ॉप है, िजससे िकसान को लाभ िमल सकता है। ...(Ëयवधान)... इस दृिÍट से 
लगातार िरसचर् भी की जा रही है। ...(Ëयवधान)... माननीय सदÎय ने िजस के्षतर् की बात की है, मुझे 
ऐसा लगता है िक पूरे देश मȂ जहा ँभी ऐसे के्षतर् हȅ, वहा ँिकसानȗ के िलए सरकार िनिÌचत रूप से 
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किटबǉ है और इस सबंधं मȂ काम कर रही है। ...(Ëयवधान)... मुझे लगता है िक जो पƺेदार 
िकसान हȅ, उन िकसानȗ को 'Ģधानमंतर्ी िकसान सÇमान िनिध' का पैसा भी िदया जा रहा है। 
...(Ëयवधान)... इसके साथ ही, जो दूसरी ÎकीÇस हȅ, चाहे वह 'Ģधानमंतर्ी फसल बीमा योजना' है, 
चाहे 'िकसान केर्िडट काडर् योजना' है, सरकार ǎारा इनका लाभ पƺेदार िकसानȗ को भी 
अवेलेबल कराया जा रहा है। ...(Ëयवधान)... 
 
Ǜी उपसभापित : जावेद अली खान साहब। ...(Ëयवधान)... केवल आपका सवाल ही िरकॉडर् पर 
जाएगा। ...(Ëयवधान)... Ǜी बीरेन्दर् Ģसाद बÌैय जी। ...(Ëयवधान)... 
 
SHRI BIRENDRA PRASAD BAISHYA: Mr. Deputy Chairman, Sir, thank you very much 
for allowing me to put this question. ...(Interruptions)... Assam and the North-
Eastern Region are the hub for organic cultivation and organic farming. 
...(Interruptions)...  The hon. Prime Minister has always given importance to organic 
cultivation in Assam and the North-Eastern Region. ...(Interruptions)... Sir, through 
you, I would like to ask the hon. Minister whether the Government of India plans to 
increase the budgetary allocation for organic cultivation and organic farming in Assam 
and the North-Eastern Region. 
 
Ǜी उपसभापित : माननीय मंतर्ी जी। 
 
Ǜी कैलाश चौधरी : माननीय उपसभापित जी, यह बहुत ही अच्छा सवाल है, िजसमȂ ऑगȃिनक 
फािमȊग और नैचुरल फािमȊग की बात की गई है। ...(Ëयवधान)... इस िवषय को लेकर पूरे देश के 
अंदर एक िचन्ता भी है िक िजस तरह से पेिÎटसाइड्स और यिूरया डालकर िकसान खेती करते 
हȅ, उसका इफेक्ट अन्य Ëयिƪयȗ के ऊपर भी पड़ रहा है। ...(Ëयवधान)... हमारे Ģधान मंतर्ी 
आदरणीय नरेन्दर् मोदी जी ने नैचुरल फािमȊग के िलए बजट की अलग से ËयवÎथा भी की है और 
Ģाकृितक खेती को बढ़ावा देने के िलए इसके अंदर Îकीम भी है। ...(Ëयवधान)... जो िकसान 
ऑगȃिनक फािमȊग से जुड़ना चाहते हȅ, उनको लाजर् एिरया सिर्टिफकेशन के तहत भारत सरकार 
की ओर से सिर्टिफकेट िदया जाता है और उस पूरे एिरया को ऑगȃिनक ज़ोन घोिषत कर िदया 
जाता है, तािक उन िकसानȗ को ऑगȃिनक खेती का जो फायदा िमलना चािहए, वह िमलता रहे। 
...(Ëयवधान)... इसके साथ ही, ऐसे िकसानȗ को लगभग 50 हज़ार रुपये िदए जाते हȅ, िजसमȂ से 
31 हज़ार रुपये उनके अकाउंट मȂ डायरेक्ट जाते हȅ और 19 हज़ार रुपये उनकी टेर्िंनग आिद के 
िलए अवेलेबल करवाये जाते हȅ। ...(Ëयवधान)...   

इसी तरह, नैचुरल फािमȊग को बढ़ावा देने के िलए भी सरकार लगातार Ģयास कर रही है 
और इसके िलए अभी हमने आईसीएआर के ǎारा एक सेिमनार भी आयोिजत करवाया था। 
...(Ëयवधान)... हमने हमारे साइंिटÎट्स को भी टेर्िंनग देने का Ģावधान िकया, तािक नैचुरल 
फािमȊग कराई जा सके। ...(Ëयवधान)... इसके साथ ही,  हमारे आईसीएआर की  जो लȅड है, उस 
लȅड के 25 Ģितशत के ऊपर यह Ģावधान िकया गया है िक वहा ँपर नैचुरल फािमȊग हो, तािक 
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िकसान वहा ँपर आकर टेर्िंनग ले सकȂ । ...(Ëयवधान)...इस दृिÍट से, नैचुरल फािमȊग को बढ़ावा 
देने के िलए लगातार Ģयास िकए जा रहे हȅ और इस Îकीम के तहत िकसानȗ को 12,000 रुपये भी 
अवेलेबल कराने का Ģावधान है। ...(Ëयवधान)... मुझे लगता है िक ऐसा करने से नैचुरल फािमȊग 
का एिरया भी लगातार बढ़ रहा है, ऑगȃिनक खेती तथा Ģाकृितक खेती के Ģित लोगȗ का रुझान 
भी बढ़ रहा है और वे Îकीम का लाभ भी ले रहे हȅ। ...(Ëयवधान)... 

 
Ǜी उपसभापित : माननीय डा. डी.पी. वत्स जी। 
 
ले. जनरल (डा.) डी.पी. वत्स (िरटा.) : माननीय उपसभापित जी, मȅ आपके माध्यम से माननीय 
मंतर्ी जी से पूछना चाहँूगा िक एगर्ीकÊचर कमोिडटीज़ का एक्सपोटर् 22 िमिलयन यएूस डॉलर से 
बढ़कर करीब 60 िमिलयन यएूस डॉलर हो गया है, ...(Ëयवधान)... इसमȂ कौन-कौन सी 
कमोिडटीज़ एक्सपोटर् की गई हȅ? ...(Ëयवधान).. क्या सरकार को इस बात का कोई फीडबकै 
िमला है िक िजन देशȗ मȂ हमारी कमोिडटीज़ गई हȅ, वहा ँउनको पसदं िकया गया है या नहीं? 
...(Ëयवधान)... एक्सपोटर् इन्कर्ीज़ करने के िलए सरकार आगे क्या करना चाहती है? 
...(Ëयवधान)... 
 
Ǜी उपसभापित : माननीय मंतर्ी जी। 
 
Ǜी कैलाश चौधरी : माननीय उपसभापित महोदय, कृिष के अंदर एक्सपोटर् िजस तरह से लगातार 
बढ़ रहा है, उसमȂ िवÌव के दूसरे देशȗ मȂ भारत के जो एगर्ीकÊचरल Ģोडक्ट्स एक्सपोटर् हो रहे हȅ, 
चाहे व ेहॉटीर्कÊचर के Ģोडक्ट्स हȗ  या  अन्य  Ģोडक्ट्स हȗ, उनके Ģित उनका रुझान बढ़ा है 
और उनका िवÌवास जगा है। ...(Ëयवधान)...उसी का पिरणाम है िक हमारा एक्सपोटर् लगातार 
बढ़ता जा रहा है और इस बार लगभग 50 िमिलयन यएूस डॉलर का एक्सपोटर् हुआ है। 
...(Ëयवधान)... इसके अंदर ऐसी कई फसलȂ हȅ, िजनकी िलÎट अभी मेरे पास उपलÅध नहीं है, 
लेिकन अगर माननीय सदÎय इसे लेना चाहȂ, तो वह पूरी िलÎट मȅ उनको अवेलेबल करा दँूगा। 
...(Ëयवधान)...िजन फसलȗ का एक्सपोटर् लगातार बढ़ रहा है, उनके िलए सरकार के ǎारा 
िकसानȗ को टर्ासंपोटर् की सुिवधा भी अवेलेबल करवाई जा रही है। ...(Ëयवधान)... उसके िलए 
'उड़ान योजना' के तहत भी िकसानȗ को सपोटर् िकया जा रहा है और Ģोसेिंसग, सॉिटȊग, गेर्िंडग, 
इन सबके िलए भी ËयवÎथा की जा रही है। ...(Ëयवधान)... 
 
Ǜी उपसभापित : माननीय मंतर्ी जी, कृपया सकें्षप मȂ जवाब दȂ। 
 
Ǜी कैलाश चौधरी : इसके अलावा, हमारी जो 'एपेडा' एजȂसी है, उसके ǎारा इसकी पूरी 
मॉिनटिंरग की जाती है। 
 
MR. DEPUTY CHAIRMAN: Thank you. Question Number 62; Dr. Kanimozhi NVN 
Somu.  
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National Optical Fibre Network in Tamil Nadu  
 

*62. DR. KANIMOZHI NVN SOMU: Will the Minister of COMMUNICATIONS be 
pleased to state: 

  

(a) the details of the optical fibre cables laid in Tamil Nadu so far under 
National Optical Fibre Network (NOFN) project along with the total cost of 
project and the funds allocated; 

 

(b)  the details of the number of Gram Panchayats in Tamil Nadu that have 
been connected with broadband and Wi-Fi hotspots so far under the said 
project; and 

(c)  the reasons for a number of Gram Panchayats not being connected to the 
said services in Tamil Nadu under the said project so far? 

 
THE MINISTER OF COMMUNICATIONS (SHRI ASHWINI VAISHNAW): (a) to (c) A 
statement is laid on the Table of the House. 
 

Statement 
 

 (a) BharatNet project is implemented in a phased manner to provide 
broadband connectivity to all Gram Panchayats (GPs) of the country, including Tamil 
Nadu. In Tamil Nadu, around 173 km of OFC has been laid under BharatNet project till 
07.07.2022. The approved cost of the project is Rs. 1815.31 crore, and about Rs. 
235.11 crore has been released. 
 
 (b) and (c) Phase-I of BharatNet was not taken up in Tamil Nadu as the 
State Government signed the Memorandum of Understanding (MoU) only on 
31.03.2017 for implementation of BharatNet project with Universal Service Obligation 
Fund (USOF) and Bharat Broadband Network Limited (BBNL). BharatNet Phase-II 
in Tamil Nadu is being implemented by the State Government under State-led model 
covering all GPs of the State. 
The Phase-II project also got delayed, as the first tender floated in December 2019 
was cancelled. The second tender was floated in October, 2020 under four packages. 
But Work order could be awarded for only two packages till October 2021 as the other 
two packages went under litigation. Subsequently, after disposal of pending litigation, 
the work of remaining two packages has also been awarded on 30.03.2022 and 
27.05.2022.  
 The infrastructure created under BharatNet project is a national asset, 
accessible on a non-discriminatory basis to the Service Providers, and the same can 
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be utilized to provide broadband services, such as Wi-Fi Hotspots, Fibre to the Home 
(FTTH) connections, leased lines, dark fibre, backhaul to mobile towers, etc.  
So far, no GP in Tamil Nadu has been made Service Ready. As the project is being 
implemented under State-led model, the State Government is responsible for its 
utilization also.  
 
MR. DEPUTY CHAIRMAN: Dr. Kanimozhi NVN Somu. ...(Interruptions)... Please. 
...(Interruptions)... Put your first supplementary.  ...(Interruptions)... 
 
DR. KANIMOZHI NVN SOMU:  Sir, I would like to know from the hon. Minister 
whether the Union Government has received any complaint against the then AIADMK-
led Government in Tamil Nadu regarding a deliberate attempt to change the tender 
documents to suit specific companies in spite of two top IAS officers refusing to sign 
and accept the changes made in the tender documents.  ...(Interruptions)... If so, 
was any legal action taken against those who were responsible for inordinate delay in 
execution of the BharatNet Project in Tamil Nadu?...(Interruptions)...  
 Sir, my next question is ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: Only one question at a time. ...(Interruptions)..  
 
SHRI ASHWINI VAISHNAW: Hon. Deputy Chairman, Sir ...(Interruptions)...  
 
Ǜी उपसभापित : मेÇबसर् सवाल पूछ रहे हȅ, ...(Ëयवधान)... कृपया उन्हȂ ऑÅÎटर्क्ट न करȂ, न ही 
उनका चेहरा कवर करȂ। ...(Ëयवधान)... उनके भी फंडामȂटल राइट्स हȅ। 
 
SHRI ASHWINI VAISHNAW: Hon. Deputy Chairman, Sir, the BharatNet Project is 
being implemented by the State Government in Tamil Nadu.  ...(Interruptions)... So, 
there are about eight States in which the State Governments wanted to implement the 
project as per their own protocol. ...(Interruptions)... Tamil Nadu was one of them.  
...(Interruptions)... As per one MoU, this entire responsibility was given to the 
Government of Tamil Nadu how they implement it, and they have to devise their own 
way.  ...(Interruptions)... If there is any problem regarding any particular 
tender...(Interruptions)... terms and conditions, that is up to the State Government 
to decide those terms and conditions and they can take their action against any 
particular officer if they find any officer guilty of this. ...(Interruptions)... It is within 
their jurisdiction to take the action. ...(Interruptions)...  
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MR. DEPUTY CHAIRMAN: Second supplementary, please. ...(Interruptions)...  
 
DR. KANIMOZHI NVN SOMU: Sir, I would like to know from the hon. Minister whether 
the Union Government has issued any strict orders for the inordinate delay due to the 
irregularities during the previous AIADMK Government in Tamil Nadu.  ... 
(Interruptions)... Why did the Union Government silently witness the wrongdoings of 
the erstwhile AIADMK-led Government in Tamil Nadu with regard the BharatNet 
Project which is very important for the development of the people in the rural areas in 
Tamil Nadu? ... (Interruptions)...  
 
SHRI ASHWINI VAISHNAW: Sir, we are a federal Government. ...(Interruptions)... 
Our Constitution fits us in a federal structure in which if any State Government wants 
to execute a particular programme, they can decide how to do it, how to decide the 
terms and conditions and how to execute it. ...(Interruptions)... It is a structure in 
which the State has taken the prominence. ...(Interruptions)... If there is any 
particular action which needs to be taken, the State Government has to take the 
action.  Thank you. 
 
MR. DEPUTY CHAIRMAN: There is no other supplementary on this question! 
...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: Question No.63. 

 
Modernisation of railway stations in Rajasthan 

 
†*63.  SHRI NEERAJ DANGI: Will the Minister of RAILWAYS be pleased to state: 
 

(a) the funds allocated for modernisation of railway stations particularly in 
backward and rural areas of Rajasthan during the last three years and the 
current year; 

 

(b)  the number of railway stations targeted for modernisation in Rajasthan; 
 

 (c) the funds likely to be spent separately at each and every railway station; and 
 

(d) the targets set for modernisation of railway stations where work is in 
progress? 

                                           
† Original notice of the question was received in Hindi. 
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THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (d) A Statement 
is laid on the Table of the House. 
 

Statement 
 
 (a) to (d) The allocation/expenditure on works of modernization/upgradation/ 
augmentation of railway stations is generally funded under Plan Head–53 ‘Customer 
Amenities’. The details of allocation and expenditure for development/modernisation 
and maintenance of stations are maintained Zonal Railway-wise and not State-wise 
or station-wise. There are 05 railway zones, namely, Western Railway, North Central 
Railway, North Western Railway, Northern Railway and West Central Railway, which 
cater to the State of Rajasthan. The amount of funds allocated and expenditure 
incurred in these 05 zones under Plan Head-53 ‘Customer Amenities’, during the last 
three years and current year and expenditure likely to be incurred in the current year 
are as under:- 
 

(Rs. in crore) 

Zonal 
Railway 

2019-20 2020-21 2021-22 2022-23 

Allo-
cation 

Expen
d-iture 

Allo- 
cation 

Expend
-iture 

Allo- 
cation 

Expend-
iture 

Allo- 
cation 

Expend- 
iture 
(till June, 
2022) 

Western 
Railway 

254.45 254.62 252.01 318.04 261.00 255.77 311.62 35.92 

North 
Central 
Railway 

65.30 77.65 182.94 163.41 134.81 118.82 147.57 27.65 

North 
Western 
Railway 

120.22 117.74 159.59 126.40 67.51 51.39 115.79 4.87 

Northern 
Railway 

150.77 152.31 268.37 247.25 217.71 221.68 235.37 30.59 

West 
Central 
Railway 

37.39 34.10 50.94 46.08 66.00 49.93 77.32 10.74 
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In the state of Rajasthan, 40 stations have been identified for development 
under the Adarsh Station Scheme. Out of these, 39 stations have been 
upgraded/developed under this scheme. The remaining 01 station namely Dakaniya 
Talav is now identified for redevelopment under Major Upgradation Scheme. In 
addition, Kota, Jaipur, Gandhinagar Jaipur, Udaipur City, Jodhpur and Jaisalmer also 
identified under Major Upgradation of station Scheme. Apart from the above, 4 more 
stations viz. Bikaner, Pali Marwar, Ajmer and Abu-Road have been identified for 
conducting techno-economic feasibility studies, based on the outcome of these 
studies, the stations will be taken up for development in phases. 
 

Station redevelopment works are complex in nature and require detailed 
techno-financial feasibility studies and also involve statutory clearances from various 
departments including urban/local bodies. As such, no time-frame can be indicated 
at this stage. 

 
Ǜी उपसभापित : Ãलीज़ आप सीट पर जाएं। नीरज डागंी जी, आप सवाल नहीं पूछना चाहते हȅ! 
...(Ëयवधान)... यह आपका सवाल है, आप इस पर दो सÃलीमȂटरी पूछ सकते हȅ। ...(Ëयवधान)... 
आप वैल मȂ खड़े हȅ, ...(Ëयवधान)... मȅ आपसे अनुरोध कर रहा हंू िक आप अपनी सीट पर जाइए 
और अपने कलीग्स से आगर्ह कीिजए िक वे आपको सवाल पूछने दȂ। ...(Ëयवधान)... सवाल पूछना 
आपका अिधकार है। ...(Ëयवधान)... माननीय नरेश बसंल जी। ...(Ëयवधान)... 
 
Ǜी नरेश बंसल : माननीय उपसभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से यह 
जानना चाहता हंू िक उǄराखंड मȂ रेलवे Îटेशंस के आधुिनकीकरण की क्या िÎथित है और वे कौन 
से कारण हȅ, ...(Ëयवधान)... िजनके कारण उǄराखंड रेलवे Îटेशंस पर समय से आधुिनकीकरण 
नहीं हो रहा है? ...(Ëयवधान)... 
 
Ǜी अǚनी वैÍणव : उपसभापित महोदय, यह ĢÌन राजÎथान के Îटेशंस के बारे मȂ है, 
...(Ëयवधान)... लेिकन माननीय सदÎय ने उǄराखंड के रेलवे Îटेशंस के बारे मȂ पूछा है। 
...(Ëयवधान)... माननीय सदÎय कभी भी साथ मȂ बठैकर अलग से चचार् कर सकते हȅ। 
...(Ëयवधान)...    
 
Ǜी उपसभापित : मनोज कुमार झा जी, यह ĢÌन राजÎथान रेलवे Îटेशन के मॉडनार्इज़ेशन के 
बारे मȂ है। ...(Ëयवधान)... Please put your question. ...(Ëयवधान)... आप सवाल पूिछए। 
...(Ëयवधान)... 
 
Ģो. मनोज कुमार झा : माननीय उपसभापित महोदय, मेरा माननीय मंतर्ी जी से सवाल है िक यह 
जो सीिनयर िसिटज़सं के िरयायती िटकट्स खत्म कर िदए गए हȅ, ...(Ëयवधान)... इस Ģकार का 
Ģहार रोकने की कोई कोिशश क्यȗ नहीं हो रही है? ...(Ëयवधान)... 
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Ǜी उपसभापित : ĢÌन राजÎथान रेलवे मॉडनार्इज़ेशन पर है, ...(Ëयवधान)... लेिकन यिद माननीय 
मंतर्ी जी चाहȂ तो जवाब दे सकते हȅ। ...(Ëयवधान)... यह उन पर िनभर्र है। ...(Ëयवधान)... Ǜी 
जुगलिंसह लोखंडवाला। ...(Ëयवधान)... 
 
Ǜी जुगलिंसह लोखंडवाला : माननीय मंतर्ी महोदय से मȅ यह पूछना चाहता हंू िक िजस तरह 
राजÎथान के अंदर ...(Ëयवधान)...   
 
Ǜी उपसभापित : आपका ĢÌन राजÎथान से सबंिंधत होना चािहए। ...(Ëयवधान)... 
 
Ǜी जुगलिंसह लोखंडवाला : महोदय, राजÎथान से सबंिंधत ही है। गुजरात के बॉडर्र के पास वाला 
ही है। ...(Ëयवधान)...  वह टेर्न वहा ंसे जाती है, इसीिलए पूछ रहा हंू। आधा Îटेशन गुजरात के 
अंदर ...(Ëयवधान)...  िकतना बनाया गया है? मȅ यह माननीय मंतर्ी जी से जानना चाहंूगा।  
...(Ëयवधान)... 
 

Ǜी अǚनी वैÍणव : उपसभापित महोदय, माननीय सदÎय का सवाल राजÎथान Îटेशन से 
सबंिंधत है।...(Ëयवधान)...िजस तरह से ĢÌन आ रहे हȅ, तो मȅ आपके माध्यम से सभी माननीय 
सदÎयȗ की जानकारी मȂ लाना चाहंूगा िक माननीय Ģधान मंतर्ी जी ने  यहा ंके सभी Îटेशन्स के 
िवकास के िलए बहुत बड़ी योजना शुरू की है।...(Ëयवधान)... सभी ने यह देखा है िक आज करीब-
करीब देश भर मȂ सभी Îटेशन्स पहले से साफ-सुथरे हȅ, पहले से बेहतर कंिडशन मȂ हȅ और तीन 
Îटेशन्स का बड़े योजनाबǉ तरीके से मॉडनार्इज़ेशन िकया गया है।...(Ëयवधान)...  गाधंी नगर 
कैिपटल, एम. िवÌवेÌवरैया रेलवे टिर्मनल, रानी कमलापित Îटेशन, भोपाल  इन तीनȗ Îटेशन्स से 
जो लिनȊग्स आई हȅ, उसके बाद बड़े Îकेल पर रेलवे Îटेशन्स का मॉडनार्इज़ेशन, रीडेवलपमȂट हो 
रहा है।...(Ëयवधान)... 

उपसभापित महोदय, आपको यह जानकर खुशी होगी िक ऐज़ ऑन टुडे, 46 Îटेशन्स के 
टȂडर रीडेवलपमȂट के िलए इनवाइट हो चुके हȅ।...(Ëयवधान)... 5 Îटेशनȗ पर फीÊड मȂ काम चाल ू
हो गया है और बड़े पैमाने पर Îटेशन्स के रीडेवलपमȂट का काम चल रहा है।...(Ëयवधान)... इसके 
साथ ही साथ 386 Îटेशन्स की माÎटर-Ãलािंनग का काम चल रहा है।...(Ëयवधान)... माननीय 
Ģधान मंतर्ी जी का िवज़न यह है िक Îटेशन िसटी का  सȂटर बने।...(Ëयवधान)...   िसटी की जो 
लाइफ है, िसटी की जो इकोनॉमी है, उसका एक सȂटर्ल हब बने।...(Ëयवधान)...  जहा ंÎटेशन के 
दोनȗ तरफ शहर डेवलप हुए हȅ, वहा ं पर शहर के दोनȗ िहÎसȗ को जोड़ने का माध्यम 
बने।...(Ëयवधान)...   इस भावना के साथ बहुत ही अच्छे िडज़ाइन से हरेक रीडेवलÃड Îटेशन पर 
Ãलेटफॉमर् के ऊपर एक रूफ Ãलाज़ा बन रहा है...(Ëयवधान)...िजससे िक शहर के अंदर एक नया 
कमिर्शयल Îपेस, एक नया िलिंवग Îपेस िकर्एट होता है।...(Ëयवधान)...उस पूरी भावना के साथ 
Îटेशन्स का रीडेवलपमȂट चल रहा है।...(Ëयवधान)... िजन भी माननीय सदÎयȗ को अपने-अपने 
राज्यȗ के बारे मȂ कोई िजज्ञासा हो, वे मेरे कायार्लय मȂ आकर मुझसे िमल सकते हȅ।...(Ëयवधान)... 
मȅ उनको उनके राज्यȗ के िवषय के बारे मȂ जानकारी दे दंूगा।...(Ëयवधान)... 

 

Ǜी उपसभापित : क्वेÌचन नंबर 64, माननीय नरेश बसंल जी। 
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Measures to increase export of products 
 

*64.  SHRI NARESH BANSAL: Will the Minister of COMMERCE AND INDUSTRY be 
 pleased to state: 
 

(a) whether Government has taken measures to increase the export of 
products; 

 

(b) if so, the details of the quantity and value of item-wise exports for the last 
three    years; and 

 

(c) the various remedial steps taken by Government to facilitate easy exports 
and the total amount allocated, disbursed and utilized for the same in the 
last three years? 

 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 
(SHRIMATI ANUPRIYA SINGH PATEL):  (a) to (c) A Statement is laid on the Table 
of the House. 
 

Statement 
 

(a) Government has proactively taken a number of steps to boost exports from 
the country. Some of the major steps taken, since 2014, are as follows: 

i. A new Foreign Trade Policy (FTP) 2015-20 was launched on 1st April 2015 
which is valid till 30.09.2022. The policy, inter alia, rationalised the earlier 
export promotion schemes and introduced several measures to promote 
exports.  

ii. The mid-term review (2017) of the Foreign Trade Policy (2015-20) was 
carried out and corrective measures were undertaken. 

iii. The Government concluded FTAs with UAE, Australia and Mauritius to 
gain greater market access to these countries. 

iv. A new Logistics Division was created for integrated development of the 
logistics sector to bring down the cost of logistics in India.  

v. Interest Equalization Scheme on pre and post shipment rupee export 
credit was introduced from 1.4.2015 to provide cheaper credit to 
exporters. It has been further extended till 31.3.2024. Under this Scheme 
Rs.16, 427 crore have been released to the exporters since inception of 
the scheme.  

vi. The Government started implementing a NiryatBandhu Scheme with an 
objective to reach out to the new and potential exporters including 
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exporters from Micro, Small & Medium Enterprises (MSMEs) and mentor 
them through orientation programmes, counselling sessions, individual 
facilitation, etc., on various aspects of foreign trade for enabling them to 
get into international trade and boost exports from India. 

vii. Market Access Initiative (MAI) Scheme envisages product-focus country 
approach to evolve specific market and specific product through market 
studies/survey. Assistance is provided to Export Promotion 
Organizations/Trade Promotion Organizations/ National Level 
Institutions/ Research Institutions/ Universities/ Laboratories, Exporters 
etc., for enhancement of exports through accessing new markets or 

 through increasing the share in the existing markets.  
viii. Trade Infrastructure for Export Scheme (TIES) is operational from FY 

2017-18 with the objective of assisting Central and State Government 
agencies for creation of appropriate infrastructure for growth of exports. 

ix. Remission of Duties and Taxes on Exported Products (RoDTEP) scheme 
has been implemented since 01.01.2021. Rebate of State and Central 
Levies and Taxes (RoSCTL) Scheme to promote labour oriented textile 
exports has been implemented since 07.03.2019. 

x. Common Digital Platform for Certificate of Origin has been launched to 
facilitate trade and increase Free Trade Agreement (FTA) utilization by 
exporters. 

xi. 12 Champion Services Sectors have been identified for promoting and 
diversifying services exports by pursuing specific action plans. 

xii. Districts as Export Hubs’ (DEH) Initiative under which products and 
services with export potential have been identified in all districts of the 
country. An institutional mechanism has been set up in each District in 
the form of District Export Promotion Committees (DEPCs). The primary 
function of the DEPC is to prepare and act on District Specific Export 
Action Plans in collaboration with all the relevant stakeholders from the 
Centre, State and District levels.  A new scheme to provide financial 
assistance to selected districts has also been prepared.  

xiii. EPCs, Commodity Boards and India’s mission abroad are also actively 
promoting India’s trade, tourism, technology and investment goals. 

xiv. To match the growing expectations of trading community, DGFT has 
initiated the process of revamping its present ICT ecosystem to move to a 
large extent paperless, seamless interface with all its stakeholders. 
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  (b) The details of the quantity and value of item-wise exports for the last three 
years is at Annexure - I.  
 
 (c) In order to facilitate ease of exports, different schemes are run by 
Department of Commerce /DGFT for the exporters and the amount allocated and 
disbursed /utilized under these Schemes is at Annexure – II.  
 Further, for ease of exports, DGFT has undertaken a series of technology-
driven interventions to revamp its IT systems. The new DGFT IT Systems facilitate 
two-way online communication & processing, e-verification of the authenticity of 
documents and provide importers/exporters a paperless, contact-less, transparent 
interface.  

 
Annexure-I 

 
The details of India’s export for major products during last three years: 
 

   (Value in US$ million) 
S. N. Major Products 2019-20 2020-21 2021-22 

1 Engineering Goods                                            78704.4 76719.6 112094.5 
2 Petroleum Products                                           41288.7 25804.4 67467.8 
3 Gems AndJewellery 35898.5 26022.8 39099.1 
4 Organic & Inorganic Chemical                              22082.8 22088.5 29364.6 
5 Drugs And Pharmaceuticals                                    20703.5 24444 24605.6 
6 Electronic Goods                                             11700.6 11093.3 15660.2 
7 Rmg Of All Textiles                                          15488.1 12272.2 16016 

8 
Cotton Yarn/Fabs./Madeups, Handloom 
Products Etc.  

10027.7 9827.9 15297.4 

9 Rice                                                         6403.2 8829.2 9664.9 
10 Plastic And Linoleum                                         7551.6 7462.9 9824.4 
11 Marine Products                                              6722.1 5962.4 7772.4 

12 
Mica, Coal And Other Ores, Minerals Including 
Process        

3948.4 4331.8 5189.3 

13 Man-Made Yarn/Fabs./Madeupsetc 4821.4 3806.3 5614.1 
14 Leather And Leather Manufactures                             4658.5 3301.4 4381.4 
15 Meat, Dairy And Poultry Products                             3714.3 3658 4140.8 
16 Ceramic Products And Glassware                              2870.7 3050.6 3464.8 
17 Spices                                                       3621.4 3984 3929.9 
18 Cereal Preparations And Miscellaneous Processed   1527 1859.9 2280.5 
19 Fruits And Vegetables                                        2380.5 2612.8 2882.3 
20 Iron Ore                                                     2625 4896.5 3241.2 
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21 Carpet                                                       1373.3 1491.4 1789.9 
22 Handicrafts Excl. Hand Made Carpet                         1797.9 1707.5 2088.4 
23 Oil Meals                                                    827.9 1585 1031.7 
24 Coffee                                                       738.9 719.7 1020.7 
25 Other Cereals                                                205.2 705.4 1085.1 
26 Oil Seeds                                                    1318.1 1235.7 1113.7 
27 Tobacco                                                      905.2 876.7 923.4 
28 Tea                                                          826.5 756.3 750.7 
29 Jute Mfg. Including Floor Covering                           342.6 371.3 507.6 
30 Cashew                                                       566.8 420.4 453.1 
31 Others 17720.6 19910.8 29139 

India’s Total Export 313361 291808.5 421894.3 
Source: DGCI&S  
Note: Due to different units of measurements of quantity within a QE group, the quantities are non-additive, hence, cannot be 
provided 
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Annexure –II 
 

Amount allocated and disbursed / utilized under various Schemes 
 2019-20 2020-21 2021-22 2022-23   

(Rs in Crores) 
 Allocation Utilization Allocation Utilization Allocation Utilization Allocation Utilization 

(April-
June, 
2022) 

MEIS* - 39046 - 14405 29599 24758 3289 252 
SEIS* - 7114 - 4740 6001 4034 4001 917 
                    Ongoing Schemes 
RoDTEP - --- 3114 2675 12454 12097 13699 3235 
RoSCTL - 3496 1737** 8755*** 10495 9009 7641 2103 
IES 2890 2890 1667 1667 3488 3488 2621 1682 
TIES 65 65 60 60 75 75 71 00 
MAI 325 325 171 171 140 140 200 10 
Revamping 
IT systems 
of DGFT 

16 16 16 16 15 15 0.25 0.25 

* Schemes are no more in operation. 
** This allocation was only for January, 2021 to March, 2021 
*** This utilization includes scrips issued by DGFT for the period April, 2020 to December, 2020 for which no budgetary allocation was made.  
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Ǜी नरेश बंसल : उपसभापित महोदय, मȅ सबसे पहले अपने कॉमसर् िमिनÎटर Ǜी पीयषू गोयल जी 
को बधाई देता हंू िक उनके नेतृत्व मȂ 400 िबिलयन डॉलर का एक्सपोटर् टारगेट कर्ॉस िकया गया 
है।...(Ëयवधान)...  मȅ माननीय मंतर्ी जी से कहना चाहता हंू िक उस िनयार्त मȂ उǄराखंड फामार्, 
ऑटोमोबाइल इसका हब है।...(Ëयवधान)... फामार्, एगर्ीकÊचर और ऑटोमोबाइल का उस िनयार्त 
मȂ क्या योगदान है और उसको बढ़ाने के िलए सरकार की क्या नीित है? 
 
Ǜीमती अनुिĢया िंसह पटेल : उपसभापित महोदय, मȅ आपके माध्यम से माननीय सदÎय को 
कहना चाहती हंू िक आज हमारा देश टेर्ड और कॉमसर् मȂ एक्सपोटर् की दृिÍट से बहुत बेहतर दौर से 
गुजर रहा है।...(Ëयवधान)... हमारा 2021-22 मȂ मचȃन्डाइज़ एक्सपोटर् रहा या सिर्वसेज़ एक्सपोटर् 
रहा, वह िरकॉडर् हाई परफॉमȄस रहा।...(Ëयवधान)... हमारा मचȃन्डाइज़ एक्सपोटर् करीब  
422 िबिलयन डॉलर का रहा और हमारा सिर्वसेज़ एक्सपोटर् 254  िबिलयन डॉलर का 
रहा।...(Ëयवधान)...  यानी कुल िमलाकर सिर्वसेज़ और मचȃन्डाइज़ एक्सपोटर् 675 िबिलयन डॉलर 
का रहा।...(Ëयवधान)...  इस तरीके से हमारी एक्सपोटर् परफॉमȄस बहुत बेहतरीन हो रही 
है।...(Ëयवधान)... डर्ग्स एंड फामार्ÎयुिटकÊस सेक्टर हमारे मचȃन्डाइज़ एक्सपोटर् मȂ एक बहुत मेजर 
सेक्टर है और 2021-22 मȂ डर्ग्स एंड फामार्ÎयुिटकÊस का एक्सपोटर् लगभग 24,605 िमिलयन 
डॉलर  रहा है।...(Ëयवधान)...  So, this is one of the major products for exports.   जहा ंतक 
माननीय सदÎय ने उǄराखंड की बात की है, यह एक ऐसा राज्य है, जहा ंलगभग 13 ऐसे 
िडिÎटर्क्ट्स हȅ, जहा ं फामार्ÎयुिटकÊस या इसके अलावा जो ऑटोमोबाइल एंड एगर्ीकÊचर 
Ģोडक्ट्स की इन्हȗने बात की, तो काफी तादाद मȂ उनका Ģोडक्शन होता है।...(Ëयवधान)...इसके 
िलए हमारी सरकार ने एक नई पहल की है, िजसका आÏवान माननीय Ģधान मंतर्ी ने 
िकया।...(Ëयवधान)...  'Districts as Export Hubs'  यानी देश के कोने-कोने मȂ हर िजले के अंदर 
जो उसकी यिूनक Îपेिशएिलटी है, ...(Ëयवधान)... जो एक अलग िकÎम का Ģोडक्ट या उसकी  
Îपेिशएिलटी है, ...(Ëयवधान)...  उसको एक्सपोटर् की दृिÍट से Ģमोट करने के िलए हम हर िजले 
को िनयार्त केन्दर् बनाने की पहल कर रहे हȅ।...(Ëयवधान)... माननीय सदÎय के राज्य उǄराखंड मȂ 
भी हर िडिÎटर्क्ट के अंदर हमारी कोिशश यह है िक हम िडिÎटर्क्ट एक्सपोटर् हब को डेवलप 
करȂ।...(Ëयवधान)...उसमȂ िडिÎटर्क्ट एक्सपोटर् Ģमोशन कमेटी  बनाएं, िजसका एक िडिÎटर्क्ट 
Îपेिसिफक एक्सपोटर् Ãलान बनाया जा रहा है।...(Ëयवधान)... जो भी एक्सपोटर् पोटȂिशयल वाले 
Ģोड्क्टस हȅ, उनको िचिन्हत करके उनके एक्सपोट्सर् को बढ़ावा देने की कोिशश की जा रही 
है।...(Ëयवधान)...    
 
Ǜी नरेश बंसल :  महोदय, मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक िनयार्त बढ़ाने के िलए 
सरकार की दो ÎकीÇस थीं - एमईआईएस और एसईआईएस, जो अब बदं हो गई हȅ।   
...(Ëयवधान)...  इसके अतंगर्त इंडÎटर्ी के जो पुराने क्लेÇस हȅ, क्या उनका सेटलमȂट हो गया है 
और यिद नहीं हुआ है, तो कब तक हो जाएगा?   
 
Ǜीमती अनुिĢया िंसह पटेल : उपसभापित महोदय, मȅ आपके माध्यम से माननीय सदÎय को 
बताना चाहती हंू ...(Ëयवधान)... हमारी जो पुरानी लीगेसी ÎकीÇस थीं, िजनमȂ अनेक ÎकीÇस थीं, 
एमईआईएस भी थी और एसईआईएस भी थी। ...(Ëयवधान)...इसके अलावा RoSCTL, टारगेट 
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Ãलस जैसी तमाम ÎकीÇस थीं।   इनके ǹूज़ को सेटल करने के िलए सरकार ने 56,027 करोड़ की 
योजना फाइनȂिशएल ईयर 2021-22 के िलए की थी।  ...(Ëयवधान)...इन सभी ÎकीÇस का Ĥेक-
अप था, जैसे हमारी एमईआईएस Îकीम के िलए एलोकेशन 33,010 करोड़ का था, एसईआईएस 
के िलए 10,002 करोड़ का था, RoSCTL के िलए 5,286 करोड़ का था। ...(Ëयवधान)... इस तरीके 
से हमारी तमाम ÎकीÇस का सेटलमȂट इस 56,027 करोड़ ...(Ëयवधान)... फाइनȂिशयल ईयर 
2022-23 के िलए सरकार ने 9,304.3 करोड़ का Ģावधान पुराने क्लेÇस के सेटलमȂट के िलए कर 
िदया है।   
 
Ǜी कामाख्या Ģसाद तासा : उपसभापित महोदय, मȅ माननीय मंतर्ी Ǜी पीयषू गोयल जी को 
धन्यवाद देता हंू िक उनके टेन्योर मȂ एक्सपोटर् बढ़ा है।...(Ëयवधान)...मȅ मंतर्ी जी से जानना चाहता 
हंू िक नॉथर्-ईÎट के िडिÎटर्क्ट्स के िलए लदंन, ģासं, दुबई, जमर्नी मȂ ...(Ëयवधान)... विेजटेबÊस 
ज्यादा एक्सपोटर् होती हȅ। ...(Ëयवधान)...इसमȂ एक्सपोट्सर् दो ĢॉÅलÇस फेस कर रहे हȅ।   
...(Ëयवधान)...यहा ंपर लैबोरेटरी नहीं है।  लैबोरेटरी के िलए िदÊली और ...(Ëयवधान)... दूसरी 
जगह मȂ आना पड़ता है, जो बहुत जरूरी है।   ...(Ëयवधान)... इसके िनयार्त चाजȃज़ बहुत ज्यादा 
हȅ।    क्या िमिनÎटर्ी ने लैबोरेटरी Îथािपत करने के िलए कुछ सोचा है? ...(Ëयवधान)...दूसरा है िक 
कैरीइंग कॉÎट को, ģेट को िरǹूस करने के िलए क्या कुछ ËयवÎथा की है? ...(Ëयवधान)...  
  
Ǜीमती अनुिĢया िंसह पटेल : उपसभापित महोदय, इतना शोर हो रहा है िक सुनने मȂ बहुत 
िदक्कत हो रही है।...(Ëयवधान)... 
 

Ǜी उपसभापित : केवल आपकी बात ही िरकॉडर् मȂ जा रही है।  सवाल और जवाब ही िरकॉडर् मȂ जा 
रहे हȅ।  
 

Ǜीमती अनुिĢया िंसह पटेल : माननीय सदÎय ने लैबोरेटरीज़ के िलए एक्सपोटर् इन्ģाÎटर्क्चर की 
दृिÍट से सवाल पूछा है। ...(Ëयवधान)... मȅ माननीय सदÎय को बताना चाहती हंू िक जो हमारा 
इिनिशएिटव है - िडिÎटर्क्ट ऐज़ एक्सपोटर् हब ...(Ëयवधान)... उसके तहत जो हमारा जो 
िडिÎटर्क्ट एक्सपोटर् Ãलान बनेगा, उसमȂ कन्सÊटेशन के ज़िरए यह तय िकया जाएगा िक एक्सपोटर् 
Ģमोशन के राÎते मȂ कौन सी अड़चनȂ हȅ या िकस िकÎम के एक्सपोटर् इन्ģाÎटर्क्चर की 
िरक्वायरमȂट है।  ...(Ëयवधान)... हमारे िडपाटर्मȂट की एक Îकीम है ...(Ëयवधान)... इस Îकीम के 
तहत तमाम राज्यȗ को और जो नॉथर्-ईÎटनर् Îटेट्स हȅ, उनको खास तौर से और िहमालयन 
Îटेट्स को ...(Ëयवधान)... हम इस Îकीम के तहत इसकी फाइनȂिशयल गर्ाटं-इन-एड की जो 
सीिंलग है, वह बीस करोड़ तक है, लेिकन इसका 80 परसȂट  तक का हम  सपोटर् करते हȅ, तािक 
िकसी भी Ģकार का, जैसे आपने टैिंÎटग लैबोरेटरी के बारे मȂ िजकर् िकया है ...(Ëयवधान)... 
एक्सपोटर् को Ģमोट करने की दृिÍट से इन्ģाÎटर्क्चर को उस िडिÎटर्क्ट Ãलान के तहत 
आइडȂिटफाई करके उसका िनमार्ण कराया जा सकता है।  
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Ǜी सुरेन्दर् िंसह नागर : माननीय उपसभापित जी, माननीय मंतर्ी जी ने जो िरÃलाई िदया है, उसमȂ 
ÎपÍट है िक देश मȂ जो डेयरी Ģोडक्ट्स हȅ, उनका एक्सपोटर् बढ़ा है।  ...(Ëयवधान)... मȅ आपके 
माध्यम से माननीय मंतर्ी जी से जानना चाहता हंू िक जो हमारे डेयरी Ģोडक्ट्स हȅ, उनके िनयार्त 
को बढ़ावा देने के िलए क्या सरकार कोई इन्सेिन्टव देने पर का िवचार कर रही है, िजससे देश मȂ 
उत्पादन करने वाले हमारे करोड़ȗ िकसानȗ को बेहतर मूÊय िमल सके? 
 

Ǜीमती अनुिĢया िंसह पटेल : माननीय उपसभापित महोदय, मȅ माननीय सदÎय को सूिचत करना 
चाहती हंू िक हमारी सरकार एक्सपोटर् Ģमोशन Îटेर्टेजी के तहत, जो हमारे एगर्ीकÊचर Ģोडक्ट्स, 
डेयरी Ģोडक्ट्स हȅ, उनको बढ़ावा देने के िलए बहुत Ģयास कर रही है।  िजस जनपद से माननीय 
सदÎय आते हȅ ...(Ëयवधान)... जैसा िक मȅने पहले भी बताया है िक वे िजस जनपद से आते हȅ, 
उस जनपद के अंदर भी जो िडिÎटर्क्ट एक्सपोटर् Ãलान तैयार िकया जाएगा, ...(Ëयवधान)... 
उसमȂ िकसी भी Îपेिसिफक  Ģोडक्ट  के  एक्सपोटर् को बढ़ावा देने के िलए, जो तमाम 
आवÌयकताओं की पूिर्त करनी है, उन्हȂ इस Ãलान के तहत शािमल िकया जाएगा। ...(Ëयवधान)... 
 
Ǜी सुशील कुमार मोदी : उपसभापित महोदय, मȅ माननीय मंतर्ी जी से जानना चाहंूगा िक जो 
रुपये का डेिĢिसएशन हो रहा है,  उसका एक्सपोटर् पर क्या Ģभाव पड़ेगा? ...(Ëयवधान)... 
क्यȗिक िरकॉडर्  400 िबिलयन से ज्यादा डॉलर के एक्सपोटर् के बाद जो पहला क्वाटर्र इस साल 
का है, इसमȂ लगातार मॉडरेशन हो रहा है, इसमȂ एक्सपोटर् के अंदर िगरावट आ रही है। 
...(Ëयवधान)... जो 30.7 परसȂट था, वह िगरकर जून मȂ 16.8 परसȂट हो गया। ...(Ëयवधान)... 
जो टेर्ड डेिफिसट है, वह भी फÎटर् क्वाटर्र मȂ 17.6 िबिलयन डॉलर तक पहंुच गया। 
...(Ëयवधान)... इसिलए मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक फÎटर् क्वाटर्र मȂ, जो 
एक्सपोटर् मȂ िगरावट आ रही है और टेर्ड डेिफिसट बढ़ रहा है, तो रुपये के डेिĢिसएशन का 
एक्सपोटर् पर क्या Ģभाव पड़ेगा? ...(Ëयवधान)... 
 
Ǜीमती अनुिĢया िंसह पटेल : सर, पहले तो मȅ माननीय सदÎय जी से कहना चाहती हंू िक भारत 
के एक्सपोट्सर् भी बढ़ रहे हȅ और इÇपोट्सर् भी बढ़े हȅ। ...(Ëयवधान)... और जो डेिफिसट है, उससे 
मȅ इन्कार नहीं कर रही हंू। ...(Ëयवधान)... लेिकन जो हमारा टेर्ड डेिफिसट है, वह धीरे-धीरे कम 
भी होगा। ...(Ëयवधान)... Import is not always a bad thing. हमȂ इÇपोटर् इसिलए भी चािहए 
होता है, क्यȗिक इÇपोटर् के माध्यम से हमȂ बहुत सारा रॉ-मिैटिरयल और बहुत सारे ऐसे 
इंटरमीिडएट्स िमलते हȅ, जो अÊटीमेटली हमारे एक्सपोटर् मȂ काम आते हȅ। ...(Ëयवधान)... जहा ं
तक करȂसी का ĢÌन है, मुझे लगता है िक this is a broader issue which the Ministry of 
Finance is already taking care of.   
 
MR. DEPUTY CHAIRMAN:  Q. No. 65, hon. Tiruchi Siva; not present.  

 
*65.  [The questioner was not present.] 
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Cold storage facilities in Tamil Nadu 
 
*65. SHRI TIRUCHI SIVA: Will the Minister of AGRICULTURE AND FARMERS 
 WELFARE be pleased to state: 
 

(a) whether Government has analyzed the problems of farmers related to the 
lack of cold storage in the country;  

(b) if so, the details thereof; 

(c) whether government proposes to increase the number of cold storages in 
the State of Tamil Nadu; 

(d) if so, the details thereof; and   

(e) whether districts in Tamil Nadu have been identified and funds allocated 
for the said purpose and if so, the details thereof? 

 
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SUSHRI SHOBHA KARANDLAJE): (a) to (e) A statement is laid on the 
Table of the House.   
 

Statement 
 
 (a) and (b)  A study "All India Cold-chain Infrastructure Capacity (AICIC-
2015)" was conducted by NABARD Consultancy Services (NABCONS) in 2015 and it 
assessed the required capacity of cold storages at that time as 351.00 lakh MT 
against the existing capacity of 318.23 lakh MT in 2014.  
 As per available information, there are 8361 cold storages in the country with 
the capacity of 381.10 lakh MT as on date. The State-wise details are at Annexure-I. 
 
 (c) and (d) Government of India is implementing various schemes to increase 
the number of cold storage facility throughout the country including Tamil Nadu under 
which financial assistance is provided for setting up of cold storages. 
 Department of Agriculture & Farmers Welfare is implementing Mission for 
Integrated Development of Horticulture (MIDH) under which financial assistance is 
provided for various horticulture activities including setting up of cold storages. The 
component is demand/entrepreneur driven for which Government assistance in the 
form of credit linked back ended subsidy is available at the rate of 35% of the project 
cost in general areas and 50% of the project cost in hilly and scheduled areas.  
 Besides, National Horticulture Board (NHB) is implementing a scheme namely 
"Capital Investment Subsidy for Construction/Expansion /Modernization of Cold 
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Storages and Storages for Horticulture Products". Under the scheme, credit linked 
back-ended subsidy at the rate of 35% of the capital cost of the project in general 
areas and 50% in case of North East, hilly & scheduled areas for 
construction/expansion/modernization of cold storage and Controlled Atmosphere 
(CA) storage of capacity above 5000 MT and up to 10000 MT is available. In case of 
North East region, the units with capacity above 1000 MT are also eligible for 
assistance.  
 Ministry of Food Processing Industries (MOFPI) is implementing a Scheme for 
Integrated Cold Chain, Value Addition and Preservation Infrastructure as one of the 
component of Pradhan Mantri Kisan Sampada Yojana with the objective of reducing 
post-harvest losses of horticulture and non-horticulture produce and providing 
remunerative price to farmers for their produce. Under the scheme, Ministry provides 
financial assistance in the form of grant-in-aid at the rate of 35% for general areas 
and 50% for North East and Himalayan States, ITDP areas and Islands for storage 
and transport infrastructure and at the rate of 50% and 75% respectively for value 
addition and processing infrastructure subject to a maximum grant-in-aid of Rs. 10 
crore per project for setting up integrated cold chain projects including irradiation 
facility. Standalone cold storages are not covered under the Scheme. 
  Further, to strengthen agriculture infrastructure in the country, Government 
has launched Agriculture Infrastructure Funds (AIF) of Rs. 1.00 lakh crore. Under AIF, 
there is provision for collateral free term loan upto Rs. 2.00 crore and interest 
subvention of 3% on the term loan availed for creation of post harvest infrastructure 
including establishment of cold storages. 
 
(e) Under MIDH scheme, the Ministry of Agriculture & Farmers Welfare allocates 
funds to State Horticulture Mission (SHM). The SHM in turn allocate funds to the 
Districts based upon the approved Annual Action Plan. District level details of the 
funds allocated, released and utilized are maintained at State level.  
 As per available information, there are 187 cold storages with capacity of             
3.95 lakh MT established under various schemes of Government of India in the State 
of Tamil Nadu. 

Annexure-I 
 

State wise distribution of Cold Storages as on 18.07.2022 in the Country 
S. No. Name of the State Total 

  No. Capacity (MT) 
1 Andaman & Nicobar Islands (UT) 4 2210 
2 Andhra Pradesh &Telangana 442 1703321 
3 Arunachal Pradesh 2 6000 
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4 Assam 41 197096 
5 Bihar 312 1475667 
6 Chandigarh (UT) 7 12462 
7 Chhattisgarh 99 487263 
8 Delhi 97 129857 
9 Goa 29 7705 
10 Gujarat 985 3869543 
11 Haryana 370 846588 
12 Himachal Pradesh 81 167312 
13 Jammu & Kashmir 72 263853 
14 Jharkhand 58 236680 
15 Karnataka 229 694991 
16 Kerala 201 96405 
17 Lakshadweep (UT) 1 15 
18 Madhya Pradesh 309 1331532 
19 Maharashtra 627 1043182 
20 Manipur 2 4500 
21 Meghalaya 4 8200 
22 Mizoram 3 4071 
23 Nagaland 5 8150 
24 Orissa 181 576688 
25 Pondicherry (UT) 3 85 
26 Punjab 726 2451501 
27 Rajasthan 187 631569 
28 Sikkim 2 2100 
29 Tamil Nadu 187 395940 
30 Telangana 74 411518 
31 Tripura 17 51140 
32 Uttar Pradesh 2429 14836735 
33 Uttrakhand 60 206621 
34 West Bengal 515 5948316 

   Total 8361 38108816 
 (Source: Directorate of Marketing and Inspection (DMI) upto 2009, National Horticulture Board 
(NHB), National Horticulture Mission (NHM), Horticulture Mission for North East & Himalayan States 
(HMNEH)) and  MoFPI 
 
MR. DEPUTY CHAIRMAN:  Any supplementaries? 
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SHRI G.K. VASAN:  Sir, in this House, I am talking as a proud farmer.  The farmer 
community is the backbone of India.  In Tamil, we say, only if the farmers keep their 
leg in the clay soil, can we keep our hand in the food.  ...(Interruptions)... That is a 
saying in Tamil, Sir.  I would like to say to the hon. Minister that there are lakhs and 
lakhs of farmers in Tamil Nadu cultivating various types of crops.  ...(Interruptions)... 
The need of the hour for the State, for their better livelihood, is definitely cold 
storages.  Today, there are 187 cold storages with a capacity of only 3.95 lakh metric 
tons.  In the 2015 survey of NABARD, ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN:  Please, be brief.  ...(Interruptions)...  
 
SHRI G.K. VASAN:  I would like to request the hon. Minister... 
 
MR. DEPUTY CHAIRMAN:  You have to put the question, Vasan ji.  
...(Interruptions)... 
 
SHRI G.K. VASAN:  A new survey has to be done in the interest of the State of Tamil 
Nadu.  ...(Interruptions)...  
 
Ǜी उपसभापित:  आप िकसी माननीय सदÎय को बोलने से रोक नहीं सकते। ...(Ëयवधान)... 
 
SUSHRI SHOBHA KARANDLAJE:  In 2015, there was a survey conducted by 
NABCONS to assess the required capacity of cold storages in the country.  As per 
the survey, there was a demand for the cold storages.  ...(Interruptions)...  The 
Government of India, in the last five years, has encouraged setting up of cold 
storages in the country.  ...(Interruptions)...  That is why the capacity has been 
increased ...(Interruptions)...  In 2014, the capacity was 318 lakh metric tonnes only.  
It has now been increased to 381 lakh metric tonnes in 2022.  ...(Interruptions)...  
8,361 cold storages have been set up around the country.  The Government of India, 
under the leadership of Modi ji, has set up Agriculture Infrastructure Fund.  Also, 
under the MIDH scheme and Rashtriya Krishi Vikas Yojana, any State can plan for 
their development in the State.  िडिÎटर्क्ट को क्या चािहए, िडिÎटर्क्ट की आवÌयकता के 
आधार पर ... (Ëयवधान) ...Any district can plan for cold storage, warehouses, etc. 
...(Interruptions)... They can plan for their district. ...(Interruptions)... There is a 
provision in the Agriculture Infrastructure Fund.  ...(Interruptions)...  There is the 
MIDH scheme. ...(Interruptions)... That is why, States should make use of this fund 
and plan for the districts. ...(Interruptions)... हम Îवतंतर्ता दे रहे हȅ। ...(Ëयवधान)... We 
are giving independence to the States. ...(Interruptions)... They can plan for their 
districts.   ...(Interruptions)... िडिÎटर्क्ट की,...(Ëयवधान)...िजले की आवÌयकता क्या है? 
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...(Ëयवधान)...िजले की आवÌयकता के आधार पर वे Ãलान कर सकते हȅ।...(Ëयवधान)...सर, 
यह इंिडपȂडȂस राज्यȗ को है। ...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN: Now, Shri Kanakamedala Ravindra Kumar. 
...(Interruptions)... This question relates to Tamil Nadu. ...(Interruptions)... जो 
माननीय सदÎय दूसरे माननीय सदÎयȗ को बोलने नहीं देना चाहते हȅ...(Ëयवधान)...या पीछे जा 
कर Ãलैकाड्सर् िदखा रहे हȅ,...(Ëयवधान)...यह गलत है। ...(Ëयवधान)...कृपया अपनी सीट पर 
जाएं। ...(Ëयवधान)... Shri Kanakamedala Ravindra Kumar. ...(Interruptions)... 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, to strengthen the agriculture 
infrastructure in the country, the Government has launched the Agriculture 
Infrastructure Fund. ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: This question relates to Tamil Nadu. ...(Interruptions)... 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Yes, Sir. ...(Interruptions)... Sir, the 
first part of the question relates to the country. ...(Interruptions)...  I am asking 
about the country. ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: It is about Tamil Nadu. ...(Interruptions)... 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, Question No.65 relates to the 
country. ...(Interruptions)...  I am asking about the country. ...(Interruptions)...  
I would like to know whether the Central Government has allotted any funds to the 
State Governments with regard to cold storage. ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: This question relates to cold storage facilities in Tamil 
Nadu. ...(Interruptions)... If the Minister wants to reply, she can. 
...(Interruptions)... 
 
SUSHRI SHOBHA KARANDLAJE: Sir, Agriculture Infrastructure Fund is allocated to 
each and every State. ...(Interruptions)... They can make use of the Agriculture 
Infrastructure Fund in every State. ...(Interruptions)... Also, RKVY scheme and 
MIDH scheme are there.  ...(Interruptions)... Even Tamil Nadu can make use of this 
and other States can also make use of this. ...(Interruptions)... 13 हज़ार करोड़ रुपये 
का ...(Ëयवधान)...Ģोजेक्ट है।...(Ëयवधान)... यह आया है, लेिकन सर, ...(Ëयवधान)...अभी 
बाकी फंड्स बाकी हȅ।...(Ëयवधान)...बाकी िजलȗ मȂ भी,...(Ëयवधान)...राज्यȗ मȂ भी इस फंड का 
यज़ू करने के िलए ...(Ëयवधान)... आप Ģोजेक्ट भेज सकते हȅ। ...(Ëयवधान)...सर,  बहुत सारी 
Îटेट्स ने िडिÎटर्क्ट एिगर्कÊचरल Ãलान नहीं बनाया है।...(Ëयवधान)... िडिÎटर्क्ट एिगर्कÊचरल 
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Ãलान बनाना, ...(Ëयवधान)... उसको गवनर्मȂट ऑफ इंिडया को भेजना है।...(Ëयवधान)...सर, 
हम इसको यहा ँ से सȅक्शन करने के िलए तैयार हȅ। ...(Ëयवधान)...उपसभापित जी, मȅ सभी 
Îटेट्स से, ...(Ëयवधान)...मȅ सभी  राज्यȗ से िवनती करती हंू िक आपकी Îटेट मȂ, िजले मȂ क्या 
चािहए...(Ëयवधान)...आपको कोÊड Îटोरेज चािहए, ...(Ëयवधान)...वेयरहाउस चािहए, 
...(Ëयवधान)... पैकेिंजग हाउस चािहए...(Ëयवधान)...Ĥȅिंडग चािहए...(Ëयवधान)...आपको जो 
चािहए, उसके आधार पर Ãलान बनाइए, ...(Ëयवधान)...उसको भेिजए। ...(Ëयवधान)...हम 
उसको यहा ँसे ..(Ëयवधान)...सȅक्शन करने के िलए तैयार हȅ। ...(Ëयवधान)... 
 
Ǜी उपसभापित : ĢÌन सखं्या 66, माननीय राम नाथ ठाकुर जी, आप अपना पहला सÃलीमȂटरी 
ĢÌन पूिछए। 
 

Discontinued stoppages of trains in Bihar 
 

†*66. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be pleased to state: 
 

(a) the names of trains passing through Bihar whose stoppages at various 
stations have been discontinued post COVID-19 phase along with the 
names of such stations, Zone-wise/Division-wise; 

 

(b) the details of discontinued stoppages of trains at various stations in Bihar 
during the last three years; and 

 

(c) the number of railway stations in Bihar at which Government plans to make 
stoppages for various trains? 

 

THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (c) A Statement 
is laid on the Table of the House. 
 

Statement 
 

(a) to (c)  Indian Railways (IR) do not operate train services on State-wise basis as 
railway network straddles across the State boundaries.  Further, Indian Railways, with 
the assistance of IIT-Bombay, have undertaken rationalization of time table, inter alia 
to provide for better passenger safety by creating maintenance corridor blocks, 
minimizing conflicts in existing time table, etc. The exercise also included 
rationalization of stoppages. Accordingly, stoppage of some trains at 94 stations over 
East Central Railway, Eastern Railway, North Eastern Railway and Northeast Frontier 
Railway located in the State of Bihar, have been discontinued.  However, these 
stations are being served by adequate number of train services, subject to operational 

                                           
† Original notice of the question was received in Hindi. 
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feasibility and commercial justification. Besides, provision and rationalization of 
stoppages is an ongoing process on Indian Railways.  
 

Ǜी राम नाथ ठाकुर : माननीय उपसभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से यह 
जानना चाहता हंू िक ... (Ëयवधान)...कोरोना के कारण...(Ëयवधान) ... वहा जो टेर्न उन Îटेशन 
पर रुकती थीं...(Ëयवधान)...क्या भारत सरकार ...(Ëयवधान)...मंतर्ी जी रुकवाने का काम 
करȂगे? ...(Ëयवधान)... 
 
Ǜी अǚनी वैÍणव : मान्यवर उपसभापित महोदय, माननीय सदÎय ने जो ĢÌन उठाया है, सदन 
के बाहर भी उठाया है, उसमȂ मȅ यह कहना चाहंूगा िक रेलवे मȂ अगर मनै्टेनेन्स करना होता है तो 
मनै्टेनेन्स अन्य जगह के कंपेिरज़न मȂ अलग तरीके से होता है। रेलवे मȂ जब मनै्टेनेन्स करते हȅ तो 
एक साइड मȂ डायवशर्न िदया गया तो उस डायवशर्न के कारण यह हुआ। ..(Ëयवधान)...रेलवे मȂ 
टैर्क के मनै्टेनेन्स के िलए टेर्न्स को रोकने की जरूरत पड़ती है।...(Ëयवधान)...इसके कारण िजस 
तरह से पहले के काल मȂ Îटॉपेजेज़ िलए गए थे, 2019 मȂ डायरेक्टर, मनै्टेनेन्स के साथ िमलकर 
एक बड़ी एक्सरसाइज़ हुई थी, िजसमȂ रेलवे को 24 घंटे मȂ से...(Ëयवधान)...तीन घंटे का जो 
पीिरयड चािहए, वह पीिरयड िमले, उसके िहसाब से पूरे के पूरे टाइम टेबल को रीडर्ाÄट िकया 
गया। इसके कारण देश भर मȂ करीब-करीब 9,500 के आस-पास Îटॉपेजेज़ िनकालने पड़े। कई 
बार कुछ बड़ी ĢॉÅलÇस को सॉÊव करने के िलए कुछ कड़े िडसीज़न लेने  पड़ते हȅ।  यह  भी  एक  
ऐसा ही कड़ा  िडसीज़न  िलया गया था, िजसके कारण आज िरज़Êट्स हमारे सामने 
हȅ।...(Ëयवधान)...इसके पहले टेर्न्स की पकं्चुएिलटी 60-65 Ģितशत होती थी, वह आज 85 से 90 
Ģितशत तक पहंुच गई है। मȅने करीब-करीब सारी टेर्न्स की जानकारी ली है।...(Ëयवधान)...साथ ही 
साथ िजस तरीके से रेलव ेमȂ मनै्टेनेन्स की कमी हो रही थी, िजसके कारण एक्सीडȂट्स बढ़ रहे थे, 
आज की िÎथित यह है िक मनै्टेनेन्स ठीक टाइम से होने के कारण पैसȂजसर् की सेÄटी भी बढ़ी है, 
यह उस काल मȂ एक्सरसाइज़ का पिरणाम है। यह कड़ा िडसीज़न है, लेिकन इसके कारण देश मȂ 
पैसȂजसर् की सेÄटी भी बढ़ी है और पकं्चुएिलटी भी बढ़ी है।...(Ëयवधान)... 
 
Ǜी राम नाथ ठाकुर : उपसभापित जी, मनै्टेनेन्स मȂ कोई गड़बड़ी नहीं है, लेिकन मुझे आपके 
माध्यम से मंतर्ी जी से जानना है िक ...(Ëयवधान)... 
 
Ǜी अǚनी वैÍणव : मान्यवर उपसभापित महोदय, ...(Ëयवधान)...कमेटी बनी है या नहीं बनी है, 
उससे सÇबन्ध नहीं है, लेिकन टैर्क को डेली मेन्टेन करने की जरूरत पड़ती है।...(Ëयवधान)... 
रेलवे टैर्कमनै रोजाना सुबह उठकर, पूरा िकट लेकर, सामान अपने कन्धे पर लादकर डेली  
9 िकलोमीटर टैर्क का इंÎपेक्शन करता है, अगर यह इंÎपेक्शन नहीं हो, अगर डेली टैर्क की 
िरपेयर और मनै्टेनेन्स नहीं हो तो क्या पिरिÎथित होगी, ...(Ëयवधान)...यह हम सब समझ सकते 
हȅ, इसिलए टैर्क मȂ कोई वन टाइम वकर्  की बात नहीं होती, यह डेली, रैगुलर मȂटेनȂस का ĢÌन है 
और उसमȂ हमȂ कोई कॉÇĢोमाइज़ नहीं करना चािहए।...(Ëयवधान)... 
 
Ǜी राकेश िसन्हा : उपसभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी का ध्यान आकिर्षत 
करना चाहता हंू िक Îटेशनȗ पर दशकȗ से यह Ģथा चाल ू है...(Ëयवधान)...क्या बेगूसराय को 
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इंडिÎटर्यल िसटी की तरह टर्ीट िकया जायेगा? ...(Ëयवधान)...उसे एक िजले के रूप मȂ देखȂ तो  
ऐसे अनेक Îथान हȅ, ...(Ëयवधान)...जो औǏोिगक के्षतर् मȂ रुकनी चािहए, वह नहीं रुकती है तो मेरी 
मंतर्ी जी से मागं है िक कोलकाता से बेगूसराय और बेगूसराय से नई िदÊली, इन दो टेर्नȗ को 
रोकने की ËयवÎथा करȂ। उसके साथ ही साथ ...(Ëयवधान)...एक्सĢैस रुका करती थी, िजसमȂ 
िवǏाथीर् लोग िशक्षा के िलए जाते थे, उस टेर्न को िफर से शुरू िकया जाये।...(Ëयवधान)... 
 
Ǜी अǚनी वैÍणव : मान्यवर उपसभापित महोदय, Îटॉपेजेज़ िकस कारण से कम हुए, उसके 
िवषय मȂ िवÎतार से मȅने आपके सामने बात रखी।...(Ëयवधान)... मान्यवर सासंद महोदय का अगर 
Îपेिसिफक कोई कारण है तो मेरा कायार्लय हमेशा माननीय सासदंȗ के िलए खुला है, कभी भी 
शाम को 5.00-5.30 बजे के बाद आप कायार्लय मȂ पधारȂ।...(Ëयवधान)...जो इंिडिवजुअल िकसी भी 
सासंद महोदय का Ãवाइंट है, उस पर जरूर हम िवचार करȂगे।...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN:  Q.No. 67.  The questioner is not present.   
 
*67. [The questioner was not present.] 

 
Distribution of fortified rice under PDS, PM-POSHAN and ICDS 

 
*67.  SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CONSUMER 
 AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state: 
 

(a) whether it is a fact that Government has started a pilot project for distributi
ng fortified rice through  Public  Distribution  System  (PDS),  PM-
POSHAN,  Integrated   Child Development Services (ICDS), etc.; 

 

(b) if so, he details of districts identified, State-wise, and the status of 
implementation of the project; 

 

(c) whether it  is  also  a fact that Government has decided to distribute only 
fortified rice through PDS by 2024; 

 
(d) if so, the status of preparation and whether Government will achieve the 

target; and 
 
(e) the  details   of   rice  required  to achieve  the  2024  goal  and  how  

Government  is planning to procure it? 
 
THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI ASHWINI KUMAR CHOUBEY): (a) to (e) A 
statement is laid on the Table of the House. 
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Statement 
 

(a) Yes Sir. To address anaemia and micro-nutrient deficiency in the country, 
the Government of India had approved the Centrally Sponsored Pilot Scheme on 
"Fortification of Rice & its Distribution under Public Distribution System" on 14th    
February, 2019, for a period of 3 years beginning 2019-20.  

 
(b) Fifteen State Governments (with Districts) i.e. Andhra Pradesh 

(Vizianagram), Kerala (Ernakulum), Karnataka (Yadgir or Mysore), Maharashtra 
(Gadchiroli), Odisha (Malkangiri), Gujarat (Narmada), Uttar Pradesh (Chandauli), 
Assam (Dhubri), Tamil Nadu (Tiruchirappalli/Trichy), Telangana 
(KumrabheemAsifabad or Jayashankar Bhupalapally or Khammam), Punjab 
(Gurdaspur/Ludhiana), Chhattisgarh (Kondagaon), Jharkhand (East Singhbhum), 
Uttarakhand (Udham Singh Nagar) and Madhya Pradesh (Singrauli) had consented 
and identified their respective Districts for implementation of the Pilot Scheme.  
Approximately 4.30 Lakh Metric Ton (LMT) of fortified rice has been distributed 
through PDS under the Pilot Scheme till 2021-22, in eleven States except Assam, 
Karnataka, Kerala and Punjab. 

 
(c) and (d) Yes Sir. The Government has approved the supply of fortified rice 

throughout the Targeted Public Distribution System (TPDS) under the National Food 
Security Act (NFSA) and in Other Welfare Schemes of Government of India in all 
States and Union Territories (UTs) in a phased manner by the year 2024. The FCI and 
State Agencies have commenced the procurement of fortified rice. 

 
(e) Nearly 350 LMT of fortified rice is required for distribution in all Government 

Schemes including TPDS, ICDS, PM-POSHAN and Other Welfare Schemes (OWSs) 
by 2024. FCI and State Agencies have already procured around 138 LMT of Fortified 
Rice so far. Instructions have been issued to all States/UTs to build up necessary 
infrastructure for rice fortification and to ensure adherence to deadline with regular 
monitoring. 
 
MR. DEPUTY CHAIRMAN:  Any supplementaries?   

 
SHRI AYODHYA RAMI REDDY ALLA:  Thank you Mr. Deputy Chairman, Sir.  
…(Interruptions)…  On behalf of Shri Prabhakar Reddy Vemireddy, I 
would..…(Interruptions)…     
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MR. DEPUTY CHAIRMAN:  Not on his behalf, but as a separate question.  
…(Interruptions)…  You have a right to ask.  …(Interruptions)…   
 
SHRI AYODHYA RAMI REDDY ALLA:  Thank you, Sir.  …(Interruptions)…  मंतर्ी महोदय 
से मेरा क्वÌचन है the End-to-End Computerization of Targeted Public Distribution 
System Operations including automation of Fair Price Shops seek to bring 
transparency and efficiency in the allocation and distribution of highly subsidized food 
grains to the beneficiaries. I want to ask the hon. Minister as to what is the present 
status of the scheme in Andhra Pradesh.    
 
Ǜी अिǚनी कुमार चौबे : उपसभापित महोदय, ĢÌनकतार् माननीय सदÎय, रेƿी जी ने जो ĢÌन 
िकया है, ...(Ëयवधान)... मȅ उसके सदंभर् मȂ बताना चाहँूगा िक भारत सरकार ने पूरी तरह से 
...(Ëयवधान)... आदरणीय Ģधान मंतर्ी, नरेन्दर् मोदी जी ने जो पौिÍटकृत आहार, फोिर्टफाइड राइस 
के बारे मȂ Îवतंतर्ता  िदवस  के  अवसर  पर  यह घोषणा की, ...(Ëयवधान)... उसके तहत हमने 65 
Ģितशत ऐसे लोग, जो देश मȂ चावल खाते हȅ, ...(Ëयवधान)... उनके िलए पूरी ËयवÎथा की। 
...(Ëयवधान)...  हमने उनकी जनसखं्या को देखते हुए, ...(Ëयवधान)... और देश मȂ जो सवार्िधक 
वंिचत और समाज के ऐसे कमजोर वगर् के लोग हȅ, ...(Ëयवधान)... उनके िलए, जो कुपोषण के 
िशकार होते हȅ, ...(Ëयवधान)... उनको बचाने का काम हमारी सरकार ने िकया है। ...(Ëयवधान)... 
महोदय, ĢÌनकतार् सदÎय का मȅने पूरा ÎपÍट उǄर ...(Ëयवधान)...  
 
Ǜी उपसभापित : आप सकें्षप मȂ जवाब दȂ। ...(Ëयवधान)...  
 
Ǜी अिǚनी कुमार चौबे : अगर िफर से ...(Ëयवधान)...  
 
Ǜी उपसभापित : माननीय मंतर्ी, पीयषू गोयल जी, Ãलीज़। ...(Ëयवधान)...    
  
वािणज्य और उǏोग मंतर्ी; उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ी; तथा वÎतर्  
मंतर्ी (Ǜी पीयषू गोयल) : माननीय उपसभापित महोदय, सासंद महोदय ने जो पूछा, 
...(Ëयवधान)... उस सदंभर् मȂ अभी तक आन्धर् Ģदेश को 43,000 टन का टोटल एलोकेशन हुआ है, 
...(Ëयवधान)... िजसमȂ से अभी तक उसने 27,590 टन ले िलया है, िलिंÄटग कर ली है।  
...(Ëयवधान)... Ģधान मंतर्ी-पोषण अिभयान, ...(Ëयवधान)... पहले मȅने आईसीडीएस का नंबर िदया 
है, Ģधान मंतर्ी-पोषण अिभयान के अतंगर्त आन्धर् Ģदेश को 86,526 टन का एलोकेशन हुआ है, out 
of which the lifting under PM-POSHAN under Andhra Pradesh is 78,378.  
…(Interruptions)… I am happy that they are implementing it. …(Interruptions)… We are 
now looking at converting the entire rice to fortified rice which is in the interest of the 
country and will help reduce the incidence of malnutrition.  …(Interruptions)… 
 
Ǜी उपसभापित : डा. के. लÑमण जी। ...(Ëयवधान)...  
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डा. के. लÑमण : उपसभापित महोदय, मȅ आपके माध्यम से मंतर्ी महोदय से पूछना चाहता हँू िक 
whether it is a fact that the TRS Government has miserably failed to implement the 
PDS in Telangana. …(Interruptions)…  मोदी जी की सरकार के ǎारा देश भर मȂ गरीबȗ के 
िहत के िलए, तािक कोई गरीब भखेू पेट न सोए, 80 करोड़ आबादी को 5 िकलो चावल िदया जा 
रहा है, ...(Ëयवधान)... मगर तेलगंाना के अन्दर अĢैल माह से सभी ģी राशन बदं िकया गया।  
...(Ëयवधान)... क्या यह सही है?  What is the action taken by the Union Government to 
see that the free ration reaches the poor people of Telangana?.  …(Interruptions)…   
 
Ǜी पीयषू गोयल : माननीय उपसभापित महोदय, बहुत दुभार्ग्य से िपछले कुछ महीनȗ मȂ यह 
िÎथित उत्पन्न हुई, ...(Ëयवधान)... िजसके कारण तेलगंाना मȂ हमारी जो अन्यान्य योजनाएँ हȅ, 
उनमȂ उसने पूरे तरीके से अपना योगदान नहीं िदया।  ...(Ëयवधान)... उदाहरण के िलए, अभी जो 
राइस फोिर्टिफकेशन का कायर्कर्म चल रहा है, ...(Ëयवधान)... केन्दर् सरकार, ...(Ëयवधान)... 
Ģधान मंतर्ी, मोदी जी की इच्छा थी िक बच्चȗ को, ...(Ëयवधान)... जो हमारी माताए ँहȅ, उनको 
आईसीडीएस और पीएम-पोषण के अंतगर्त  जो  चावल  िमलता  है, वह  फोिर्टफाइड  राइस  
िमले। ...(Ëयवधान)... इस उǈेÌय से तेलगंाना को आईसीडीएस Îकीम के अंतगर्त 26,180 टन 
चावल उठाना था, उसके सामने उसने मातर् 6,544 टन ही उठाया।  ...(Ëयवधान)... ऐसे ही पीएम-
पोषण के अंतगर्त तेलगंाना को 16,499 टन चावल लेना था, लेिकन अभी तक उसने शून्य, दुभार्ग्य 
से शून्य फोिर्टफाइड चावल िलया है। ...(Ëयवधान)... वैसे तो Ģधान मंतर्ी जी ने सवंेदना िदखाते हुए 
देश के 80 करोड़ लोगȗ के िलए, ...(Ëयवधान)... Ģधान मंतर्ी गरीब कÊयाण अन्न योजना के तहत 
जो मुÄत मȂ राशन िदया, ...(Ëयवधान)... फूड िसक्योिरटी के अितिरƪ, ...(Ëयवधान)... हर Ëयिƪ 
के िलए 5 िकलो अितिरƪ राशन िदया। ...(Ëयवधान)... 25 महीने तक, ...(Ëयवधान)... उसमȂ भी 
अĢैल से जो राशन देना था, उसमȂ तेलगंाना सरकार ने बहुत सुÎती िदखाई। ...(Ëयवधान)... उसके 
कारण अĢैल से वहा ँके गरीबȗ को Ģधान मंतर्ी गरीब कÊयाण अन्न योजना का जो अिधक अनाज 
िमलना था, वह नहीं िमल रहा है।  ...(Ëयवधान)... केन्दर् सरकार ने इसको बहुत सख्ती से िलया, 
तब जाकर तेलगंाना सरकार ने जून महीने के अनाज का िवतरण बड़ी मुिÌकल से हमारे बार-बार 
कहने के बाद शुरू िकया है।  ...(Ëयवधान)...  
 
Ǜी उपसभापित : माननीय मंतर्ी जी, आप briefly उǄर दȂ। ...(Ëयवधान)...  
 
Ǜी पीयषू गोयल : अब हम उÇमीद करȂगे िक व ेआगे केन्दर् सरकार की योजनाओं के साथ जुड़Ȃगे। 
...(Ëयवधान)...  
 
MR. DEPUTY CHAIRMAN: Now Shri G.V.L. Narasimha Rao.  Please be brief in your 
question. ...(Interruptions)... 
 
SHRI G.V.L. NARASIMHA RAO: Sir, I would like to first of all congratulate the hon. 
Prime Minister ...(Interruptions)...and the Ministry for fortification of the PDS rice to 
end Anaemia and malnutrition.  ...(Interruptions)... 
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MR. DEPUTY CHAIRMAN: Please ask your question. ...(Interruptions)... 
 
SHRI G.V.L. NARASIMHA RAO: My question to the hon. Minister is ... 
(Interruptions) ... 
 
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Do not do this. ... 
(Interruptions) ... This is not proper.  ...(Interruptions)... This is not proper, 
Madam. ...(Interruptions)... Please. ...(Interruptions)... 
 
SHRI G.V.L. NARASIMHA RAO: I will give privilege notice, if anybody disturbs me 
...(Interruptions)... Sir, my question to the hon. Minister is this. ...(Interruptions)... 
Like the Government of Telangana, ...(Interruptions)... even in Andhra Pradesh, free 
ration under Pradhan Mantri Garib Kalyan Anna Yojana had not been given to the 
people of Andhra Pradesh.  ...(Interruptions)... I have also written to the hon. 
Minister in this regard. ...(Interruptions)... I would like to know from the hon. Minister 
as to what steps the Government has taken to ensure that the people of Andhra 
Pradesh also get this benefit...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... 
 
SHRI PIYUSH GOYAL: Sir, we are in dialogue with the Government of Andhra 
Pradesh to ensure that ...(Interruptions)...the poor people of Andhra Pradesh also 
get rice, free foodgrains under the PMGKAY. ...(Interruptions)... We are in dialogue 
with them and we are hopeful that that will start soon...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Question No. 68; questioner not present.   

 
*68. [The questioner was not present.] 

 
Foodgrains stock in the country  

 
*68.  SHRI JAWHAR SIRCAR: Will the Minister of CONSUMER AFFAIRS, FOOD 
 AND PUBLIC DISTRIBUTION be pleased to state: 
 

(a)  whether  it  is  a  fact  that  while  the Central pool is currently above the 
foodgrain stocking norms,  wheat  procurement  is  unsatisfactory  and  
country  does  not  have  sufficient foodgrains to repeat the  annual  average  
of  376 LMT,  distributed  under  PMGKAY in the  last two COVID-affected 
years; 
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(b)  the reasons for first permitting and publicising wheat exports and then 

prohibiting it; and 
 
(c)  the  details  of  long  term  projection  or  outlook  of  cereal  production  for  

MSP and procurement, stock management, distribution for PDS, welfare  
and  pandemic-related schemes and India’s export possibilities? 

 
THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
(SHRI PIYUSH GOYAL): (a) to (c) A statement is laid on the Table of the House.  
 

Statement 
 

(a) to (c)  The Central Pool stock of wheat as on 1st of July 2022 is well above the 
foodgrains stocking norms.  As on 1st of July 2022, Food Corporation of India (FCI) 
and State Govt. agencies have 285.10 LMT of wheat stock under Central Pool against 
the stocking norms of 275. 80 LMT. 
 
      During current season, procurement of wheat has been about 188 LMT and it 
is expected that even after meeting out the requirement of Pradhan Mantri Garib 
Kalyan Anna Yojana (PMGKAY) (upto September, 2022) and Public Distribution 
System (PDS), the projected wheat stock as on 01.04.2023 would be 134 LMT 
against the stocking norms of 74.6 LMT. 
 

Wheat production estimate was revised to lower side due to early summer this 
year. Also, there was a rise in global prices of wheat due to various geo-political 
reasons. The Government of India is committed to providing for the food security 
requirements of India first and also support the neighbouring and other vulnerable 
developing countries which are adversely affected by the sudden changes in the 
global market for wheat and are unable to access adequate wheat supplies.  
Therefore, the Central Government amended the export policy of wheat from ‘Free’ to 
‘Prohibited’.  
 
       As per the available stock and further projections upto April 2023, the country 
has enough stock of foodgrains to cater the requirement of Public Distribution System 
(PDS) & Other Welfare Scheme and to meet out any other eventuality. 

 
MR. DEPUTY CHAIRMAN:  Are there any supplementaries? 
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SHRI PIYUSH GOYAL: Sir, on Q. No. 68,...(Interruptions)... I think it is a very 
important subject. ...(Interruptions)...  This is regarding the wheat stocks of the 
country.  आज पूरे देश और पूरी दुिनया मȂ अनाज की शॉटȃज है।...(Ëयवधान)... पूरे देश और पूरी 
दुिनया मȂ फूड इनिसक्योिरटी की िंचता हो रही है।...(Ëयवधान)...  ऐसी पिरिÎथित मȂ जब पूरी 
दुिनया मȂ हाहाकार मचा हुआ है, भारत एकमातर् ऐसा देश है, िजसने बड़ा सतुंलन रखा है। 
...(Ëयवधान)...  ऐसे मȂ भी अगर हमारे िवपक्ष के िमतर् तैयार नहीं हȅ िक इस िवषय पर चचार् हो, तो 
यह एकदम बेबुिनयाद ...(Ëयवधान)...  
 
Ǜी उपसभापित : माननीय मंतर्ी जी, Ãलीज़, ...(Ëयवधान)...  आपका जवाब ...(Ëयवधान)...  
 
Ǜी पीयषू गोयल : सर, ये िजस Ģकार से बेबुिनयाद ...(Ëयवधान)...  यह हम सबका भी अिधकार 
है। ...(Ëयवधान)...  जब सरकार चचार् के िलए तैयार है, ...(Ëयवधान)...  इनसे किहए िक ये लोग 
अपनी जगह पर जाएं। ...(Ëयवधान)...  हमारी माननीया िवǄ मंतर्ी जी को अभी कोिवड हो रहा है। 
...(Ëयवधान)...  कोिवड के बाद वे यहा ंआ कर ...(Ëयवधान)...   
 
Ǜी उपसभापित : डा. अशोक बाजपेयी। बाजपेयी जी, आप इसी मुǈे पर Îपेिसिफक सवाल पूछȂ। 
...(Ëयवधान)...  That is regarding foodgrains stock in the country. ...(Interruptions)... 
 
डा. अशोक बाजपेयी : माननीय उपसभापित जी, मȅ आपके माध्यम से माननीय मंतर्ी जी से जानना 
चाहंूगा िक कोिवड जैसी भयंकर महामारी मȂ ...(Ëयवधान)...  लगातार दो वषर् तक देश की  
80 करोड़ जनता को िनशुÊक राशन उपलÅध कराने के बाद, आज भी सȂटर्ल पूल मȂ 285 लाख 
मीिटर्क टन खाǏान्न उपलÅध है, यह अपने आप मȂ एक कीिर्तमान है। ...(Ëयवधान)...  मȅ माननीय 
मंतर्ी जी से जानना चाहता हंू िक उǄर Ģदेश जैसे बड़े राज्य मȂ 2022-23 मȂ सȂटर्ल पूल के िलए गेहंू 
की खरीद का लÑय क्या है? ...(Ëयवधान)...  क्या िविभन्न राज्यȗ ǎारा, सȂटर्ल पूल मȂ उनका जो 
िनधार्िरत कोटा है, वह पूरा िकया गया है या नहीं, कृपया यह बताने की कृपा करȂ? 
 
Ǜी पीयषू गोयल : माननीय उपसभापित महोदय, इस वषर् बहुत गमीर् के कारण काफी इलाकȗ मȂ 
गेहंू के उत्पादन मȂ कमी आई है। ...(Ëयवधान)...  इसी के साथ-साथ दाम अच्छे होने के कारण 
हमारे कई िकसान भाई-बहनȗ को अच्छे दामȗ पर, एमएसपी से भी ऊपर, अपने उत्पाद को बेचने 
का मौका िमला। ...(Ëयवधान)...  सरकार ने उनको पूरी छूट दी। ...(Ëयवधान)...  जहा-ंजहा ं
िकसानȗ ने सरकार को अनाज लेने के िलए कहा, हमने देशभर से पूरा अनाज उठाया। 
...(Ëयवधान)...  उǄर Ģदेश मȂ भी सब जगह Ģोक्योरमȂट सȂटसर् चले। ...(Ëयवधान)...  जहा-ंजहा ंभी 
िकसानȗ ने अनाज िदया, सरकार ने उसको उठाया।  ...(Ëयवधान)...  और जहा-ंजहा ंिकसानȗ को 
माकȃ ट मȂ एमएसपी से ज्यादा दाम िमले, वहा ंउन्हȗने अपना अनाज माकȃ ट मȂ िदया। ...(Ëयवधान)...   
इस पिरिÎथित के बावजूद आज 275 लाख टन अनाज सरकार के पास है। ...(Ëयवधान)...  यह इस 
देश के िलए गवर् की बात है िक हमारे अन्नदाताओं ने हमȂ फूड िसक्योिरटी दी है। ...(Ëयवधान)...  
मुझे लगता है िक इसके िलए हम सभी को हमारे िकसानȗ को, हमारे अन्नदाताओं को धन्यवाद 
देना चािहए। ...(Ëयवधान)...  इसी के िलए हमारे Ģधान मंतर्ी जी ने पीएम िकसान योजना ला कर 
उनको मानदंड भी िदया है। ...(Ëयवधान)... लेिकन िजस Ģकार का Ëयवहार हमारे िवपक्ष के साथी 
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कर रहे हȅ, सर, मेजॉिरटी ऑफ िद हाउस आज इस पर चचार् चाहता है, सरकार भी इस पर चचार् 
चाहती है। ...(Ëयवधान).. यह एक गÇभीर िवषय है।  
 अभी कोिवड-19 का िजकर् हुआ। हमारी माननीया िवǄ मंतर्ी जी को कोिवड हुआ है 
...(Ëयवधान).. कोिवड के टाइम मȂ भी इस पर Ëयापक चचार् हो, वे इनकी बातȗ को सुनना चाहती 
हȅ, लेिकन िजस Ģकार से ये Ëयवहार कर रहे हȅ, ऐसे मȂ कैसे चचार् हो सकती है? ...(Ëयवधान).. 
 
Ǜी उपसभापित : Ãलीज़, आप अपनी-अपनी सीट पर जाएं, माननीय एलओपी कुछ कहना चाहते 
हȅ। ...(Ëयवधान)..यिद आप वैल मȂ खड़े होकर कुछ कहȂगे तो िफर आप माननीय एलओपी को 
बोलने नहीं दȂगे, आप सभी लोग अपनी सीट्स पर जाएं, माननीय एलओपी कुछ बोलना चाहते हȅ, 
आप सभी लोग  अपनी  सीट्स  पर  जाएं, तभी  मȅ  उन्हȂ बोलने की इजाज़त दंूगा। ...(Ëयवधान).. 
माननीय एलओपी कुछ कहना चाहते हȅ, आप सभी लोग अपनी सीट्स पर जाइये, मȅ उन्हȂ बोलने 
की इजाज़त दे रहा हंू। ...(Ëयवधान).. यिद आप वैल मȂ खड़े रहȂगे, तो मȅ उन्हȂ बोलने की इजाज़त 
नहीं दंूगा। ...(Ëयवधान).. आप वैल मȂ खड़े रहȂगे तो मȅ उन्हȂ इजाज़त नहीं दंूगा, Ãलीज़, आप अपनी-
अपनी सीट पर जाएं, Mr. John Brittas, this is not your seat. …(Interruptions)… Please, 
seats are specified. …(Interruptions)… There are very clear indications and rulings for 
it. … (Interruptions)… Please… …(Interruptions)… Ãलीज़, बीच मȂ खड़े न हȗ, आप अपनी 
सीट्स पर बठै जाएं, माननीय एलओपी बोलना चाहते हȅ, Ãलीज़, आप अपनी सीट्स पर जाएं। 
...(Ëयवधान).. माननीय एलओपी।...(Ëयवधान).. आप शोर न करȂ, माननीय एलओपी को बोलने दȂ, 
क्या आप उन्हȂ बोलने नहीं देना चाहते हȅ? यिद कोई बोलेगा या कमेन्ट करेगा तो िफर िदक्कत 
होगी।  Ãलीज़, आप एलओपी को बोलने दȂ।  
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे) : िडÃटी चेयरमनै साहब, हम िपछले पाचं िदनȗ से पूरी 
कोिशश कर रहे हȅ िक जनता की ...(Ëयवधान).. 
 
Ǜी उपसभापित : Ãलीज़, आप बिैठये।  
 
Ǜी मिƥकाजुर्न खरगे : हम जनता की समÎयाओं को इस सदन के सामने रखना चाहते हȅ, हम 
गड़बड़ करना नहीं चाहते हȅ।...(Ëयवधान).. 
 
Ǜी उपसभापित : कृपया आपस मȂ बात न करȂ, माननीय एलओपी को बोलने दȂ।...(Ëयवधान).. नो 
Ãलीज़, आप िवषय पर बात किरये। ...(Ëयवधान).. मȅ सबको कह रहा हंू। ...(Ëयवधान).. 
 
Ǜी मिƥकाजुर्न खरगे : मȅ बड़ी नĦता के साथ ...(Ëयवधान).. एक िमनट सुिनये, हम बड़ी नĦता के 
साथ आपसे अपील करते हȅ िक हम कोई दूसरी चीज आपसे नहीं मागं रहे हȅ, रूल 267 के तहत ही 
... 
 
Ǜी उपसभापित : माननीय एलओपी साहब, िजस पर चेयरमनै साहब ने सुबह रूिंलग दे दी है,  
मȅ नहीं दे सकता, आप जानते हȅ िक चेयरमनै साहब ने इस पर िÎथित ÎपÍट कर दी 
है।...(Ëयवधान).. 
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Ǜी मिƥकाजुर्न खरगे : आप मुझे सेन्टेन्स तो कÇÃलीट करने दीिजए। 
 
Ǜी उपसभापित : चेयरमनै साहब ने रूल 267 के बारे मȂ िÎथित ÎपÍट कर दी है। अगर आप रूल 
267 के तहत यह मामला उठाना चाहते हȅ, तो मȅ उसकी इजाज़त नहीं दे सकता।  
 
Ǜी मिƥकाजुर्न खरगे :  आप इजाज़त दीिजए या मत दीिजए, लेिकन हम यह चाहते थे िक रूल 
267 मȂ चचार् हो और आपने िबज़नेस एडवायज़री कमेटी मȂ यह कहा िक रुल 176 के तहत हम इसे 
चचार् मȂ ले सकते हȅ, लेिकन आप रूल 267 और रूल 176 का फकर्  तो जानते ही हȅ। यह फकर्  
इसीिलए है िक रूल 267 मȂ सारे िबज़नेस को Îटॉप करके... 
 
Ǜी उपसभापित : माननीय चेयरमनै साहब ने इस पर इंÎटर्क्शंस  दे दी हȅ, इसमȂ मȅ कुछ नहीं कर 
सकता, उनका फाइनल िडसीज़न है। ...(Ëयवधान).. 
 
Ǜी पीयषू गोयल : सर, हम इस पर चचार् के िलए तैयार हȅ, सरकार इस पर चचार् चाहती है, लेिकन 
हमारी िवǄ मंतर्ी जी को कोिवड हुआ है।...(Ëयवधान).. 
 
Ǜी उपसभापित : आप दोनȗ इस पर चचार् चाहते हȅ, तो आप तय कर लीिजए, चेयरमनै साहब ने 
कहा है िक पक्ष और िवपक्ष आपस मȂ बठैकर इस पर चचार् तय कर लीिजए, इसमȂ चेयर का कोई 
हाथ नहीं है। ...(Ëयवधान).. 
 
Ǜी पीयषू गोयल : अगर िवपक्ष तैयार है, तो हम भी तैयार हȅ। इस पर चचार् हो और ...(Ëयवधान)..  
                                                                                                   
Ǜी उपसभापित : मȅ आप सबसे आगर्ह करता हंू िक आप सभी बठै जाइये और दूसरे माननीय 
सदÎयȗ को बोलने दीिजए, Ãलीज़। ...(Ëयवधान).. Ãलीज़, आप आपस मȂ बात न करȂ। मȅ अगले 
क्वेÌचन को लेता हंू। ...(Ëयवधान)..Ǜी िबनोय िवÎवम जी, ...(Ëयवधान).. क्वेÌचन नÇबर 
69....(Ëयवधान).. ĢÌन सखं्या 69. Ǜी िबनोय िवÎवम जी, ...(Ëयवधान)..Not present. ... 
(Interruptions) .. माननीय मंतर्ी जी। 

 
*69. [The questioner was not present.] 

 
Fraudulent beneficiaries under PM-KISAN scheme 

 
*69.  SHRI BINOY VISWAM: Will the Minister of AGRICULTURE AND FARMERS 
 WELFARE be pleased to State:  
 

(a) the total number of fraudulent beneficiaries/ineligible farmers identified 
under Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) Yojana since 
2019, State-wise;  
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(b)  the total amount lost due to fraudulent transactions and the total amount 
recovered from fraudulent beneficiaries under the PM-KISAN scheme since 
2019, State-wise; and 

 
(c)   the action taken against officials responsible for these frauds? 

 
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SUSHRI SHOBHA KARANDLAJE): (a) to (c) A Statement is laid on the 
table of the House. 
 

Statement 
 
 (a) to (c)   PM Kisan Samman Nidhi (PM-KISAN), one of the largest central 
sector schemes, is being implemented to supplement financial needs of land holding 
farmers of the country. Under the scheme, financial benefit of Rs 6000/- per year, in 
three equal installments, is transferred into the bank accounts of farmers. 

Till date, 11.37 crore eligible farmers have been paid more than Rs. 2 lakh 
crores, under PM KISAN. 

Benefits of the Scheme are given to a farmer family. The family should own 
cultivable land, as per land record system of the concerned State/UT. Cut-off date 
for land ownership is 1st February 2019, except in case of inheritance due to death of a 
beneficiary. Certain Categories of higher economic status are excluded from getting 
the benefit under the scheme, such as former and present holders of constitutional 
posts; former and present Ministers/ MPs/MLAs; all superannuated/retired 
pensioners whose monthly pension is Rs.10,000/-or more; all serving or retired 
employee of the Center/ State Govt or PSEs (excluding Multi-Tasking Staff / Class 
IV/Group D employees); all persons who paid Income Tax in last assessment year; 
professionals like Doctors, Engineers, Lawyers, Chartered Accountants, and 
Architects registered with Professional bodies; and Non-Resident Indians. 

  States/UTs identify and verify the beneficiaries under the scheme. Benefits are 
transferred to the beneficiaries through Direct Benefit Transfer mode, on the basis of 
verified data received from the States/UTs on the PM-KISAN portal. To help the 
States/UTs for automated validation of the beneficiaries’ data, PM-KISAN portal has 
been integrated with the portals of Unique Identification Authority of India (UIDAI) for 
Aadhar authentication; with Public Finance Management System (PFMS) for 
validation of account and Government employees/pensioners data; with Income Tax 
department for validation of income tax payee status; and with National Payment 
Corporation of India (NPCI) for account validation and Aadhar based payments. 
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Eligible farmers are being enrolled and deceased/ineligible beneficiaries are 
being removed by way of continuous verification and validation of the beneficiary’s 
data. The States/UTs have been provided with the option to mark beneficiaries as 
eligible to ineligible and vice versa, after due verification. E-KYC of all the beneficiaries 
is also being done to verify their status. States/UTs have been asked to expedite the 
process for saturation of the scheme with all the eligible beneficiaries and removal of 
ineligible beneficiaries. 

A few States reported instances of fraudulent transactions under the Scheme. 
These are Tamilnadu, Karnataka, Rajasthan and Gujarat. 

Recoveries have also been made from fraudulent beneficiaries by the State 
Governments of Tamilnadu (Rs 163 Crore), Rajasthan(Rs 3.6lakh) Karnataka 
(Rs1.21 Crore) and Gujarat (Rs 41.76 lakh). Appropriate disciplinary action against 
the responsible officials have been taken by the State Governments and FIRs have 
been lodged, accordingly State-wise details of action taken are as follows: 

Tamilnadu: FIR has been filed in 16 Districts. 123 persons were arrested 
including contractual staff.102 contractual staffs, suspected to be directly or indirectly 
involved in these illegal activities, were terminated. Three block level Assistant 
Director of Agriculture where large number of entries took place were suspended. 
Departmental action instituted against the 71 officers who are responsible for the 
enrolment of fraudulent beneficiaries in PM-KISAN scheme. 

Rajasthan: A six-member enquiry Committee was set up by the District 
Administration. The Committee found that the ID of the Tahasildar was misused from 
192 IP addresses to make self-registered farmers eligible. FIR has been lodged by the 
district administration with the list of IP Addresses. Disciplinary action has been 
instituted against the then Tahasildar and the present Tahasildar for negligence in the 
matter and dereliction of duty. 

Similarly, State of Gujarat and Karnataka have also registered FIRs on 
respective cases. 

Further, following special measures have been taken by the Union 
Government:  

(i) The process of login credentials has been reviewed and new process has been 
implemented by the Government. In the process, use of government email id, 
two factor OTP authentication in mobile as well as in email has been made 
mandatory, apart from condition to change the password regularly. 

(ii) States/UTs have been instructed to recover the money and accordingly, a 
process to recover the money has been issued.  
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Ǜी उपसभापित : ...(Ëयवधान)..  Question Hour is over. Now the House stands adjourned 
till 2.30 p.m.  
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise ] 
 

The House then adjourned for lunch at one of the clock. 

 
 

The House reassembled after lunch at thirty minutes past two of the clock,  
MR. DEPUTY CHAIRMAN in the Chair. 

 
PRIVATE MEMBERS’ BILLS 

 
MR. DEPUTY CHAIRMAN: Hon. Members, we will take up Bills for introduction under 
Private Members’ Legislative Business. Firstly, the Uniform Civil Code in India Bill, 
2020 by  Dr. Kirodi Lal Meena. He is absent.  ...(Interruptions)... 
 The Epidemic Diseases (Prevention, Preparedness and Management) Bill, 
2021 by Shri Derek O’Brien. He is absent.  
 The Information Technology (Amendment) Bill, 2022 by Shri Derek O’Brien. 
He is absent.  
 Now, the Waqf (Amendment) Bill, 2022, by Dr. Fauzia Khan to move for leave 
to introduce the Bill.  

 
The Waqf (Amendment) Bill, 2022 

 
DR. FAUZIA KHAN (Maharashtra): Sir, I move for leave to introduce a Bill further to 
amend the Waqf Act, 1995.  

 
The question was put and the motion was adopted. 

 
DR. FAUZIA KHAN: Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN: Now, the Right of Children to Free and Compulsory 
Education (Amendment) Bill, 2022 by Dr. V. Sivadasan.  
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The Right of Children to Free and Compulsory Education (Amendment) Bill, 2022 
 

DR. V. SIVADASAN (Kerala): Sir, I move for leave to introduce a Bill further to amend 
the Right of Children to Free and Compulsory Education Act, 2009. 
 

The question was put and the motion was adopted. 
 

DR. V. SIVADASAN: Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN: Now, the Constitution (Amendment) Bill, 2022 
(amendment of articles 4, 55, 81 etc.) by Dr. V. Sivadasan.  
 

The Constitution (Amendment) Bill, 2022 (amendment of articles 4, 55, 81 etc.) 
 

DR. V. SIVADASAN: Sir, I move for leave to introduce a Bill further to amend the 
Constitution of India. 
 

The question was put and the motion was adopted. 
 

DR. V. SIVADASAN: Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN: Now, the Compulsory Voting Bill, 2022 by Shri Deepak 
Prakash.  
 

The Compulsory Voting Bill, 2022 
 

Ǜी दीपक Ģकाश (झारखंड) : महोदय, मȅ ĢÎताव करता हँू िक देश मȂ मतदाताओं ǎारा अिनवायर् 
मतदान करने और उससे सबंिंधत या उससे आनुषंिगक िवषयȗ का उपबधं करने के िलए िवधेयक 
को पुर:Îथािपत करने की अनुमित दी जाए। 

 
The question was put and the motion was adopted. 

 
Ǜी दीपक Ģकाश : महोदय, मȅ िवधेयक को पुर:Îथािपत करता हँू। 
 
MR. DEPUTY CHAIRMAN: Now, the Bengal Freedom Fighters Memorial Bill, 2022 by 
Shrimati Shanta Chhetri.  
 

66 [RAJYA SABHA]



The Bengal Freedom Fighters Memorial Bill, 2022 
 

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I move for leave to introduce a Bill 
to provide for the erection and management of a national memorial to perpetuate the 
memory of those from Bengal, who have fought and struggled for the freedom of 
India, from the oppressive British Raj, belonging to the territorial jurisdiction of Bengal 
Presidency (1765—1947), presidency of the British Indian Empire. 
 

The question was put and the motion was adopted. 
 

SHRIMATI SHANTA CHHETRI: Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN: Now, the Indian National Army Regiment Bill, 2022 by 
Shrimati Shanta Chhetri.   
 

The Indian National Army Regiment Bill, 2022 
 

SHRIMATI SHANTA CHHETRI:  Sir, I move for leave to introduce a Bill to provide for 
the constitution and regulation of a new army regiment to be known as the Indian 
National Army Regiment for defending the borders of India against all foreign enemies 
and in honour of the members of Indian National Army of the Azad Hind Fauj and for 
matters connected therewith or incidental thereto. 

 
The question was put and the motion was adopted. 

 
SHRIMATI SHANTA CHHETRI:  Sir, I introduce the Bill. 
 
MR. DEPUTY CHAIRMAN: Now, the Constitution (Amendment) Bill, 2021 
(Amendments of Articles 246 and 254), by Shri John Brittas.   
 

The Constitution (Amendment) Bill, 2021 (amendments of articles 246 and 254) 
 

SHRI JOHN BRITTAS (Kerala): Sir, I move for leave to introduce a Bill further to 
amend the Constitution of India. 

 

The question was put and the motion was adopted. 
 

SHRI JOHN BRITTAS:  Sir, I introduce the Bill. 
 
MR. DEPUTY CHAIRMAN: Now, the Central Public Sector Enterprises (Protection of 
Interests of States) Bill, 2022 by Shri John Brittas.   
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The Central Public Sector Enterprises (Protection of Interests of States) Bill, 2022 
 

SHRI JOHN BRITTAS: Sir, I move for leave to introduce a Bill to provide for 
safeguarding the interests and entitlement of States in the eventuality of disinvestment 
of Central Public Sector Enterprises and to ensure fairness and transparency in the 
process and for matters connected therewith or incidental thereto. 

 
The question was put and the motion was adopted. 

 
SHRI JOHN BRITTAS:  Sir, I introduce the Bill. 
 

MR. DEPUTY CHAIRMAN: Now, the National Commission of Home-Based Workers 
Bill, 2022 by Shri Sandosh Kumar P..   
 

National Commission for the Welfare of Home-based Workers Bill, 2022 
 

SHRI SANDOSH KUMAR P. (Kerala):  Sir, I move for leave to introduce a Bill to 
provide for the establishment of a National Commission for Welfare of Home-based 
Workers and for matters connected therewith. 

 
The question was put and the motion was adopted. 

 
SHRI SANDOSH KUMAR P.:  Sir, I introduce the Bill. 
 
MR. DEPUTY CHAIRMAN: Now, the Places of Worship (Special Provisions) Repeal 
Bill, 2022 by Shri Harnath Singh Yadav.  ...(Interruptions)...  Not present.  ... 
(Interruptions)...  Ģमोद जी, आप कुछ कहना चाहते हȅ? ...(Ëयवधान)... 
 
Ǜी Ģमोद ितवारी (राजÎथान) : जी, सर। ...(Ëयवधान)...   
 
Ǜी उपसभापित : आप सब बठै जाइए। ...(Ëयवधान)... Ģमोद जी कुछ कहना चाहते हȅ। 
...(Ëयवधान)... Ãलीज़, आप अपनी सीट्स पर बैठ जाइए। ...(Ëयवधान)... Ãलीज़, आप अपनी सीट्स 
पर बठै जाइए। ...(Ëयवधान)... 
 
Ǜी Ģमोद ितवारी : सर, मȅ आपके संज्ञान मȂ सिंवधान की दो बातȂ लाना चाहता हँू। यह चार पैरȗ पर 
खड़ा है।  
 
Ǜी उपसभापित : Ģमोद ितवारी जी, आप िकस बारे मȂ बात कर रहे हȅ? 
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Ǜी Ģमोद ितवारी : सर, चूिँक यह एजȂडा मȂ आ गया है, इसिलए I want to...  
 
Ǜी उपसभापित : जो िबल इंटर्ोǹूस नहीं हुआ है, आप उस पर कुछ नहीं कह सकते हȅ। 
...(Ëयवधान)... अगर इंटर्ोǹूस हुआ होता, तब आपको बोलने का अिधकार होता। ...(Ëयवधान)... 
 
Ǜी Ģमोद ितवारी : सर, मȅ बोल सकता हँू। ...(Ëयवधान)... 
 
Ǜी उपसभापित : जी, नहीं। अगर िबल इंटर्ोǹूस हो चुका होता, तब आपको बोलने का पूरा 
अिधकार होता। ...(Ëयवधान)... यह िबल हाउस की Ģॉपटीर् ही नहीं है। 
 
Ǜी Ģमोद ितवारी : सर, मेरी बात िरकॉडर् पर आ गई है। ...(Ëयवधान)... यह कॉन्टर्ािडक्शन होगा, 
क्यȗिक यह अभी सुĢीम कोटर् मȂ है, इसिलए इसे न िलया जाए। ...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN: Now, we will take up the Right to Health Bill, 2021 by Prof. 
Manoj Kumar Jha, for consideration and passing.   
 

The Right to Health Bill, 2021 
 

PROF. MANOJ KUMAR JHA (Bihar):  Sir, I move: 
      That to provide for health as a fundamental right to all citizens and to ensure 
equitable access and maintenance of a standard of physical and mental health 
conducive to living a life in dignity and for matters connected therewith or incidental 
thereto, be taken into consideration. 
 
Ǜी उपसभापित : झा साहब, आप अगर इस पर कुछ बोलना चाहȂ तो बोल सकते हȅ। 
 
Ģो. मनोज कुमार झा : आदरणीय उपसभापित जी, यह िबल मȅ लेकर आया हँू, लेिकन इस िबल 
के पीछे सदन के कई सदÎय, जो आज नहीं हȅ, चाहे व ेभाजपा के हȗ, टेर्ज़री बȂचेज़ के हȗ या 
अपोिज़शन के हȗ, हम सबने कोिवड की महामारी के बाद सȂटर्ल हॉल मȂ इस पर कई दफा चचार् 
की।  मȅ इसको Ëयिƪगत िबल नहीं मानता, बिÊक इसका जन्म एक सामूिहक सोच, एक सामूिहक 
दृिÍटकोण और एक सामूिहक Ģसगंवश हुआ है।  

सर, मुझे Îमरण है, आज से ठीक एक वषर् पूवर्, 21 जुलाई, 2021 को इस सदन मȂ कोिवड 
पर चचार् हुई थी। उस समय यह भी चचार् हुई थी िक कोिवड की महामारी से क्या-क्या खत्म हुआ।  
आज जब मȅ इस पर बोलने के िलए खड़ा हुआ हँू तो कहीं न कहीं मुझे यह भी लगता है िक मȅ क्या 
भलूू,ँ क्या याद करँू?  सर, जब सदन मȂ चचार् हो रही थी, तो उसी दौरान मȅ िबहार गया था।  वहा ँ
पर भी हमने उसका कहर देखा।  उसके िलए िकसी सरकार का दोष न कहकर एक ËयवÎथा के 
चरमरा जाने के हम साक्षी रहे।  हम उस ऐितहािसक क्षण के गवाह हȅ, जब हमारे हाथ से चीज़Ȃ 
िफसल रही थीं।  उस समय िबहार िवधान मंडल के कुछ सदÎय, हमारे नेता Ģितपक्ष तेजÎवी जी 
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और हम लोगȗ ने यह सोचा िक इस पर कुछ काम िकया जाए।  उसी दृिÍटकोण से इस िबल का 
जन्म हुआ, जैसा िक मȅने पहले कहा और आज आपके समक्ष इन चीज़ȗ को लेकर आया हँू।  

सर, ÎवाÎथ्य को लेकर हमारा दृिÍटकोण िनयितवादी रहा है, जीवन को लेकर हमारा 
दृिÍटकोण इस देश मȂ िनयितवादी रहा है।   िकसी की मृत्यु हो गई, तो हम कहते हȅ यह डेिÎटनी 
थी, उसको जाना था।  मȅने एक वषर् पूवर् इसी सदन मȂ कहा था िक कोिवड की महामारी मȂ हमारे जो 
दो सदÎय इस दुिनया से गए, उनको जाना नहीं था।  सरकार के खुद के आँकड़ȗ के मुतािबक पौने 
तीन लाख लोग कोिवड मȂ काल-कविलत हो गए।  सर, मेरा अभी भी मानना है और आपमȂ से 
अिधकाशं लोग मानȂगे िक ये मौतȂ िसफर्  महामारी से नहीं हुई हȅ, बिÊक ये मौतȂ ËयवÎथा के चरमराने 
से हुई हȅ।  शायद हमारी ËयवÎथाए ँइतनी इलािÎटक, इतनी वाइड नहीं थीं, उनका ऐिÇबट इतना 
िवशाल नहीं था िक वे उन सब चीज़ȗ को समािहत कर सकȂ , िजनको कोिवड ने हमȂ एक चैलȂज के 
रूप मȂ िदया था।  

सर, मȅ एनएफएचएस का डेटा देख रहा था और वह डेटा हम सबके िलए िचन्ता का िवषय 
होना चािहए।  िकसी राज्य मȂ िकसी एक की सरकार है, केन्दर् मȂ िकसी और की सरकार है।  हम 
अक्सर इस बात को कहकर आँख मंूद लेते हȅ िक ÎवाÎथ्य तो राज्य के के्षतर् मȂ है, राज्य का मामला 
है।  सर,नहीं।  हमारे सिंवधान के अदंर िजतने आिर्टकÊस हȅ, उनको लेकर जीवन और मृत्यु के 
दृिÍटकोण मȂ Îटेट, सȂटर और कन्करंट की अवधारणा को त्यागना होगा और वह क्षण आज है।  
सर, मȅ एनएफएचएस का िडटेÊड डेटा नहीं दँूगा।  हमारे माननीय ÎवाÎथ्य मंतर्ी जी भी यहा ँबठेै 
हुए हȅ।  हम सब इस बात से वािकफ हȅ िक मैटरनल मोटȆिलटी रेÌयो के मामले मȂ हमारा नाम 
दुिनया के उन देशȗ मȂ शािमल है, जो िक एक िचन्ता का िवषय है।  चाहे वह िनयोनेटल हो, अंडर 
फाइव मोटȆिलटी रेट हो, टुबरक्युलोिसस हो, ओवरऑल लाइफ एक्सपेक्टȂसी हो -- ये सरकार के 
खुद के आँकड़े हȅ।  यह िचन्ता का िवषय है।  यह िबल आरोप-Ģत्यारोप के िलए नहीं लाया गया है।  
मȅ जानता हँू िक Ģाइवेट मेÇबसर् िबल कैसे खत्म हो जाता है, उसमȂ िसवाय चचार् के कुछ हािसल 
नहीं होता है, लेिकन उन तमाम लोगȗ के िबहाफ पर यह मेरी मंशा होगी, मेरा आगर्ह होगा, मेरी 
अपील होगी।  आप चाहे पौने तीन लाख लोग कहȂ, लेिकन कई लोग कहते हȅ िक व ेकई लाख 
ज्यादा थे।  मुझे आँकड़ȗ मȂ नहीं जाना है।  व ेजो भी मौतȂ हुईं, िजनकी लाशȂ हमने गंगा और सरय ूके 
िकनारे देखीं, वे सब आज हमसे यह िडमाडं कर रहे हȅ िक ÎवाÎथ्य के अिधकार को मौिलक 
अिधकारȗ मȂ शािमल करना चािहए। हम ÎवाÎथ्य को इस िनयितवादी दृिÍटकोण से िनकालकर एक 
डूएबल Ģोपोिज़शन मȂ तÅदील करȂ।  उसके िलए आवÌयक है िक हम आँकड़ȗ से नहीं डरȂ, आँकड़ȗ 
को कन्ģंट करȂ और कन्ģंट करने के पÌचाÞ एक ऐसी नीित िवकिसत करȂ, िजसके तहत आगे 
जब कभी कोई महामारी आए, तो उसके समक्ष हम बेबस न हो जाएँ, हताश और िनराश न हो 
जाएँ। 

क्यȗिक हम सबको याद है िक उस वƪ पूरे देश मȂ कÄयूर् सा सन्नाटा था, लेिकन बीच मȂ 
चीख-पुकार आती थी,चीत्कार होती थी, कभी ऑक्सीजन के िलए, कभी हॉिÎपटल बेड के िलए 
होती थी। उसके पीछे िसफर्  एक कारण था िक हमने कÊपना नहीं की थी, हमारी सकंÊपना मȂ, 
हमारे इमिैजनेशन मȂ, हमारी पोिलिटकल इमिैजनेशन मȂ ÎवाÎथ्य को लेकर जो गाÇभीयर् होना 
चािहए, उसका अभाव रहा। मȅ िसफर्  बीते आठ वषर् की बात नहीं कर रहा हंू, गाÇभीयर् के अभाव की 
गणना होगी तो कई वषș की गणना होगी, लेिकन अब वƪ है िक हम उसको दुरुÎत करने की 
कोिशश करȂ। 
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 महोदय, कल इस हाउस मȂ The Weapons of Mass Destruction and their Delivery 
Systems (Prohibition of Unlawful Activities) Amendment Bill 2022 पर चचार् हुई, वह अभी 
पास नहीं हुआ। मȅने कल भी कहा था िक एक इंटरनेशनल किमटमȂट की वजह से उस िबल को 
गÇभीरतापूवर्क िलया गया और उसको पास करने की कोिशश की गई। सर, हमारा किमटमȂट कई 
चीज़ȗ के िलए है। मȅ आपका ध्यान आकिर्षत करना चाहता हंू Article 12 –International 
Covenant on Economic, Social and Cultural Rights, उसके सारे सब-क्लॉज़ेज़ हȅ। वे तमाम 
िसग्नेटरी देशȗ पर एक तरह से मनै्डेटरी करते हȅ िक आप अपने यहा ंकी ËयवÎथाओं को दुरुÎत 
कीिजए, एिलबी मत ढंूिढ़ए, कारण मत ढंूिढ़ए िक इस वजह से यह िदक्कत है।  

मȅ समझता हंू िक महामारी के दौरान भी हमने देखा िक पोिलिटकल िवल का अभाव रहा। 
जो सरकार या सरकारȂ करोड़ȗ रुपये के इिÌतहार दे सकती हȅ, क्या वे यह कह सकती हȅ िक 
हमारे पास ससंाधन नहीं हȅ! करोड़ȗ रुपये के इिÌतहार का पैसा कहा ंसे आ रहा है? अगर उन 
करोड़ȗ के इिÌतहार के पैसे को इस तरह की चीज़ȗ मȂ डायवटर् करȂ, तो मुझे लगता है िक पिरणाम 
बेहतर आएगा और हम कुछ बेहतर कर पाएंगे। 
 माननीय उपसभापित महोदय, अक्सर जब हम डेमोगर्ाफी की बात करते हȅ तो कहते हȅ 
human beings as wealth. यह इस देश मȂ उसी तरह का empty rhetoric हो गया है - जैसे हम 
कहते हȅ woman as Godess 'यतर् नायर्Îतु पूज्यन्ते, रमन्ते ततर् देवता:'।  लेिकन हम सब जान रहे 
हȅ िक हर गली, चौराहे, गावँ और नुक्कड़ मȂ उनके साथ क्या हो रहा है! हमारा दृिÍटकोण क्या है! 
मȅ समझता हंू िक इस पर िसफर्  एक empty rhetoric human beings as capital, human 
capital, इस दृिÍटकोण से िनकाल कर पोिलिटक्स ऑफ पॉपुलेशन के बारे मȂ बीते िदनȗ मȂ काफी 
बात हो रही है। सभंवत: जब मȅ यहा ंआज बोल रहा हंू तो लोक सभा मȂ एक जनसखं्या िनयंतर्ण 
िवधेयक आया होगा। सर पोिलिटक्स ऑफ पॉपुलेशन से िनकलकर पोिलिटक्स ऑफ लाइफ होनी 
चािहए। How to ensure that?   How to protect that?  How to make sure that nobody 
says good bye to this world because the world did not have enough to make sure that 
he or she lives the kind of life he or she was expected to? 

मȅने िपछली बार भी कहा था। मȅ सदन को Îमरण कराना चाहता हंू। हमारे एक साथी वहा ं
थे, एक साथी यहा ंथे - राजीव सातव जी, उनकी वैकȂ ट सीट पर शायद रजनी जी आयी हȅ। सर, 
राजीव सातव जी के बारे मȂ उस िदन भी कहा और वहा ंजो हमारे साथी ओिडशा से हȅ, सर, ये 
कोिवड से नहीं गए हȅ, ये हमारी ËयवÎथाओं की चूक की वजह से गए हȅ और जो लाखȗ-करोड़ȗ 
लोग इस देश मȂ काल-कविलत हुए, िजनकी मौत हुई है, उसके िलए िजÇमेवार हमारी ËयवÎथाए ं
हȅ। ËयवÎथा कौन बना रहा है! ËयवÎथा हम बना रहे हȅ। इस पर गौर करने की ज़रूरत है, इसीिलए 
मȅ यह िबल लेकर आया हंू। मȅ जानता हंू िक यह   िबल यहा ंपास नहीं होगा, लेिकन आपकी दृिÍट 
होगी, आपकी नज़र होगी, तो यह सरकार ...(Ëयवधान)... सर, मȅने Ģाइवेट मेÇबसर् िबल का पूरा 
इितहास पढ़ िलया है। ...(Ëयवधान)... हा,ं एक्सेÃट करȂगे। ...(Ëयवधान)...  

 
Ǜी उपसभापित : झा साहब, आप बोिलए।  
 
Ģो. मनोज कुमार झा : सर, मȅ िसफर्  यह कहना चाहता हंू िक कोई भी पोिलिटकल पाटीर् हो, इससे 
बड़ा आपका किमटमȂट नहीं हो सकता। लोग सरकार क्यȗ चुनते हȅ? लोग आसमानी बातȗ के िलए 
सरकार नहीं चुनते हȅ। चाहे आप चुने गए या कभी ये चुने गए या कभी आप चुने न जाएं, ये चुने 
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जाए ं - जो भी होगा, यह तय है िक आसमानी मुǈȗ के िलए आपका चयन नहीं होता है। सरकारȂ 
मौिलक चीज़ȗ के िलए चुनी जाती हȅ। जीवन से बेहतर और उच्चतर क्या मौिलक हो सकता है!  
मȅ समझता हंू िक उसकी ओर ध्यान आकृÍट करना बहुत ही आवÌयक है। सर, कई लोगȗ ने 
सरकार को समय-समय पर आगाह भी िकया है। पैन्डेिमक के पहले, पैन्डेिमक के बाद और 
पैन्डेिमक के दौरान भी िकया है। सर,  Dr. Paul Farmer एक डॉक्टर थे। उन्हȗने बोÎटन से पढ़ने 
के बाद ज्यादातर समय Haiti मȂ लगाया। उनके बारे मȂ Tracy Kidder ने एक िकताब 'Mountains 
Beyond Mountains' िलखी है। हमȂ उस तरह की ËयवÎथाओं की जरूरत है।  मुझे Îमरण है िक 
पेन्डेिमक के दौरान हमारे एक िमतर् डा. शाह आलम जो एÇस मȂ Ģोफेसर हȅ, उन्हȗने काफी 
गंभीरतापूवर्क राइट टू हेÊथ के दृिÍटकोण से लगातार सरकार से आगर्ह िकया िक पिÅलक हेÊथ 
को लेकर हमारा जो नज़िरया होना चािहए, क्यȗिक हमारे देश को कोिवड के ममैोिरयल की 
जरूरत है-जैसे होलोकॉÎट ममैोिरयल है, उसी तरह से कोिवड ममैोिरयल हो, जो हमȂ िरमाइंड 
कराएगा िक हमसे कहा ंचूक हुई?  हमारी चूक और ËयवÎथा की वजह से कैसे जानȂ गईं।  एक 
Îमृितलोप सा हो गया है।  मȅ यह इसिलए कह रहा हंू िक मुझे Îमरण है िपछले वषर् जब हम इसी 
सदन मȂ चचार् कर रहे थे, तो लगभग सब की आंखȂ भरी हुई थीं।  लोगȗ ने अपने िनकट के लोगȗ को 
खोया था।  सर, एक साल नहीं बीता, हमȂ लगता है िक वह पुराने ज़माने की बात थी,  हम उससे 
बहुत आगे िनकल कर आ गए हȅ।  यह जो Îमृितलोप का क्षण है, यह नहीं होना चािहए।  मेरा एक 
आगर्ह होगा, इससे पहले िक मȅ दो-चार िंबदू आपके समक्ष रखंू,  सर, आज आने से पूवर् मȅने सोचा 
िक इस पर थोड़ा शोध करंू।  माननीय मंतर्ी जी, मुझे आपकी पूरी तवज्जो चािहए, गंभीरता 
चािहए।  आप ही करȂगे, तो फाइनली कुछ िनकलकर आएगा।...(Ëयवधान)...   
 
Ǜी उपसभापित: माननीय लीडर ऑफ िद हाउस, माननीय सदÎय आपसे आगर्ह कर रहे हȅ िक 
आप उनकी बात सुनȂ।  
 
Ģो. मनोज कुमार झा :  बात सुिनए या न सुिनए, लेिकन सुनते िदिखए।  इन ऐनी वे,  
मȅ कॉÎटीǷुएंट असेÇबली मȂ देख रहा था िक 2 िसतÇबर, 1949 को इस िवषय पर चचार् हुई थी 
और हमारे एक महत्वपूणर् सदÎय एच.वी. कामथ थे, िजन्हȗने इंटरवीन िकया था और शुरुआत की 
थी  'शरीरमाǏ ंखलु धमर्साधनç' यानी िक ÎवाÎथ्य ही वह सीढ़ी है, िजससे आप जीवन की 
उच्चतम Ǜेणी तक पहंुच सकते हȅ और उन्हȗने इस बात को रखा था, जो राज्य और केन्दर् का 
मामला होता है।  उन्हȗने कहा, सुिनए, अगर रेत पर इमारत बनाने की कोिशश करȂगे, तो मुिÌकल 
होगी।  रेत से उनका आशय यह था िक राज्यȗ के पास ससंाधन कम हȅ।  केन्दर् को चािहए िक इन 
मसलȗ मȂ अगर अिधसरंचना बनाने की आवÌयकता है, तो केन्दर् को Ģोएिक्टव रोल लेना होगा।  
यह बात 2 िसतÇबर, 1949 को हिर िवÍणु कामथ जी ने कही थी।  मȅ िसफर्  इतना कह रहा हंू िक  
मȅ दोहरा रहा हंू,  अगर अच्छा लगे, तो माननीय मंतर्ी महोदय इस पर ग़ौर करȂ।  
  सर, मȅने पहले कहा यह िसफर्  एक लीगल इÌय ूनहीं है, जो मȅ यहा ंरख रहा हंू।  It is a 
moral issue, Sir, moral issue, because when an ordinary voter goes down to put the 
EVM button, he or she simply doesn't look at the candidates or the political parties.  
He or she looks at the possibility of widest possible imagination from the person he or 
she is voting. उसका तात्पयर् क्या है?  उसका तात्पयर् यह है िक ÎवाÎथ्य, रोज़गार जैसी चीज़ȗ 
को लेकर मुझे बेिंगग बाउल लेकर न खड़ा होना पड़े।  सर, हाल के िदनȗ मȂ बड़ी चचार् होती है।  
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मȅने इसी सदन मȂ कहा था िक कई दफा लगता है िक कई सारी चीज़Ȃ िरपीट करनी पड़ती हȅ।  
ģीबीज़, मुÄतखोरी, मुÄत का यह राशन, मुÄत की दवाई।  मȅने कहा था िक Ãलीज़, यह आपके 
नागिरकȗ को िडमीन कर रहा है।  थȅकफुली अब तक आप वेलफेयर Îटेट हȅ।  चूंिक वेलफेयर  
Îटेट हȅ, तो इसमȂ यह मुÄत शÅ द का इÎतेमाल बदं होना चािहए।  अब मुÄत शÅद के इÎतेमाल से 
आप एक बड़ी आबादी को डेनीगेर्ट करते हȅ।  उनका अपमान होता है और उनके नागिरकȗ के 
अपमान का अिधकार हममȂ से िकसी को नहीं है। आप क्या देते हȅ? आप अनाज और वैक्सीन देते 
हȅ।  यह सब आपकी िरÎपािँसिबिलटी है। अपनी िरÎपािँसिबिलटी को खैरात मȂ तÅदील मत किरए।  
उǄरदाियत्व और खैरात मȂ बहुत फकर्  है।  मȅ  देख रहा हंू िक अिधकाशं राज्य सरकारȂ भी इसी 
मॉडल को अपनाने लगी हȅ।  उनको यह लगता है िक यह सबसे बिढ़या मॉडल है।  करोड़ȗ के 
लÇबे-लÇबे इिÌतहार छपवाओ और यह बताओ िक आपको हम मुÄत मȂ यह दे रहे हȅ, वह दे रहे हȅ।  
नहीं साहब, आप मुÄत मȂ कुछ नहीं दे रहे हȅ।  एक-एक चीज़ के िलए उस Ëयिƪ ने, नागिरक समूह 
ने पैसे िदए हȅ।  

आज हम सामने जो अƺािलका खड़ी कर रहे हȅ, सेन्टर्ल िवÎटा, उसमȂ भी उस गरीब का 
पैसा है।  सर, यह दृिÍटकोण बदलने की भी आवÌयकता है।  मȅ सदन मȂ पहले भी कह चुका हंू और 
हाथ जोड़कर िवनती करता हंू िक यह मुÄत शÅद, ģी, this should be done away with. It 
should be jettisoned. इसको उड़ाकर फȂ क िदया जाए।  यह शÅदावली हमारे लोकतंतर् को, 
उसकी गिरमा को, उसके चिरतर् को शमर्सार करती है। ...(Ëयवधान)... 

 
SHRI JOHN BRITTAS:  Sir, this is unparliamentary. 
 
MR. DEPUTY CHAIRMAN: We will examine it, Brittasji. ...(Interruptions)... We will 
examine it, I have told you. ...(Interruptions)... 
 
Ģो. मनोज कुमार झा : सर, जीने का अिधकार...(Ëयवधान)... मȅ हÊके दृिÍटकोण से कहंू िक यह 
पहला शुकर्वार है, जब से मȅ इस सदन मȂ आया हंू, इतनी बड़ी सखं्या मȂ सदÎय हȅ।   
 
Ǜी उपसभापित : मेरा सभी से आगर्ह होगा िक ऐसा ही माहौल रखȂ। 
 
Ģो. मनोज कुमार झा :  जी, सर।  ऐसा ही माहौल रहना चािहए, क्यȗिक बाकी चीज़Ȃ अपनी जगह 
हȅ।  अगर लोकतंतर् को िंज़दा रखना है, तो इतनी सवंेदना सबके अंदर होनी चािहए, अन्यथा 
लोकतंतर् के नाम पर यह इमारत बचेगी या लोकतंतर् सगंर्हालय मȂ चला जाएगा।   

सर, मȅ दूसरी चीज़ कह रहा था िक जब हम जीने के अिधकार की बात करते हȅ, Right to 
Life, which is a Fundamental Right, how do we address that issue of Right to Life 
unless we have the corresponding rights available?  Now, what are those 
corresponding rights?  One of them is the right to health. उसके बगैर कैसे एन्Ìयोर करȂगे!  
ऐसा नहीं है िक यह मȅ कह रहा हंू। There are judicial pronouncements, clear, 
unambiguous pronouncements and observations, that right to health should be 
integrated with Right to Life if we wish to achieve the wholesomeness of Right to Life.  
इतनी सी बात समझने मȂ पता नहीं हमȂ क्यȗ िवलÇब होता जा रहा है?  सर, एक लैिटन उिƪ है - 
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Ubi jus, ibi remedium, which means 'where there is a right, there is a remedy'.  
Wherever there is a right, there should be a corresponding remedy.  And if there is a 
breach, there should be corresponding action.  अगर हमने इस नज़िरये से अपनी ÎवाÎथ्य 
की चीज़ȗ को देखा होता, हमारे सीिनयर राम गोपाल जी यहा ं बठेै हुए हȅ, वे आज माननीय  
मंतर्ी जी से एक केस के बारे मȂ बात कर रहे थे।  िदÊली के एक अÎपताल ने 'आयुÍमान भारत' 
वगैरह, वह काडर् नहीं िलया और 50 लाख का िबल बनाया।  Sir, correct me if I am wrong.   
I know some of my friends who recovered from Covid, but died of the shock of the 
huge bills.  सर, मȅ बाजार िवरोधी नहीं हंू, इसे अन्यथा न िलया जाए।  मȅ जानता हंू िक बाजार 
लाभ-हािन पर चलता है, लेिकन िंजदगी लाभ-हािन के दृिÍटकोण से नहीं चलती है।  अगर हम 
िंजदगी को लाभ-हािन के दृिÍटकोण से देखȂगे, तो तराजू मȂ िंजदगी भारी होगी।  अगर वह भारी है, 
तो मȅ समझता हंू िक बाजार के समक्ष हमने अपनी पूरी ÎवाÎथ्य ËयवÎथा को जो आत्मसमपर्ण करा 
िदया है, उस पर एक लगाम जरूरी है।  मȅ िसफर्  यह चाहता हंू िक आप बाजार को इतनी आजादी 
न दȂ िक आम नागिरक गुलाम हो जाए, आम नागिरक के पास कोई िवकÊप न बचे।   

सर, अगर सरकारȂ चाहȂ, तो हमारे पास ËयवÎथा है।  जैसे मȅने एक िजकर् िकया था 
...(Ëयवधान)... हमारे पास बधुंआ मुिƪ मोचार् वाला 1984 का जजमȂट था।  उसके बाद अगर आप 
देखȂ, तो आिर्टकल 39, आिर्टकल 47 और इन सबको छोिड़ए, इनके अलावा पचंायती राज,  
11वȂ शेǹूल मȂ भी देखते हȅ, तो 243G मȂ इसकी पयार्Ãत ËयवÎथा है।  सरकारȗ की अगर यह 
पोिलिटकल िवल होगी, पोिलिटकल इमिैजनेशन होगी, तो यह कोई िंचता का िवषय नहीं है और 
आप आसानी से इसे हािसल कर सकते हȅ।   

सर, जब मȅ राइट टू हेÊथ की बात करता हंू, तो यह क्या इन्कॉपȘरेट करता है?  सबसे 
पहले अवेलेिबिलटी, अफॉडȃिबिलटी - ये दोनȗ बेहद आवÌयक चीज़Ȃ हȅ।  अवेलेिबिलटी, 
अफॉडȃिबिलटी, ऐक्सेिसिबिलटी - आप अपने हेÊथ के पूरे Îटर्क्चर को देख लीिजए - 
अवेलेिबिलटी मȂ िदक्कत है, ऐक्सेिसिबिलटी मȂ िदक्कत है और अफॉडȃिबिलटी की मȅ बात ही नहीं 
करंूगा, क्यȗिक हम सब उसके भƪुभोगी हȅ।  आप और हम सासंद हȅ, भगवान न करे अगर हम 
और आप अभी बीमार पड़ गए और हमȂ जाना पड़े... 

 
3.00 P.M. 
 
Ǜी उपसभापित : एक िमनट झा जी। माननीय सदÎयगण, जैसा िक आपको पता है माननीय 
चेयरमनै साहब ने पूरे सदन को सूिचत िकया है िक वाइस चेयरमनै का नया पैनल बन चुका है। 
सुǛी इंदु बाला गोÎवामी जी नये पैनल मȂ हȅ। वे आज पहली बार आसन पर बठै रही हȅ। हाउस की 
तरफ से और मेरी तरफ से सचंालन के िलए उनको शुभकामनाएं। 

 
[THE VICE-CHAIRMAN (MS. INDU BALA GOSWAMI) in the Chair.] 

 
THE VICE-CHAIRMAN (MS. INDU BALA GOSWAMI): Please continue. 
 
PROF. MANOJ KUMRA JHA: Thank you, Madam, Vice-Chairman.  Congratulations!  
May I continue now, Madam?   
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उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : आप बोिलए। Please continue. 
 
Ģो. मनोज कुमार झा : मȅ एक चीज़ कहना चाहता था िक मȅ आपको चेयर पर बठेै हुए पहली बार 
देख रहा हंू, तो पूरे िवज़ुअल िपरािमड को एडजÎट होने मȂ भी थोड़ा टाइम लगता है।  

उपसभाध्यक्ष महोदया, जब मȅ इसको मौिलक अिधकार के अंदर लाने की बात कर रहा हंू 
तो उसके बारे मȂ एक ÎपÍट दृिÍटकोण यह है िक एक बार हमने ÎवाÎथ्य को जीवन के अिधकार के 
साथ जोड़ते हुए मौिलक अिधकार मȂ ले िलया, तो मȅ नहीं समझता हंू िक बाजार के कोई रागँ 
Ãलेयर हȗगे या कोई रागँफुल चीज़Ȃ हȗगी, हमारे पास पुख्ता ËयवÎथाएं हȗगी।  
 उपसभाध्यक्ष महोदया, मȅ यह देख रहा था िक 'लȅसेट' की Îटडी कहती है िक हर वषर्  
24 लाख मौतȂ हमारे मुÊक मȂ उन चीज़ȗ से होती हȅ। मȅ बाकी चीज़ȗ का िजकर् नहीं कर रहा हंू, जो 
टर्ीटेबल िडज़ीज़ हȅ - यह तो हमारी चूक है, यह तो हमारा फेÊयोर है, यह हमारे िसÎटम का 
फेÊयोर है। हालािंक मȅ िसÎटम शÅद को भी उिचत नहीं मानता हंू, क्यȗिक िसÎटम है क्या? 
िसÎटम हम और आप हȅ, उसका फेÊयोर है, यह 'लȅसेट' की Îटडी कहती है। मȅ क्यȗ यह कह रहा 
हंू, क्यȗिक मेिडकल कारणȗ से भी पलायन होता है। इसीिलए मȅ एक्सेिसिबिलटी, अफोडȃिबिलटी 
की बात कह रहा हंू।  
 उपसभाध्यक्ष महोदया, मȅ उस राज्य से आता हंू, जहा ंपर कहने के िलए नये एÇस बने हȅ। 
लेिकन आप अभी िदÊली के एÇस मȂ चले जाइए। गिलयारे मȂ बठैकर इंतजार कर रहे िबहार के 
हजारȗ लोग आपको िमलȂगे। उनकी अंदर एंटर्ी नहीं हो पा रही है। ऐसा क्यȗ हो रहा है? जब 
मेिडकल कारणȗ से पलायन होता है, तो एक पूरा घर मूव करता है। वह िदÊली मȂ आकर िठकाना 
लेता है, िकराये का मकान लेता है, रसोई का इतंजाम करता है, वह ठीक हो या न हो, उसकी 
िंजदगी खत्म हो जाती है। वह गरीबी मȂ चला जाता है। 230 िमिलयन लोग ऑन एन एवरेज फÎटर् 
कोिवड वेव के बाद, यह अज़ीम Ģेमजी फाउंडेशन की Îटडी है, व ेगरीबी मȂ चले गये, गुरबत उन 
पर हावी हो गई। मȅने िपछली दफा भी इस बात को कहा था िक हम लोगȗ को यह तय करना होगा 
िक ये हॉिÎपटÊस ओवरचाजर् करते हȅ, जैसे िक मȅने एक उदाहरण िदया। इसके अलावा सैकड़ȗ 
उदाहरण हȅ। यह जो मेिडकल माइगेर्शन होता है, िजसकी वजह से पिरवार के पिरवार क्षत-िवक्षत 
हो जाते हȅ, आिखर इसका िनदान क्या है? इसका िनदान एक मातर् मेिडकल पॉवटीर् को चैक 
करना है। मेिडकल पॉवटीर् लगातार बढ़ रही है। हम लोगȗ ने अब तक पढ़ा था, absolute poverty, 
relative poverty, and now there is a new concept called 'medical poverty'.  Medical 
poverty is the reason and outcome of our failure to address the core issues, failure to 
provide affordable healthcare, universal healthcare and accessible healthcare.  तो 
इसको एक कैटेगरी मȂ हम यह कह दȂ िक मेिडकल उधर का मसला है, इससे हमारा खास लेना-
देना नहीं है! महोदया, मȅ दो-तीन िमनट का और समय लूगंा।  More than anything else, 
Madam, Vice-Chairman, through you, to my fellow Members as well hon. Minister,  
I would like to say, 'In the 75th Year of India's Independence, celebrating 
Independence, worshipping and celebrating the heroes, having tricolour at every 
home is important.  These symbols are very important, but democracy and our 
collective will should move beyond hollow symbolism.  We must address the core 
issues and there is nothing more important than ensuring that everybody gets free 
healthcare irrespective of strata, irrespective of the location, irrespective of the 
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reason, irrespective of the voting pattern or voting behaviour, and I would reiterate 
'never call it free'; never call it,  'we have done it to you and you didn't deserve it.' 

Now, let me say just a couple of things more before I conclude.  This House 
must urge the Government -- I am using the word 'House' and not individual parties 
or Members -- that the GDP we spend on health should be toned up, it should go 
high, because more often than not, we have seen that Governments before coming to 
power commit that they will spend this much of amount of GDP, this much proportion 
of GDP on health, but, every time, we see that education and health are the biggest 
casualties.  साहब, ÎवाÎथ्य और िशक्षा से बेहतर आपके पास न कोई उपकरण है, न चुनौती है, 
न Ģाथिमकता है। अगर यह बात आप और हम सबके बीच मȂ Îवीकायर् है, तो हमारे जीडीपी का 
एक बड़ा िहÎसा वहा ँखचर् होना चािहए। मȅ एक बार पुन: एक बात कहंूगा िक लेिजÎलेिटव कंिपटȂस 
पर आने से पहले यह जो इंÌयोरȂस मॉडल है, माननीय मंतर्ी महोदय, इस पर भी पुनिर्वचार होना 
चािहए।  
 This insurance model of health care is actually heavily tilted in favour of the 
insurance companies.  इंÌयोरȂस कंपनीज़ को बहुत फायदा हो रहा है - मȅ इस बात को मानता 
हंू। अगर हमारी िंचताएं इÌंयोरȂस कंपनीज़ को पुिÍपत, पÊलिवत करने मȂ हȅ, तो जािहर तौर पर 
आप कीिजए, जो आप कर रहे हȅ, लेिकन अगर आपकी िंचता 140 करोड़ िंहदुÎतानी नागिरकȗ मȂ 
है, तो आप इंÌयोरȂस मॉडल को रीिविज़ट कीिजए। मȅ इसको खािरज करने की बात नहीं कर रहा 
हंू, रीिविज़ट करने की बात कर रहा हंू। Have multiple strata; different strata should have 
different kinds of arrangements. अगर हम वह कर पाएंगे, तो शायद बेहतर कर पाएंगे।  
 मडैम, मȅ आिखर मȂ एक बात कहना चाहंूगा िक लेिजÎलेिटव कंिपटȂस की बात होती है, पर 
आप देिखए िक यह Îटेट सÅजेक्ट है। मȅने जीडीपी की बात पहले ही की है, यह Îटेट सÅजेक्ट है, 
लेिकन आप हेÊथ को लेकर सȂटर्ल गवनर्मȂट की ÎकीÇस देिखए और राज्यȗ की ÎकीÇस देिखए। 
क्या यह बेहतर नहीं होगा िक एक बेहतर समन्वय हो और उस बेहतर समन्वय के आधार पर एक 
एनेबिंलग लेिजÎलेशन सȂटर से जाए, तािक िजस मौिलक अिधकार की हम बात कर रहे हȅ, वह 
हम उसमȂ हािसल कर पाएं।  

महोदय, दो साल के कोिवड ने हमȂ बहुत सारी चीज़Ȃ दी हȅ और एक सबसे बड़ी चीज़ यह 
दी है िक हेÊथ हमारी पोिलिटकल िवल मȂ आने की कोिशश कर रहा है, हमारी पोिलिटकल 
इमिैजनेशन मȂ आने की कोिशश कर रहा है। यहा ँबाधँ न बनाया जाए, दरवाज़े न बदं िकए जाएं - 
मȅ  िसफर्  इतना कहंूगा।  

चेयरपसर्न मडैम, आिखर मȂ जब तमाम चचार् होगी, तो मȅ अपनी कुछ बातȂ बाद मȂ रखंूगा, 
लेिकन महत्वपूणर् यह है िक हेÊथ को कंÃलीट पैराडाइम मȂ देखना होगा, उसका Ģितमान देखना 
होगा, क्यȗिक मȂटल हेÊथ का मामला है। मडैम, एक िकताब है - The Myth of Mental Illness.  
यह हमारी अपनी वोकेÅलरी मȂ, िंहदी मȂ होगी। िकतने सारे शÅद हȅ, िजन्हȂ हम चाहे-अनचाहे 
उपयोग मȂ लाते हȅ और व ेसारे शÅद डीमीिंनग हȅ। अगर हमारे देश का कोई नागिरक मानिसक रूप 
से ÎवÎथ नहीं है, शारीिरक रूप से ÎवÎथ नहीं है, तो यह कहीं न कहीं हम सबको एक चुनौती 
देता है िक चूिंक हम अÎवÎथ हȅ, हम उनके ÎवाÎथ्य को लेकर िंचितत नहीं हȅ, अत: हम ये छिवया ँ
देख पा रहे हȅ। मȅ पुन: आपको, सदन के अपने सािथयȗ को बहुत-बहुत धन्यवाद देता हंू िक इस पर 
िवशà चचार् हो। मȅने आरंभ मȂ ही कहा था िक यह चचार् दलȗ के दायरȗ से परे है। जब इस तरह की 

76 [RAJYA SABHA]



महामारी मȂ मौत आती है, तो वोिंटग पैटनर् देखकर नहीं आती है िक इसने बीजेपी को वोट िदया है, 
यह बचा रहेगा, इसने कागेंर्स को वोट िदया है, यह बचा रहेगा, इसने जद(य)ू को वोट िदया है, 
यह बचा रहेगा, पर इसने सीपीआई को वोट िदया है, यह नहीं बचेगा - ऐसा नहीं है। चूिँक यह 
दलȗ के दायरे से ऊपर है, इसिलए हम सभी को एक सकंÊप लेकर सरकार से आगर्ह करना होगा। 
मनसुख भाई, हमारे हेÊथ िमिनÎटर साहब बठेै हुए हȅ, हमȂ बड़ी खुशी होगी अगर इसी सतर् मȂ एक 
राइट टू हेÊथ के मसौदे पर िवचार हो, तािक एक सदेंश जाए। वे लाखȗ लोग, जो इस दुिनया से 
गए हȅ, उन्हȂ अभी ढंग से Ǜǉाजंिल भी नहीं िमली है। पहली बात तो यह है िक हमने उनकी मौतȗ 
को माना ही नहीं है िक व ेकोिवड से मरे हȅ और अगर कहीं पर मान भी िलया तो Ǜǉाजंिल सभा 
नहीं हुई है। यह सारा सदन आज एक Ǜǉाजंिल सभा भी है उन मौतȗ की और उन मृतकȗ को 
सदन की ओर से एक गारंटी है िक हम बहुत जÊद वह ËयवÎथा बहाल करȂगे िक आपकी Ǜेणी मȂ 
इस तरह की मौतȂ िफर न हȗ। जय िंहद मडैम, जय िंहद सर। 

 
The question was proposed. 

 
Ǜी राकेश िसन्हा (नाम िनदȃिशत) : उपसभाध्यक्ष महोदया, मȅ आपका अिभनन्दन करना चाहता हंू, 
सदन मȂ यह आपका Ģथम िदन है।  
 िजस सदन मȂ हम बठेै हुए हȅ, उसमȂ यिद िशक्षा और ÎवाÎथ्य पर चचार् हो और यिद हम 
राजनीित से ऊपर उठकर उस पर चचार् नहीं करȂ तो यह िसफर्  वतर्मान के साथ ही नहीं, बिÊक 
पीिढ़यȗ के साथ भी हम अन्याय करते हȅ। राजनीित करने के अनेक अवसर होते हȅ, लेिकन जब 
Ëयिƪ मȂ ज्ञान उड़ेलना हो और Ëयिƪ के अिÎतत्व की रक्षा करनी हो, जो ÎवाÎथ्य करता है, उसमȂ 
जाित, धमर्, िवचारधारा और राजनीित का कोई Îथान नहीं होता। उसमȂ तो भगूोल की भी सीमाएं 
टूट जाती हȅ। जो हमारा शतर्ु देश पािकÎतान है, वह िदन-रात सीमाओं पर आतंक फैलाने की 
कोिशश करता है, वहा ंसे भी बीमार Ëयिƪ यिद मेिडकल टूिरįम के िलए भारत आता है तो हम 
उस मेिडकल टूिरįम के दौरान यह नहीं पूछते हȅ िक तुम िकस देश से आये हो। भारत का यह 
वैिशÍǷ इस सदन मȂ िदखाई पड़ना चािहए। चूंिक राज्य सभा उन लोगȗ की है, िजनसे देश और 
दुिनया उÇमीद करती है िक हम अपनी कुछ सीमाओं से ऊपर उठकर बात करȂ। आज मुझे िनराशा 
हुई िक बार-बार ÎवाÎथ्य की दुहाई देते-देते राजनीितक बातȂ होती रहीं। वही कटुता िदखाई पड़ी, 
िजस कटुता की मȅ उÇमीद नहीं करंूगा। इसिलए मȅ आज िबना राजनीितक बात िकए हुए एक 
घटना की चचार् करने के िलए यहा ंपर आया हंू। यह घटना इस सदन के िलए एक सूचना भी है, 
एक चुनौती भी है और एक Ģेरणा का भी काम करेगी। िकस Ģकार से हमारी छिव को ÎवाÎथ्य के 
के्षतर् मȂ खराब करने की कोिशश हुई। कोिवड के दौरान यशÎवी Ģधान मंतर्ी नरेन्दर् मोदी जी का 
नेतृत्व पूरी दुिनया ने देखा। भारत के तमाम िचिकत्सकȗ ने, िचिकत्सा के्षतर् से जुड़े लोगȗ ने अपनी 
जान की बाजी लगाकर िहन्दुÎतािनयȗ की रक्षा की। मȅ उसकी चचार् नहीं करना चाहता था, लेिकन 
चूंिक आज उस पितर्का का नाम िलया गया, मȅ उस पितर्का का नाम भी नहीं लेना चाहता था। 
यǏिप वह पितर्का 175 साल पुरानी है और मेिडकल के्षतर् की एक अच्छी पितर्का मानी जाती थी। 
मȅने ‘थी’ शÅद का Ģयोग इसिलए िकया, क्यȗिक हमȂ गौर से उसके चिरतर् मȂ हुए पिरवतर्न को 
देखना चािहए। मȅ कागेंर्स पाटीर् के उस नेता का नाम लेना नहीं चाहता हंू, कागेंर्स पाटीर् के एक बड़े 
नेता ने लȅसेट मगै्ज़ीन के एक आिर्टकल को, एक ट्वीट को रीट्वीट िकया था, िजस ‘लȅसेट’ 
मगै्ज़ीन ने भारत मȂ कोिवड मनेैजमȂट पर सवाल खड़ा िकया। आप कर सकते हȅ, आपको 
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अिभËयिƪ की आज़ादी है और आपको अिभËयिƪ की आज़ादी का उपयोग करना चािहए, लेिकन 
देश की सĢंभतुा के सामने अिभËयिƪ की आज़ादी का महत्व नहीं रह जाता है।…(Ëयवधान)… 
 
THE VICE-CHAIRMAN (MS. INDU BALA GOSWAMI):  Please continue.   
 
Ǜी राकेश िसन्हा : 8 मई, 2021 को ‘लȅसेट’ ने एक सÇपादकीय िलखा। उस सÇपादकीय मȂ भारत 
सरकार के कोिवड मनेैजमȂट की आलोचना की गई है। वह ‘लȅसेट’ मगै्ज़ीन क्या है, यह मȅ अपने 
िवपक्ष के सािथयȗ को बताना चाहता हंू, वह जानने के बाद आप उस गलती को नहीं दोहराएंगे। 
…(Ëयवधान)… 
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : माननीय सदÎयगण, आपका नÇबर आएगा तो आप 
बोिलये। िसन्हा जी, आप अपनी बात रिखये। …(Ëयवधान)…Ãलीज़ बोलने दीिजए।  
 
Ǜी राकेश िसन्हा : चीन ने उस ‘लȅसेट’ मगै्ज़ीन मȂ 10 िमिलयन डॉलर का इन्वेÎटमȂट 2010 मȂ 
िकया था। 2010 मȂ ‘लȅसेट’ मगै्ज़ीन मȂ कÇयुिनÎट चाइना ने 10 िमिलयन डॉलर का इन्वÎेटमȂट 
िकया था।...(Ëयवधान)... I am not yielding.  ...(Interruptions)... Kindly don't interrupt.  
...(Interruptions)... Nobody has a right to dictate to me what I have to speak. 
...(Interruptions)... Nobody has that right. ...(Interruptions)... 
 
DR. K. KESHAVA RAO:  Nobody is dictating to you. ...(Interruptions)... 
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : माननीय सदÎयगण, Ãलीज़ बिैठए, उनको बोलने 
दीिजए। 
 

SHRI RAKESH SINHA: Kindly allow me. ...(Interruptions)...  
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : Ãलीज़ बिैठए। 
 
Ǜी राकेश िसन्हा : उपसभाध्यक्ष महोदया, कृपया मुझे Ģोटेक्ट कीिजए।  उस लैन्सेट मगै्जी़न की 
साउथ एिशया की जो सपंािदका हȅ, हेलेना वागं, वे चीन की नागिरक हȅ।  सपंािदका, जो चीन की 
नागिरक हȅ, भारत मȂ कोिवड मनेैजमȂट पर िलखती हȅ और भारत की एक Ģमुख िवपक्षी पाटीर् 
उसको री-ट्वीट करती है।  यह िवपक्षी पाटीर् ...(Ëयवधान)...   

अब उससे आगे मȅ एक बात कहना चाहता हँू।  अभी अपने Ģाइवेट मेÇबर िबल को रखते हुए 
मनोज झा जी ने एक बहुत महत्वपूणर् बात कही, लेिकन उस महत्वपूणर् बात मȂ राजनीित आ गई।  
उन्हȗने कहा िक इंÌयोरȂस एक बड़ा के्षतर् है और उन्हȗने इंÌयोरȂस की चचार् की, मȅ वहीं से शुरू 
करना चाहता हँू।  इस देश मȂ 20-25 Ģितशत लोगȗ को इंÌयोरȂस िमलता रहा है और 30-40 
Ģितशत लोग वे हȅ, जो इंÌयोरȂस कराने की िÎथित मȂ नहीं रहते थे।  मेिडकल टिर्मनोलॉजी और 
टेिक्नकल टिर्मनोलॉजी मȂ उनको 'िमिंसग िमडल' कहते थे।  बीच के वे लोग इंÌयोरȂस तक नहीं 
पहँुच पाते थे।  भारत को आजाद हुए 2014 मȂ िकतने साल हुए, उसे िगनाने की जरूरत नहीं है।  वे 
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'िमिंसग िमडल' के आँकड़े हमने नहीं बनाए हȅ।  Ģधान मंतर्ी, नरेन्दर् मोदी जी ने 2014 मȂ आते ही 
क्या िकया!  इंÌयोरȂस के के्षतर् मȂ कर्ािंतकारी कायर् हुआ है।  चार Ëयिƪयȗ का पिरवार, साल मȂ  
12 हजार रुपए, पर डे आठ रुपए देकर 50 हजार से लेकर 10 लाख का कवर िजस Ëयिƪ को 
िदया गया है, जो ऊँचे वगर् के लोग हȅ, शायद उन्हȂ इसका मतलब मालमू नहीं होगा, लेिकन जो 
गावँȗ मȂ रहे हȅ, िजनके पड़ोस मȂ गरीब रहा है, जो Îवयं गरीबी की यातर्ा से यहा ँतक पहँुचे हȅ, उन्हȂ 
उस इंÌयोरȂस का मतलब मालमू है, उन्हȂ Ģधान मंतर्ी, नरेन्दर् मोदी जी की उस Ģाथिमकता का 
मतलब मालमू है।  इसिलए जब Ģधान मंतर्ी जी जनता के पास जाते हȅ, तो वह उनको हर जगह 
िदल से आशीवार्द देती है।  ...(Ëयवधान)...  

उपसभाध्यक्ष महोदया, 'राÍटर्ीय ÎवाÎथ्य बीमा योजना' 2018 मȂ Ģधान मंतर्ी जी ने लॉन्च की 
थी।  'राÍटर्ीय ÎवाÎथ्य बीमा योजना' के अंतगर्त 10.9 करोड़ पिरवार, 10.9 करोड़ फेिमलीज़,  
49 करोड़ इनिडिवज़ुअÊस को इस इÌंयोरȂस के अतंगर्त लाया गया।  उन लोगȗ को कÍट हो रहा है, 
िजन्हȗने 1971 मȂ 'गरीबी हटाओ' का नारा िदया था।  वे गरीबी बढ़ा कर 'गरीबी हटाओ' का नारा 
देते रहना चाहते थे।  हम उन गरीबȗ तक इंÌयोरȂस लेकर पहँुचे हȅ, जो शहरȗ तक था, अमीरȗ तक 
था।  हम गरीब की कुिटया तक पहँुचे हȅ।  आज कÌमीर से कन्याकुमारी तक इंÌयोरȂस िदया जा 
रहा है।  कÌमीर से कन्याकुमारी तक लोगȗ को इंÌयोरȂस िमल रहा है। ...(Ëयवधान)... उपसभाध्यक्ष 
महोदया, मुझे लगता है िक भारत एक सवंाद का देश है।  अगर मेरी बात को िकसी को खािरज 
करना हो, तो आपको मेरी बात को खािरज करने का समय िमलेगा।  हम वह काम न करȂ, जो 
टीवी चैनलȗ पर होता है।  हम अपनी बात कहȂ, जो बात आपको अच्छी लगती है, आप उसे 
Îवीकार कीिजए और जो खराब लगती है, उसे अपने भाषण मȂ खािरज कीिजए।  जब मनोज झा 
जी बोल रहे थे, तो िकसी ने आपिǄ नहीं जताई।  ...(Ëयवधान)... माननीय उपसभाध्यक्ष महोदया, 
इस देश मȂ अटल िबहारी वाजपेयी जी की सरकार आने से पहले िसफर्  एक ऑल इंिडया 
इंÎटीǷूट ऑफ मेिडकल साइंसेज़ था। एÇस के कतृर्त्व और एÇस की गुणवǄा पर पूरा देश गवर् 
करता है। मȅ राजकुमारी अमृत कौर जी को याद करना चाहता हंू, जो उस समय ÎवाÎथ्य मंतर्ी थीं। 
1946 मȂ इंिडयन हेÊथ सवȃ एंड डेवलपमȂट किमटी ने यह अनुशंसा की थी िक भारत मȂ ÎवाÎथ्य के 
के्षतर् मȂ एक सȂटर्ल इंÎटीǷूशन होना चािहए। 1946 मȂ यह अनुशंसा हुई थी और 1956 मȂ एÇस की 
Îथापना हुई थी। 10 साल तक राजकुमारी अमृत कौर ऑÎटेर्िलया से लेकर न्यज़ूीलȅड तक और 
फोडर् फाउंडेशन के चक्कर लगाती रहीं। उन्हȗने नीदरलȅड, न्यज़ूीलȅड, ऑÎटेर्िलया और फोडर् 
फाउंडेशन से धन इकƻा िकया, तब ऑल इंिडया इंÎटीǷूट ऑफ मेिडकल साइंसेज़ बना। इसका 
Ǜेय िसफर्  राजकुमारी अमृत कौर को जाता है, िजन्हȗने एÇस की Îथापना की। लेिकन 1956 मȂ एक 
एÇस बना, उसके बाद अटल जी सरकार के आने के बाद छ: एÇस की Îथापना की गई। हालािंक 
उनकी सरकार वह कायर् पूणर् करने से पहले ही चली गई, बाद मȂ वह कायर् पूरा हुआ, लेिकन 2014 
तक हमारे देश मȂ 7 ऑल इंिडया इÎंटीǷूट ऑफ मेिडकल साइंसेज़ थे। 2014 के बाद से आज 
तक, जब हम 2022 मȂ हȅ, Ģधान मंतर्ी जी ने अभी देवघर मȂ सोलहवȂ एÇस का उǇाटन िकया, यानी 
7 से 16 एÇस हो गए। 1956 से लेकर अटल जी की सरकार बनने तक हमारा देश िसफर्  एक ही 
एÇस पर िनभर्र था, अटल जी के समय मȂ 6 एÇस बने और उसके बाद वह िसलिसला वहीं िÎथर हो 
गया। आप ÎवाÎथ्य की बात करते हȅ!   

महोदया, 2014 से 2022 तक हमने 16 एÇस बना िदए और हम दावा करते हȅ िक Ģधान 
मंतर्ी जी इस देश मȂ 22 एÇस बनाने वाले हȅ। िहन्दुÎतान का कोई ऐसा के्षतर् नहीं होगा, जहा ंऑल 
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इंिडया इÎंटीǷूट ऑफ मेिडकल साइंसेज़ नहीं होगा। अब िकसी भी बीमार Ëयिƪ को िदÊली आने 
की जरूरत नहीं पड़ेगी, राजधानी एक्सĢेस पकड़ने की जरूरत नहीं पड़ेगी, अपने ही के्षतर् मȂ 
उसका इलाज होगा। यह राइट टू हेÊथ नहीं है तो और क्या है? ...(Ëयवधान)...  

उपसभाध्यक्ष महोदया, िकसी देश के सदन मȂ िकस बात की चचार् होनी चािहए? 
डÅÊयएूचओ का एक पैमाना है िक 1,000 लोगȗ पर कम से कम एक िचिकत्सक होना चािहए, 
लेिकन अगर मेिडकल अडंरगेर्जुएट्स और पोÎटगेर्जुएट्स पैदा ही नहीं हȗगे, तो डॉक्टसर् कहा ंसे 
आएंगे? भारत के Ģधान मंतर्ी नरेन्दर् मोदी जी ने ÎवाÎथ्य को Ģाथिमकता दी।  बारीकी से उन्हȗने 
उन सभी बातȗ को देखा िक आिखर कानून कहा ंहै। हम बार-बार ÎवाÎथ्य की बात तो करते हȅ, 
लेिकन ÎवाÎथ्य के के्षतर् मȂ यिद हम 10 लाख करोड़ रुपये भी खचर् कर दȂ, तब भी रात ही रात मȂ 
डॉक्टसर् कैसे पैदा हो सकते हȅ? इस देश मȂ िकतने रिजÎटडर् िचिकत्सक हȅ, जो अंडरगेर्जुएट्स 
हȅ? 2014 से पहले एमबीबीएस अंडरगेर्जुएट्स मȂ 51,000 छातर्ȗ का एडिमशन होता था।  2017 मȂ 
उनकी सखं्या 67,000 हो गई और 2022 मȂ उनकी सखं्या बढ़ कर 90,000 हो गई। हम 
डÅÊयएूचओ के उस आंकड़े को पार कर गए, िजसमȂ कहा था िक 1,000 की पॉपुलेशन के ऊपर 
एक डॉक्टर होना चािहए। आज 1,000 की पॉपुलेशन पर 1.33 डॉक्टसर् हȅ और मȅ दाव ेके साथ 
कहता हंू िक 2025 आते-आते हमारी सरकार उस आंकड़े पर पहंुच जाएगी, जब 1,000 लोगȗ पर 
तीन डॉक्टसर् हȗगे। जो अमरीका का आंकड़ा है, उसको हम पार कर जाएंगे और हम ऑÎटेर्िलया 
के आंकड़े के बराबर हȗगे, पूरी दुिनया इसको देखेगी।  

 महोदया, समाज मȂ पिरवतर्न के िलए बुिनयादी सुधार की जरूरत होती है, समाज मȂ 
पिरवतर्न के िलए नारȗ की जरूरत नहीं होती है। आप ÎवाÎथ्य के के्षतर् मȂ िजस समाजवाद की बात 
कर रहे थे, उस समाजवाद को हमने 1948 से देखा है। कभी अवाडी कागेंर्स मȂ सोशिलÎट पैटनर् 
ऑफ सोसाइटी, कभी डेमोकेर्िटक सोशिलज् ़म, कभी वेÊफेयर Îटेट, कभी गरीबी हटाओ के नारे, 
इन सब चीज़ȗ को देखा है। ÎवाÎथ्य के के्षतर् मȂ लोग झोलाछाप डॉक्टसर् से टर्ीटमȂट करवाने के िलए 
दौड़ते थे, लेिकन िचिकत्सक नहीं िमलता था। आज हमने िचिकत्सकȗ की सखं्या को, Ģित 1,000 
जनसखं्या पर 1.33 डॉक्टसर् कर िदया, तो आने वाले समय मȂ यह सखं्या हम कहा ंपहंुचाएंगे, 
इसकी आप कÊपना कीिजए। यह राइट टू हेÊथ नहीं है तो और क्या है?  

महोदया, आगे एक और बहुत महत्वपूणर् ĢÌन उठाया गया। महोदया,  इस देश मȂ ÎवाÎथ्य 
से जुड़ा हुआ एक छोटा सा ĢÌन है, यहा ंकी सरकारȗ और यहा ंकी ËयवÎथा ने िजसकी उपेक्षा की। 
पहले उन लोगȗ को िवकलागं कहा जाता था। यह ÎवाÎथ्य से जुड़ा हुआ एक बहुत बड़ा मुǈा है। 
Ģधान मंतर्ी जी ने इसकी शÅदावली मȂ पिरवतर्न िकया और िवकलागं की जगह उन्हȂ िदËयागं कहा 
तथा The Rights of Persons with Disabilities Act, 2016 लाया गया। आज 70 िमिलयन, यानी 
सात करोड़ लोगȗ को इसका फायदा हो रहा है। भगवान न करे, िकसी के पिरवार मȂ कोई िदËयागं 
आए, लेिकन यिद िदËयागं आता है, तो भारत का समाज उसका Îवागत करता है, अपने बच्चे को 
उसी सामान्य तरीके से पालता है, बिÊक उसे ज्यादा महत्व देकर पालता है। भारतीय राज मȂ, 
पिरवार ËयवÎथा मȂ जैसे एक िदËयागं को महत्व िदया जाता है, वही महत्व भारतीय राज्य ËयवÎथा 
मȂ 2014 मȂ Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी के आने के बाद िदया गया। आप आज िहन्दुÎतान मȂ 
देिखये, पूरे िदËयागंȗ का सवȃ करने जाइये,  आप चार िदËयागंȗ से िमलकर आइये और देिखये िक 
आज भारतीय राज मȂ 2014 के बाद उन्हȂ कौन सी सुिवधाए ंदी गई हȅ, कौन सा महत्व िदया गया 
है, कौन सा सÇमान िदया गया है।  
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महोदया, इन सभी ĢÌनȗ को लेते हुए एक दूसरा सवाल उठता है िक हेÊथकेयर मȂ जैसे-
जैसे हमारी जीवन पǉितया ंबदल रही हȅ, वैसे-वैसे बीमािरयȗ का Îवरूप बदल रहा है। इस मामले 
मȂ एक सरकार को सवंेदनशील होना पड़ता है, उसमȂ दूरदृिÍट होनी चािहए, उसमȂ सूÑम रूप मȂ 
चीजȗ को देखने की क्षमता होनी चािहए। यिद आप इन्हȂ सूÑम रूप से नहीं देखȂगे, तो रेयर 
िडज़ीज़ेज़ ऐसी बीमािरया,ं िजनका नाम भी हम बोल नहीं सकते हȅ, िजनका नाम ढंूढ़ना पड़ता है। 
आप गावंȗ और शहरȗ मȂ जाइये, ऐसी रेयर िडज़ीज़ेज़ वाले लोग िमल जाएंगे। पहले उनके िलए 
क्या सुिवधाए ंथीं? ये िडज़ीज़ेज़ कभी अमेिरका मȂ होती थी, कभी यरूोप के देशȗ मȂ होती थी? अब 
इन िडज़ीज़ेज़ का भारत मȂ आगमन हो चुका है और इनकी अच्छी-खासी सखं्या है। िपछले 25 
सालȗ से रेयर िडज़ीजे़ज़ वाले लोग दम तोड़ते रहे। Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी ने National 
Policy for Treatment of Rare Diseases, 2017 मȂ बनायी और ऐसा पहली बार हुआ है।  

महोदया, मȅ एक िदयारा के्षतर् मȂ गया था, िदयारा के्षतर् वह होता है, जहा ंनदी के कटाव के 
कारण एक ही फसल हो पाती है। जहा ंघर सुरिक्षत नहीं है, वहा ंÎवाÎथ्य की बात आप क्या करȂगे? 
मुझे ऐसी रेयर िडज़ीज़ेज़ के तीन पेशेन्ट्स िमले और मȅने तीनȗ के चेहरȗ को देखा, उनके चेहरȗ पर 
खुशी थी िक आज राज्य उनकी इन िवशेष पिरिÎथितयȗ मȂ उनके सामने आ रहा है। मȅ िजस 
सवंेदनशीलता की बात कर रहा हंू, यिद नेतृत्व मȂ सवंेदनशीलता होती है, तो राज्य की ËयवÎथा 
वैसे ही काम करती है। हमारे Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी उसी सवंेदनशीलता के साथ उन 
सूÑम चीजȗ को देख रहे हȅ, िजन्हȂ आप 70 सालȗ तक नहीं देख पाये, चूंिक न तो आपमȂ 
सवंेदनशीलता थी और न दूरदृिÍट थी।  

हमारे देश मȂ एलोपैिथक मेिडिसन आने से पहले अपनी इनिडिजनस मेिडिसनल ËयवÎथा 
थी, अपने यहा ंÎवाÎथ्य की एक ËयवÎथा हुआ करती थी। आप टर्ाइबल के्षतर्ȗ मȂ चले जाइये, जो 
मेिडिसन्स हȅ, मेिडिसनल Ãलान्ट्स हȅ, ऐसे हजारȗ मेिडिसनल Ãलान्ट्स की वे रक्षा कर रहे हȅ, उन्हȂ 
बढ़ा रहे हȅ, उनका रख-रखाव कर रहे हȅ। आप गावंȗ मȂ चले जाइये, मेिडिसन्स की उनकी अपनी 
एक परÇपरा थी, उस ËयवÎथा और परÇपरा के अनुसार 2014 मȂ Ģधान मंतर्ी जी ने आयुष मंतर्ालय 
का गठन िकया। इसके अलावा आयुवȃद के महत्व को देखते हुए आयुवȃद कॉलेजेज़ की सखं्या 
बढ़ाई गई तथा 47 नये आयुवȃद और यनूानी कॉलेजȗ की Îथापना की, वहा ंआज आयुवȃद की 
लगभग 42 हजार सीट्स हȅ और 4 हजार यनूानी की सीट्स हȅ। ÎवाÎथ्य के के्षतर् मȂ जो एक Ëयापक 
पिरवतर्न 2014 के बाद आया है, वह पिरवतर्न हमने तब देखा, जब सौ सालȗ के बाद इस देश पर 
आपदा आई, तो मेरे साथी कहते हȅ और दुिनया मȂ सदेंश देने जाते हȅ िक भारत ने आपदा के मामले 
मȂ िवफलता पाई, वे यह भलू जाते हȅ िक पहली बार इस आपदा के समय मȂ नेतृत्व ने आपदा से 
लड़ाई को जनयुǉ बना िदया। 

िचिकत्सकȗ का उत्साह, िचिकत्सकȗ का साथ देने वाले लोगȗ का उत्साह और आम लोगȗ 
की ताकत ने कोिवड के दौरान Ģधान मंतर्ी जी की हर अपील को Îवीकार िकया।  आज हम 
सुरिक्षत हȅ, तो इसका कारण है - कोिवड वैक्सीनेशन।  हमारे ÎवाÎथ्य मंतर्ी जी कोिवड 
वैक्सीनेशन के बारे मȂ िवÎतार से बतायȂगे, लेिकन कोिवड वैक्सीनेशन मȂ हमने 'वसुधैव कुटुÇबकç' 
के नारे को वाÎतव मȂ Ëयवहार मȂ लाते हुए देश और देश से बाहर वैक्सीनेशन िकया।  आज 
िहन्दुÎतान मȂ जो कोिवड वैक्सीनेशन का िरकॉडर् बना है - आप अमेिरका जाइए, ऑÎटेर्िलया 
जाइए, यरूोप के देशȗ को देिखए - इतने 130, 132, 140 करोड़ के देश मȂ, जहा ँजनसखं्या 
लगातार बढ़ रही है, उस देश मȂ ÎवाÎथ्य के के्षतर् मȂ जो बुिनयादी पिरवतर्न आ रहा है, उस 
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बुिनयादी पिरवतर्न का अिभनन्दन करना चािहए।  ËयवÎथा मȂ जो किमया ँहȗगी, उन पर सुझाव 
देना चािहए।  रचनात्मक सुझाव लोकतंतर् मȂ Îवीकायर् होता है, लेिकन रचनात्मक सुझाव देने की 
जगह यिद आप िवध्वंसात्मक सुझाव देते हȅ, यिद देश की छिव ÎवाÎथ्य के के्षतर् मȂ खराब करते हȅ, 
तो आपमȂ और लैन्सेट मȂ कोई अन्तर नहीं रह जाता है।  कृपया लैन्सेट का अनुकरण नहीं कीिजए।  
देश मȂ पानी के भरे हुए िगलास मȂ आप देखना चाहते हȅ िक यह आधा है या खाली है।  आप उस 
फेज़ को देिखए।  मुझे लगता है िक इस देश को Ģधान मंतर्ी जी ने जो एक नारा िदया - वह अिन्तम 
बात कह कर मȅ अपनी बात समाÃत करँूगा।  

 उपसभाध्यक्ष महोदया, मेरी दादी, मेरी मा ँ िजन पिरिÎथितयȗ से गुजरी थीं, उन 
पिरिÎथितयȗ से हमारी बेिटया ँन गुजरȂ, इसकी िचन्ता एक Ģधान मंतर्ी ने की है।  सैिनटरी नैपिकन 
का नाम हमने सुना होगा।  मȅ एक पढ़ा-िलखा इसंान हँू।  मेरी पत्नी ने एक बार कहा िक आप 
जाकर दुकान से वह ले आओ, मगर मȅ मेिडकल शॉप से उसे लाये िबना लौट आया, चूिँक वहा ँ
लोग खड़े थे।  मȅ िदÊली यिूनविर्सटी मȂ पढ़ाता था, लेिकन साहस नहीं हो पाया। 

 

उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : राकेश जी, अब समाÃत कीिजए।  

 

Ǜी राकेश िसन्हा : महोदया, मȅ एक िमनट मȂ इस बात के बारे मȂ बताने के बाद अपनी बात समाÃत 
करँूगा।    

 Ģधान मंतर्ी नरेन्दर् मोदी जी ने 2020 मȂ लाल िकले से जब कहा िक हम अपनी सभी बहन, 
बेिटयȗ को सैिनटरी नैपिकन पहँुचायȂगे, तो Ģधान मंतर्ी जी के इस कथन पर मȅने अपने चार 
वामपथंी मिहला िमतर्ȗ से पूछा।  मȅ उनसे लगातार सवंाद मȂ था और वे मेरी आलोचना करती रहती 
थीं।  उन्हȗने कहा िक उनके अनुसार for the first time a progressive statement coming from 
a Prime Minister, a right reactionary Prime Minister. मȅने कहा िक पहली बार कोई 
Ģगितशील ÎटेटमȂट तो आ रहा है।  देश मȂ जो 'जनऔषिध केन्दर्' खोले गये हȅ, आज 8,600 से 
अिधक 'जनऔषिध केन्दर्' हȅ, जहा ँपर गरीब लोगȗ को ऑथȂिटक मेिडिंसस ऑथȂिटक Ģाइस मȂ 
सुिवधाजनक रूप से िमल रही हȅ, जेनिरक मेिडिंसस िमल रही हȅ।  क्या इसका महत्व हम नहीं 
समझ पा रहे हȅ?  मȅ मेघालय के िजस गावँ मȂ गया, उस गावँ मȂ 'जनऔषिध केन्दर्' के ǎारा सैनेटरी 
नैपिकन पहँुच रहा है।  जो लोग एक ऐसी ËयवÎथा मȂ बधेँ हुए हȅ, िजसमȂ गरीब बेिटया ँअपने िपता 
से सैिनटरी नैपिकन के िलए नहीं कह सकती हȅ, िजसमȂ इसका नाम लेना भी गुनाह माना जाता है, 
यिद वे उसके महत्व को नहीं समझते हȅ, तो उनको ÎवाÎथ्य पर चचार् करने का कोई नैितक 
अिधकार नहीं है।  Ģधान मंतर्ी जी ने पूरी बुिनयाद बदल दी है, उस बदली हुई बुिनयाद को Îवीकार 
कीिजए, उस यातर्ा मȂ शािमल होइए, न िक आलोचनात्मक बातȂ कह-कह कर अपनी ही छिव को 
जनता के सामने खराब कीिजए।  भारत की जनता एक मत से ÎवाÎथ्य के के्षतर् मȂ Ģधान मंतर्ी के 
िकये गये कायș की सराहना करती है।   मȅ उनका अिभनन्दन करते हुए अपनी बात को िवराम देता 
हँू, धन्यवाद। 
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MESSAGES FROM LOK SABHA 
 
THE VICE-CHAIRMAN (MS. INDU BALA GOSWAMI): Messages from Lok Sabha; 
Secretary-General. 
 

 (I) The Indian Antarctic Bill, 2022. 
(II) The Biological Diversity (Amendment) Bill, 2021. 

 
SECRETARY-GENERAL: Madam, I have to report to the House the following 
messages received from the Lok Sabha, signed by the Secretary-General of the Lok 
Sabha:- 

(I) 
"In accordance with the provisions of rule 96 of the Rules of Procedure and 

Conduct of Business in Lok Sabha, I am directed to enclose the Indian Antarctic 
Bill, 2022, as passed by Lok Sabha at its sitting held on the 22nd July, 2022." 

 
(II) 

"I am directed to inform you that Lok Sabha, at its sitting held on the 22nd July, 
2022, has adopted the following motion regarding further extension of time for 
presentation of the Report of the Joint Committee of the Houses on the Biological 
Diversity (Amendment) Bill, 2021:- 

 
Motion 

 
"That this House do further extend up to the last week of Monsoon Session 

2022 of the Parliament the time for presentation of the Report of the Joint 
Committee on the Biological Diversity (Amendment) Bill, 2021, which was 
extended upto the first week of the current session on a motion adopted by this 
House on 18 July, 2022." 

 
 I lay a copy of the Indian Antarctic Bill, 2022 on the Table.  

 
 

PRIVATE MEMBERS' BILLS - Contd. 
 

The Right to Health Bill, 2021 - Contd. 
 
THE VICE-CHAIRMAN (MS. INDU BALA GOSWAMI): The next speaker is Shrimati 
Rajani Ashokrao Patil. 
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Ǜीमती रजनी अशोकराव पािटल (महाराÍटर्) : उपसभाध्यक्ष महोदया, मȅ आपका अिभनन्दन 
करती हँू क्यȗिक आप पहली बार इस आसन पर बठैी हȅ। Ģो. मनोज कुमार झा जी एक महत्वपूणर् 
िवषय पर अपना िबल लाए हȅ, मȅ उस पर अपनी बात रखने के िलए खड़ी हुई हँू। हमारे साथी, 
राकेश िसन्हा जी ने नहीं-नहीं कहते हुए पूरी की पूरी पोिलिटकल बात यहा ँपर कह दी। मȅ यहा ँपर 
खुद का अनुभव बताना चाहती हँू। आदरणीय ÎवाÎथ्य मंतर्ी जी यहा ँपर हȅ। जब मȅ सात िदन पहले 
ससंद को अटȂड करने के िलए िदÊली आई, तब सुबह तीन बजे अचानक मेरी तबीयत बहुत खराब 
हो गई। मडैम, मȅ यहा ँपर अकेली आती हँू और Äलैट मȂ अकेली रहती हँू। आप भी वहा ँपर 'ĤǨपुतर्' 
मȂ रहती हȅ और साथ वाली िबिंÊडग 'Îवणर् जयंती डीलक्स' मȂ मȅ रहती हँू। मȅ तीन बजे सुबह बेहोश 
हो गई थी, क्यȗिक मुझे फूड Ãवाइज़िंनग हो गई थी। वहा ँपर िसफर्  एक मेड और एक डर्ाइवर था। 
मेरी गाड़ी भी घर मȂ नहीं थी। मȅने बाद मȂ गाड़ी मगँवाई। मȅने बोला िक मुझे िकसी भी तरह से 
राममनोहर लोिहया अÎपताल ले चलो। मȅ इतना ही बोल पाई। जब मुझे वहा ँतक लेकर गए, मुझे 
यह नहीं मालमू िक मुझे वहा ँतक कैसे लेकर गए, तो वहा ँपर बहुत गंदगी थी और बहुत सारे लोग 
थे। एक 10x10 के रूम मȂ आठ-दस Îटेर्चसर् लगे हुए थे और वहा ँपर एक के ऊपर एक लोग बठेै हुए 
थे। वहा ँपर लोग िचÊला रहे थे, वहा ँपर एक केऑिटक िसचुएशन थी। मȅ उनको बता रही थी िक  
मȅ एक एमपी हँू। ...(Ëयवधान)... आप थोड़ा एÇपेथेिटक हो जाइए, मȅ मरते-मरते बची हँू। ... 
(Ëयवधान)... 
  
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : माननीय सदÎया, कृपया आप चेयर को एडेर्स 
कीिजए।...(Ëयवधान)...  
 
Ǜीमती रजनी अशोकराव पािटल : यह आठ िदन पहले की बात है। कृपया आप सुन 
लीिजए।...(Ëयवधान)... मȅने डॉक्टसर् को बोला, क्यȗिक वे चाय पी रहे थे, चाय पर चचार् कर रहे थे, 
कोई सफाई कर रहा था, कोई कुछ कर रहा था, मȅने बोला िक आप चाय वगैरह की बात मत 
कीिजए, पहले मुझे एिड्मट करके सेलाइन लगा दीिजए, क्यȗिक मȅ मर रही हँू। यह हमारी िÎथित 
है। मेरे कहने का मकसद िसफर्  यह है िक अगर यह हमारे साथ हो सकता है, तो आप यह अनुमान 
लगा सकते हȅ िक आम लोगȗ के साथ क्या होता होगा। बाद मȂ िफर मुझे निसȊग होम लेकर गए, 
िफर 9 बजे के बाद डॉक्टसर् की टीम आई। तीन घंटे के बाद डॉक्टसर् की टीम आई, तीन घंटे मुझे 
ऐसे ही िबताने पड़े। यह मेरा खुद का अनुभव है। िसन्हा साहब, यह मेरा खुद का अनुभव है। इसमȂ 
मȅ कुछ भी गलत नहीं बोल रही हँू। अगर आप चाहते हȅ, तो आप वहा ँपर डॉक्टसर् से पूछ सकते हȅ। 
मȅ कुछ भी ग्लोिरफाई नहीं कर रही हँू।...(Ëयवधान)...  
 मȅ दूसरा अनुभव बताना चाहती हँू। दो िदन पहले पेपर मȂ एक न्यज़ू आई थी।...(Ëयवधान)... 
यह हँसने वाली बात नहीं है।...(Ëयवधान)... यह आपके साथ भी हो सकता है।...(Ëयवधान)...  
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : माननीय सदÎया, कृपया आप चेयर को एडेर्स 
कीिजए।...(Ëयवधान)...  
 
Ǜीमती रजनी अशोकराव पािटल : अगर एक मिहला के साथ ऐसा होगा, तो आप हँसȂगे? 
...(Ëयवधान)... दो िदन पहले एक न्यज़ू आई थी। 21 साल की एक लड़की, जो Ģेग्नȂट थी, उसके 
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33 वीक्स पूरे हुए थे, वह उǄर Ģदेश से आई थी। वह सफदरजंग हॉिÎपटल मȂ अपनी िडलीवरी के 
िलए डॉक्टसर् से बार-बार िवनती कर रही थी। डॉक्टसर् से बोल रही थी िक मुझे एिड्मट कर 
लीिजए, शायद मेरी िडलीवरी हो सकती है, लेिकन डॉक्टसर् ने उसे एिड्मट नहीं िकया। उसको 
बोला गया िक आप सोनोगर्ाफी करवाइए। सोनोगर्ाफी की मशीन बदं थी। वह रात भर डॉक्टसर् से 
िरक्वेÎट करती रही, लेिकन उसको एिड्मट नहीं िकया गया। राÎते मȂ उसकी िडलीवरी हो गयी। 
साढ़े सात बजे राÎते मȂ ही उसकी िडलीवरी हो गई, उसकी बच्ची पैदा हो गई। आपने देखा होगा 
िक सभी पेपसर् मȂ वह न्यूज़ आई थी। मȅ यह Ģैिक्टकल न्यज़ू बता रही हँू। मȅ इसमȂ कुछ भी बढ़ा-चढ़ा 
कर नहीं बोल रही हँू। मेरा िकर्िटसाइज़ करने का कोई इरादा नहीं है, लेिकन we have to be 
empathetic.  हमȂ एÇपेथेिटक तो होना चािहए। यह सरकारी हॉिÎपटल मȂ चल रहा है। हम इसके 
िलए क्या कर रहे हȅ? मȅ यहा ँपर बोलना भी नहीं चाहती थी। जब मȅने  Ģो.  मनोज  कुमार  झा  जी  
के  िबल  का  िवषय पढ़ा, तो मȅने खुद जाकर बोला िक मȅ इस िवषय पर बोलना चाहती हँू, क्यȗिक 
यह बहुत महत्वपूणर् िवषय है।  इसमȂ मȅ भी अपना कुछ अनुभव बताना चाहती हँू, इसिलए मȅ इस 
िवषय पर बोलना चाहती हँू और अभी मȅ आपकी अनुमित से इस िवषय पर बोलने के िलए खड़ी हँू। 
मȅ आपको इसके िलए धन्यवाद देती हँू िक आपने मुझे इस पर बोलने का अवसर िदया। मȅ िसफर्  
दो-तीन चीज़Ȃ शेयर करना चाहँूगी।  

यहा ँ पर कोिवड का िजकर् िकया गया। कोिवड से हम सब जूझ रहे थे। हमने भी इस 
महामारी मȂ बहुत बड़ी लड़ाई लड़ी है। हम भी 20-20 िदन हॉिÎपटलाइज़ हुए थे। िजनकी जगह पर 
मȅ आई हँू, िजनका उÊलेख Ģो. मनोज कुमार झा जी ने िकया, राजीव सातव, मेरे छोटे भाई, व े
इस महामारी मȂ गुज़र गए। हमारे अहमद पटेल जी भी इस महामारी मȂ गुज़र गए। जब सरकार से 
महामारी के सदंभर् मȂ पूछा गया, तो हमेशा गलत आँकड़े िदए गए।...(Ëयवधान)...  

 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : माननीय सदÎय, कृपया उनको बोलने 
दीिजए।...(Ëयवधान)... 
 
Ǜीमती रजनी अशोकराव पािटल :  मडैम, मȅ आपको एक दूसरी बात यह बताना चाहती हँू िक 
जब वÊडर् हेÊथ ऑगȃनाइज़ेशन एक आंकड़ा दे रहा है, तब गवनर्मȂट  दूसरा  आंकड़ा  दे  रही  है।  
मेरा िसफर्  एक ही सुझाव है िक जब गवनर्मȂट ऑफ इंिडया हमȂ सिर्टिफकेट देती है, तब उसमȂ 
आदरणीय Ģधान मंतर्ी नरेन्दर् मोदी साहब, िजनका नाम सुनते ही आप टेबल थपथपाते हȅ, अब भी 
इन्हȂ ऐसा करना चािहए ...(Ëयवधान)... जी, िबÊकुल किरए। ...(Ëयवधान)... * 
 मडैम, यहा ँ पर िफिज़कल और मेन्टल हेÊथ की बातȂ की गईं। मȅ मनोज झा जी का 
अिभनंदन करना चाहती हँू। मेन्टल हेÊथ का इÌय ूबहुत इÇपॉटȄट है। आपको इसे अलग करना 
चािहए था। हम रूरल एिरया से आते हȅ। मेन्टल हेÊथ का इÌय ूबहुत इÇपॉटȄट है, िजस पर हम 
हमारे रूरल एिरयाज़ मȂ ध्यान नहीं देते। अगर िकसी मिहला को यह तकलीफ होती है, तब हम 
बोलते हȅ िक इसे कुछ नहीं हुआ है, यह ज्यादा नखरे कर रही है, लेिकन मेन्टल हेÊथ का इÌयू 
बहुत इÇपॉटȄट है, इस पर बहुत ध्यान देने की जरूरत है। ...(Ëयवधान)... मेन्टल इÌय ूपर अलग से 
चचार् करना आवÌयक है। ...(Ëयवधान)... इसके साथ ही, मुझे लगता है िक मेरी ये जो बहनȂ हȅ, इन्हȂ 
सीिरयस होने की जरूरत है। यह राज्य सभा है, यहा ँहम कोई हँसने वाली बात नहीं बोल रहे हȅ। 

                                           
 Expunged as ordered by the Chair. 
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...(Ëयवधान)... मडैम, इन्हȂ थोड़ी सी टेर्िंनग दे दीिजए। ...(Ëयवधान)... आप थोड़ी सहानुभिूत 
रिखए। ...(Ëयवधान)... 
 मडैम, मȅ महाराÍटर् के सबंधं मȂ एक-दो बातȂ और बताना चाहती हँू। मȅ महाराÍटर् से आती हँू, 
मेरा िडिÎटर्क्ट बीड है। मȅ आपको बताना चाहती हँू िक वहा ँपर गन्ना तोड़ने का काम होता है और 
जब मिहलाएं गन्ना तोड़ने के िलए जाती हȅ, तो उन गन्ना तोड़ने वाली मिहलाओं की एिफिशएन्सी 
बढ़े, इसिलए उनका गभार्शय िनकलवाया जाता है। इसे लेकर इंटरनेशनल मीिडया ने भी बहुत 
सारे अवयेरनेस Ģोगर्ाम चलाए हȅ। अगर गन्ना तोड़ने के िलए उनका गभार्शय िनकाला जाता है, 
तब व े ज्यादा एिफिशएन्टली काम करती हȅ। अत: व े ज्यादा काम कर सकȂ , इसिलए उनका 
गभार्शय िनकाल देते हȅ। इस पर भी हेÊथ िमिनÎटर को थोड़ा ध्यान देने की जरूरत है। हमारे यहा ँ
लड़िकयȗ के गभर्पात कराने के जो Ģमाण हȅ, व ेभी बीड िडिÎटर्क्ट मȂ ज्यादा हȅ। इस पर ध्यान देने 
की आवÌयकता है। Ģोफेसर झा, यह इतनी बड़ी ËयािÃत है िक यह इÌय ूएक घंटे मȂ पूरा नहीं होने 
वाला है। ...(Ëयवधान)... जब मȅने मुǈे देखे, तो पाया िक हम यहा ँपर बहुत सारे मुǈे उठा सकते हȅ। 
...(Ëयवधान)... मुझे लगता है िक पीएम केयसर् फंड, गंगा की लाशȂ, ऐसे बहुत सारे इÌयज़ू हȅ, िजन्हȂ 
हम यहा ँबोल सकते हȅ। अभी माननीय सदÎय िसन्हा जी भी बोले। ...(Ëयवधान)... जब नेहरू जी ने 
यह कायर् सभंाला, जब नेहरू जी Ģथम Ģधान मंतर्ी बने, तब उन्हȗने पहली बार 
 यह िकया। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : Ãलीज़, माननीय सदÎया को बोलने दीिजए। 
...(Ëयवधान)... माननीय सदÎय, Ãलीज़ माननीय सदÎया को बोलने दीिजए।  
 
Ǜीमती रजनी अशोकराव पािटल : महोदया, उन्हȗने कहा िक अगर इस देश मȂ िकसी चीज़ की 
आवÌयकता है, तो हमȂ आईआईटी की आवÌयकता है, आईआईएम की आवÌयकता है, 
हॉिÎपटÊस की आवÌयकता है। ...(Ëयवधान)... अगर इस देश मȂ मंिदर से भी ज्यादा कुछ चािहए... 
...(Ëयवधान)... इस देश को खड़ा करने के िलए 70 साल मȂ क्या िकया-क्या िकया, यही गूजँता 
रहा है, मȅ आपको बताना चाहती हँू िक हमने 70 साल मȂ यह िकया और इसीिलए आप सब लोग 
खड़े हȅ। ...(Ëयवधान)... यही बताकर, मȅ अपनी बात को समाÃत करँूगी, धन्यवाद। 
 
DR. AMAR PATNAIK (Odisha): Thank you, Chairperson Madam. I don’t have the 
luxury of rhetoric, even if I wanted to, due to paucity of time. But I would say that right 
to health is already a Fundamental Right. It is already an inalienable right and this has 
been pronounced by the hon. Supreme Court as late as July 2020.  It has said that it 
is the duty of the State to ensure the right to health.  So, when I look at this Private 
Member's Bill saying that this Bill is to provide for health as a Fundamental Right to all 
citizens, I think, that health for all or universal health coverage has already been read 
into Article 21. And, therefore, to have a separate Right to Health Bill, 2021, to me, 
makes no sense. 
 Now, I come to another structural defect in the Bill. The Bill, at Clause 5, 
mentions right to food, right to water, right to sanitation, right to therapy, right to 
healthcare services, right to road safety, right to occupational safety, protection, etc. 
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Everything is already covered under separate legislations. Bringing in more legislation 
or more provisions will not really solve the problem. The problem, which I completely 
agree with the sentiments expressed on both the sides, is that health is an issue in the 
country and that health has remained to be an issue since Independence, and that is 
because the resources available in the country for generating this kind of health 
infrastructure, both physical and human resources, has not been available. None can 
deny the fact that the life expectancy since Independence has climbed up from 33-35 
to 73-75. It has been possible only because every Government has created the health 
infrastructure. But, at the same time, at a time when we are discussing this, the 
Fifteenth Finance Commission says something and I don’t really agree with my friend, 
Rakesh Sinhaji, because the Fifteenth Finance Commission’s figure as per WHO’s 
recommendation is one doctor per 1,000 people but India currently has one for every 
1,511 people. So, we are way off the mark and if I go to specialists, I think, it is far 
worse. If we look at the nurse to population ratio, it is 1:670 whereas the WHO norm is 
1:300. I can go on and on.  
 The most important fact is that even till now, the out-of-pocket expenses for a 
household in India going towards health expenditure account is about 54 per cent, 
which is very, very high. Therefore, there is a need for universal health coverage and 
health for all. In fact, Madam, I just recently attended a Global Conference of 
Parliamentary Union. There, health for all was expressed as the aspiration for every 
global citizen, not just for Indian citizen. This has become accentuated by the fact that 
post-pandemic, the people have realised that none is safe until everyone is safe. 
Therefore, when I say that we have to ensure right to health, we have to ensure that 
this infrastructure, first of all, is available. How to meet this? There has been a 
suggestion in this Bill that it will be through a Central legislation whereas health is a 
State subject. I will not get into the fact whether it can be legislated Centrally because 
it is a State subject. Education is a State subject but a Bill relating to right to 
education has been passed by the Centre, enabling the States to make separate rules 
and spend money. But, what is important is that the health expenditure that we do is 
only 1.5 to 1.7 per cent even after 75 years, whereas the WHO norm is 2.5 per cent of 
your GDP and our own National Health Policy norm is 2.5 per cent of our GDP!  
I think, that is a matter of concern.  
 The real concern is where will the States get the money from? Where will the 
State resources come from? But, then, I must say that despite resource constraints, 
take the case of Odisha. In Odisha, we have the Biju Swasthya Kalyan Yojana which 
has been made into a scheme by the hon. Chief Minister, Shri Naveen Patnaik. We 
are not subscribing to Ayushman Bharat because our scheme ensures health for all in 
a true sense. Every APL or BPL family member, whether outdoor patient or indoor 
patient, can walk into a Government hospital and he will get all kinds of treatment free 
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of cost. If he has to get service from outside the State, there are 200 hospitals which 
have been empanelled.  

That is the ideal model I would say, but it requires resources.  Not all the 
States could probably afford it, but this is where the Centre should move from an 
insurance model to a rights-based health model where every citizen of India can walk 
into a hospital and get free medical treatment both indoors as well as outdoors.  Mind 
you, Ayushman is only for indoor health care services, not for outdoor services. 

Now I come to a very salient point and this is relating to the fact that Manoj ji 
spoke about figures relating the National Family Health Survey.  He talked about life 
expectancy. Now I come to the pandemic. If you look at the pandemic, it 
overwhelmed the health infrastructure of advanced countries too. We, nor any 
country, can provide for reserves or a redundant health infrastructure to such an 
extent that it can meet any pandemic, but what all of us can do, what India can do, is 
to be prepared for it.  Follow the disaster preparedness model that we have already 
shown.  In Odisha, we have done it.  Follow a pandemic preparedness model.  The 
whole world, currently the IMF, the World Bank and the WHO are talking about 
pandemic preparedness treaty.  And when you talk about pandemic preparedness, 
we will naturally be looking into both the human infrastructure as well as the physical 
infrastructure.  Our emphasis in policy has always been on outputs, not on outcomes, 
and that is the biggest bane.  When we are talking about setting up of hospitals, we 
say, we have set up hospitals without doctors.  We have set up hospitals without 
paramedic staff.  We have set up hospitals without nurses.  Now, that is why, it is 
important to emphasize only on outcomes.  Let outcomes be the criteria of all our 
policies, particularly health and education, of course.  

 Another point which I will talk about is the responsibility or the ownership that 
the community can take in health-related matters.  We have seen during the 
pandemic that community rose to the occasion, women's Self Help Groups rose to 
the occasion in States like Odisha to communicate ideas relating to prevention and 
preparedness of the first wave of the pandemic and that is most important, the 
preparedness aspect, and therefore, I harp on a pandemic treaty or I harp on health 
preparedness scheme.  If you emphasize on preparedness, I am sure everything will 
be taken care of. Lastly while talking about the Bill, -- I do not want to use the word -
- this is an umbrella legislation for which separate legislations already exist.  There is 
no point having another Act when the basic question of supply and distribution is not 
addressed.  You have to supply and not even stop at that, you have to distribute 
those.  Now, both these things can happen.  It has happened over a period of time so 
far.  It is not that it has not happened in the last 75 years, but what has happened is at 
a very slow pace.  We need to move on.  We need to move very fast because health, 
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as I said, is already accepted as an inalienable fundamental right of every Indian 
citizen.  Thank you. 
 
DR. K. KESHAVA RAO (Telangana): Madam, before I really get into the Bill, let me 
say one thing to Mr. Patnaik. It is true that the Supreme Court had given its judgment.  
Hence, according to me, there is no need for this Bill. But, we have not yet passed 
any legislation.  The States have not taken cognizance of what the Supreme Court 
had said.  What the Supreme Court had said has not been taken cognizance of by the 
States.  We are not under para 3 of the Constitution. Still, it continues to be a State 
Subject. Therefore, on a Bill like this, which aims to make ‘health’ a fundamental right 
and bring it under para 3, there is a scope for States to step in.  It will then help the 
States. ...(Interruptions)... Not necessary. Not necessary at all, because we are 
talking here of three things.  The first one is conditions, the second is funds and the 
third is accessibility. These three things are entirely different and fall within the domain 
of the States.  Anyhow, I only wanted to say one thing.  It is true that the Supreme 
Court had said and there is not much to talk about national policy. But, nonetheless, 
there must be. 
 Madam, I have born; I have the right to birth. When I have a right to birth,  
I must have the right to life.  It is already there.  You need not give it to me through 
legislation. So, right to life is intrinsic to right to health. These two things are 
intertwined. You cannot separate them. That exactly what the spirit of this Bill is.  
Once you agree to the first one, the second one will automatically follow. Let us 
understand what exactly its needs are.  Today, we have the Right to Education. It is 
for betterment of life. You have said something about developmental activities, 
corporate activities and infrastructure activities. They are for the betterment of life.  
So, the Bill today talks, fundamentally, about how exactly life has to be.   
 Hon. Member tried to make the Bill comprehensive and tried to include many 
things in it. But, nonetheless, it does suffer with some deficiencies.  It is true.  You 
cannot expect a comprehensive Bill, because the mover of the Bill himself said that he 
is apprehensive whether it will be passed or not.  He is apprehensive whether the Bill 
will be accepted by the Government.  But the question is whether it is acceptable or 
not.  The very fact you are trying to say and what this House trying to say or focused 
is the point that the Government must take cognizance of it and try to incorporate 
important points from the Bill in their policy.  That is what exactly our point of view is.  
Therefore, I am taking it as a fundamental thing.  The right to life, being part of Article 
21, yet, we also wanted this as a right so that there is a scope for legislation by the 
States and, at the same time, the Centre can also legislate without disturbing the 
rights of the States.  Then, Madam, you have Articles 39, 42 and 47.  They are taken 
care of once you make this right to life a fundamental right through legislation. 
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 There are three things. One is this.  When we talk about the Bill, we talk 
fundamentally, because we must talk about law and talk about the spirit of the Bill.  
But, my learned friend from the other side wanted to talk about politics.  He has a 
right to talk. But, let us not politicize the issue of health. The subject ‘health’ is 
something which should not be politicized or make it partisan.  He mentioned about 
The Lancet.  What The Lancet said, what advertisements The Lancet got is another 
matter. It has nothing to do with it, although the Chairperson might agree with what 
the hon. Member has said.   
 Before getting into the Bill, I would like to make a few points on Ayushman 
Bharat.  Madam, Ayushman Bharat has not been fully accepted in Telangana.  
Telangana today has, as a policy, created eight Government medical colleges.  We 
have promised that 50 per cent of our districts, out of 33, would have super-
specialties like we have in AIIMS and NIMS.  And, we identified them in 8 districts.  
Hon. Health Minister knows about it.  We are doing it in spite of not getting funds from 
the Government of India.  It is an obligation to the people of the State and we are 
doing it.  And, we are doing it on our own.  That is why it takes me to the funding.  
Funding system is something that the mover of the Bill wanted to say, though he did 
not stretch much on this.  Madam, Clause 7 of the Bill talks about funding.  That is 
what exactly the concern of the entire House today is.  You need funds. Today, 
allocation in the Union Budget for health is just 1.4 per cent of the GDP!  Even the 
Economic Survey wanted it to be 2.5 per cent to 3 per cent.  And, we – at least,  
I personally feel – feel it is wrong; it should be 6 per cent as far as education and 
health is concerned, because these are the two areas which should be the concern of 
the Governments.  They are the concern of the Governments and other things do 
follow, and people themselves will take them up. But, people cannot take these two 
things by themselves.  So, the expenditure must go from 1.4 per cent of the GDP to 
your own promise of 3 per cent.  Madam, I am talking about issues. 
 
4.00 P.M. 
 

In Clause 2, he has given definition of ‘individual’.  An individual, he said, means 
citizen of India.   
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) :  माननीय सदÎय, अब आप वाइंड अप किरए।  आपके 
पास दो िमनट बोलने का टाइम था और पाचं िमनट हो गए हȅ।   
 

डा. के. केशव राव :  मडैम, यही तो मुिÌकल है।  हेÊथ का िवषय आता है, तो दो िमनट का समय 
हो जाता है।  अगर मȅ एक शÅद भी, एक सेन्टेन्स भी िबल के बाहर बोलू,ं तो आप मुझे बठैा 
दीिजएगा और मȅ बठै जाऊंगा।  सवाल क्या है - Clause 2 मȂ definition of ‘individual’ is given.  
An individual means citizen of India.   Ours is such a great country.  When we talk 
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about right to health, health facilities and universal health care --कभी आप बात कर रहे 
थे; he has just gone to International Conference and even the WHO says -- this can 
be to anyone, it need not be a citizen of India.   As long as he is living in India, he 
should be entitled to health care.   So, Clause 2 is something to which I have an 
objection to.   
 

[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.] 
 

 Madam, now I come to Clause 10(2).  He talked very little about pollution. But 
there is nothing at all about pollution.  But that is a problem. That is a very big 
problem. Pollution should be the special attention of the Minister.  He is present here.   
I am telling you, the way Delhi is turning out to be a polluted city of the world, we must 
do something with regard to it. Although the Bill does not speak about pollution, there 
are some who spoke about it but did not give details of the same.    
 Then, he has talked about conditions.  He has tried to attempt on conditions 
that are necessary and gave seven or eight conditions; they are not enough.   
Conditions are many; he has only hinted at them.  So, let the Minister understand that 
‘condition’ means something which comes to your view. You have with you the entire 
subject.  The entire domain is with you.  So, you understand the difficulties and then, 
you can bring it. So, don’t just look at the Bill as such and say that these are the 
conditions.  This is Clause 5 I am talking about. 
 Now, Clause 5(h) is about the Government’s help that is necessary for 
famines and other things.  I think it is such a big canvass that the Mover of the Bill 
wanted to bring in, but it is such a big thing that they can’t be made judiciable always.    
There are a few subjects which cannot be made judiciable, the Government may do 
it.  I am giving the details clause by clause. Please don’t take it lightly; this is a very 
serious subject.   Whether you accept it or not, accept the spirit of the Bill, accept the 
very content of the Bill. Try to see, if not today, tomorrow, in your policy formulations 
or when you formulate your policies, bring these things into that; the concerns of the 
citizens are only two, health and education. Education, you are trying to do. The 
moment the Opposition gets up, you think we are all opposed to your policies.  That 
is very wrong.  When you do wrong, please say ‘wrong’. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you need to conclude. 
  
DR. K. KESHAVA RAO: But you can’t tolerate this; that is another matter.   I am 
reminding you what the importance of this Bill is.   As you understand, water is the 
real thing. Today, something like two lakh people die every year because of water.   
Though it is not brought under this Bill, I want this to be included. Then, you have 
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sludge and septage management.  About 90 per cent of deaths are due to this.  That 
also must come in. So, sanitation and public health should come under public health 
care system.    
 Most important of all is the expenditure that we do on medical.  About 61 per 
cent of the expenditure of an ordinary family, say, of a middle class family, is on 
health. And, 69 per cent of the expenditure on health by you-- the Central 
Government or the State Government -- is paid by the private man.  It is private.   So, 
it is we who are paying.  Kindly see how much of a burden it is on the people.   So, to 
relieve them, you must step in in a big way and see that the insurance scheme you 
are talking about, not just ‘Ayushman’, whichever insurance scheme you bring in, is 
for all the people or individuals. Thank you.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Shri John Brittas; you have another 
speaker, and you have got two minutes. So, you can take two minutes. 
...(Interruptions)... 
 
SHRI JOHN BRITTAS (Kerala): Sir, thank you very much.  Me being from Kerala, 
which is a model State regarding the health matters, I do expect the Chair to be a little 
benevolent. Sir, I don't want to politicize this issue. राकेश िसन्हा जी ने बात की और चले 
गए। He only politicized this matter, and actually there was no need to bring in political 
formulations.  I congratulate Shri Manoj Jha.  If education can be brought as a 
Fundamental Right, there is no harm in bringing health, which is a cardinal issue, 
cardinal point, cardinal subject. Though implicitly it is part of the right to life, but 
health needs to be given the importance that it deserves.  The biggest problem is 
resources. Our hon. Minister is a very straight-forward Minister. He is very genuine. 
He wants to do something.  I know that.  But he is unable to do because of lack of 
resources.  Let us appreciate that. I will not blame him individually. The only thing is 
that he has to speak up. He has to tell the leadership that more allocation has to be 
given to the health sector.   

Sir, thousands of people died without getting access to health.  Even those 
people who got access to hospitals, they died because there was no oxygen. I don't 
want to remind about those days. Sir, we talk about a lot.  The Ruling Party Member 
was very elaborate with regard to the improvements that have happened to the health 
sector.  Sir, let me just read out one statistic. We all harp on Sri Lanka now. Now, Sri 
Lanka is the focus. There was a briefing by the External Affairs Minister for the leaders 
of all parties with regard to Sri Lanka. Sir, with regard to health, I would just point out 
one index.  We have 1.4 hospital beds per thousand against the world average of 2.9.  
Sir, Sri Lanka has 3 per thousand.  We all talk about Sri Lanka. There are sectors 
where we lag behind.  We need to have more focus, more resources.  Sir, if at all you 
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want to improve this, at least, two beds per thousand, assuming that Mansukh Sahib 
wants to take it two beds per thousand, for that, we need to open, at least, 5,000 
more hospitals with 200 beds.  Do we have the resources?   

Sir, there has been a lot of talk about Pradhan Mantri Jan Arogya Yojana. 
Rakesh Sinhaji was very, very kind enough to give us a lecture on that. Sir, what has 
happened to the allocation? The allocation has been drastically reduced.  Even the 
allotted amount has not been spent. Let the Minister check the Economic Survey. Let 
him just go through the 15th Finance Commission Report.  I only want the Minister to 
go through three-four documents. Let him not trust me.  Let him think that I am trying 
to mislead him. Let him just go to his Economic Survey, his National Family Survey, 
the 15th Finance Commission and the Standing Committee Report. If he puts together 
these four documents, that will give the real picture of the health.  
  
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.  
 
SHRI JOHN BRITTAS: Sir, two-three minutes more. I am from Kerala. 
...(Interruptions)... You know that.  Sir, Sanjay Singhji is here. His Party has been 
harping on Mohalla Clinic here, and his leader, Kejriwalji, has been coming to Kerala 
to lecture us.  Sir, 60 years back, we started these Primary Health Centres. Please 
ask Ushaji.  There is a health centre in every village.  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. Hon. Member, 
please conclude. Your time is up.  
 
SHRI JOHN BRITTAS: * ...(Interruptions)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): No personal remarks. No personal 
remarks.  That will be examined.   
 
SHRI JOHN BRITTAS: Sir, two-three points more. I will just conclude.  
 
SHRI JOHN BRITTAS:  Mr. Vice-Chairman, Sir, I would make two-three points more. 
...(Interruptions)... 
 Sir, this is something to guide and give inputs to the Minister.  The biggest 
problem in this country is that 70 per cent of our people depend on the private sector; 
only 30 per cent go to the Government sector.  It is just the other way round in Kerala.  
In Kerala, 80 per cent of the health needs are catered to by the Government sector 

                                           
* Expunged as ordered by the Chair. 
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and just 20 per cent by the private sector.  One more thing -- during the Covid 
period, 95 per cent of the Covid patients were treated free of cost by the Government 
sector in Kerala.  Just five per cent of them went to the private sector.  Also, out of 
that five per cent, three per cent were supported by the Karunya Subsidy Scheme.  
Further, we put a ceiling ... ...(interruptions)...   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please ...(interruptions)...   Please, 
Rakeshji  ...(interruptions)...  Shri Brittas... ...(interruptions)...   
 
SHRI JOHN BRITTAS:  You were a former... ...(interruptions)...   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Brittasji, please address the Chair. 
...(interruptions)...   
 
SHRI JOHN BRITTAS:  Sir, please allow me to call out two-three statistics because  
I don't want any obfuscation of the statistics.  Just bear with me. I am not talking 
about Kerala. I will leave out Kerala. I know that when I talk about Kerala it is 
uncomfortable for some people. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Let us conclude. 
 
SHRI JOHN BRITTAS:  Sir, please allow me two-three minutes more.  It is a Private 
Members' day.  You should be benevolent. 
 Sir, let us not grope in the dark.  Let me make one other point here.  What was 
the allocation made?  Compared to the previous Revised Estimates, there has been 
hardly a 0.2 per cent increase despite the fact that the Covid pandemic broke out.  
Fifty lakh people died.  There was a health emergency in the country.  But what was 
the increase in the health budget?  It was just 0.2 per cent. ...(Interruptions)...   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)... 
Please conclude. ...(Interruptions)... We will examine this. ...(Interruptions)... We 
will examine this. ...(Interruptions)... 
 
SHRI JOHN BRITTAS: Sir, they are interrupting me. ...(Interruptions)...  There is one 
more point.  When they talk about the budgetary allocation on health, just look at how 
they mop up the resources.  They are mopping up Rs. 53,846 crore because of the 
four per cent cess that they are imposing on Income Tax and Corporation Tax.  They 
are not allocating money, but they have imposed a cess on Income Tax and 
Corporation Tax.  Again, they have imposed another cess on import duty. 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. ...(Interruptions)... 
 
SHRI JOHN BRITTAS:  Even then, they did not do any justice to the health sector 
which is plaguing.  Sir, I would just wind up by saying this.  The Finance Commission 
says that 14 per cent of the people borrow money to go to the hospitals.  Every year, 
six crore people are plunged into poverty because they approach hospitals for their 
health needs.  It is a shame on this country. ...(Interruptions)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I will have to move on. Take  
30 seconds. 
 
SHRI JOHN BRITTAS:  Sir, I am winding up.  We have to think about this.  We are 
pushing people to poverty. They have nowhere to go to fulfill their health needs.  We 
must consider this as a Fundamental Right. I would earnestly invite the hon. Minister 
to visit Kerala and see what we have done. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you. Dr. Fauzia Khan. ... 
(Interruptions)... No cross-talk, please.  
 
DR. FAUZIA KHAN (Maharashtra): Sir, I must, first of all, thank Prof. Manoj Kumar 
Jha for having brought up this subject.  He has brought up not just the subject of 
health, but also the voices, the anguish and pains of the poor and the deprived, and 
not just the poor and the deprived but also the middle class, white collared population 
who suffer because of lack of quality healthcare. As Rajani Tai mentioned, even as a 
Member of Parliament, what she had to undergo in an emergency, I think, we have 
something to learn from what she spoke here.  Even I have introduced a Bill in this 
House called 'The Universal Healthcare Bill, 2021'.  As mentioned by many Members 
here, Article 21 says that the right to life includes the right to health.  But, I think, we 
need to make a distinction here. We need to provide more emphasis to the right to 
health because without that, the entire country is suffering. Mahatma Gandhi said, "It 
is health that is real wealth; not pieces of gold and silver.'  If the country has to enjoy 
real wealth, it has to be in good mental and physical health. The population of a 
nation can be productive only if its individuals are physically and mentally healthy.  In 
fact, Jim Rohn has said, "Take care of your body because it is the only place you 
have to live."  The only place where you have to live is your body.  So, it should be 
taken care of. Unfortunately, the current healthcare system in India reflects an 
economic and a social gap in accessing quality healthcare and draws attention to 
further measures that are required to be taken by the Central Government to assure 
health to all its citizens.  And it is very simple!  The way the Right to Education Act 
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was brought for providing free and compulsory education to all the children of the 
country, the same way the right to health must be brought.  If this Bill is not accepted, 
the Government must come in with the Bill providing free healthcare to all the citizens 
of India irrespective of their class, their economic status or whatever.  Many of my 
colleagues have mentioned that the expenditure on health is only 1.4 per cent of the 
Gross Domestic Product. My hon. colleague, Dr. Keshava Rao, also said that it 
should be, at least, six per cent.  I agree with him that we need to increase the 
expenditure on health.  Unless it is done, we cannot provide the huge population of 
India the relief from the ills that they go through. Out-of-pocket payments are the 
predominant mode for financing healthcare in the country. It should not be there when 
70 per cent of our population is below poverty line.  Our subsidy itself indicates how 
poor our country is. Here, out-of-pocket expenses are so predominantly high that we 
need to really think about it. This is grossly unfair and exposes a large number of 
households to catastrophic health expenditure which has often been a contributing 
factor for rural and urban indebtedness, as mentioned by my colleagues.  We have 
also spoken about the pandemic here.  The pandemic has, indeed, exposed many 
gaps.  Many of us have spoken about the way it was handled, but I would like to 
speak about certain acts. Certain acts were acts of nobility, were acts of human 
service and were acts of sacrifice.  There were many people who came forward to do 
that.  At the same time, there were drastically terrible acts of exploitation of poor 
patients or rich patients by the hospitals during that time who thought this is a huge 
opportunity to make money.  What was happening was that people were dying and, 
at the same time, their entire economic resource was spent on these hospitals and 
the future generations also suffered because the complete economy of the household 
collapsed during the times of pandemic. We must pay attention to this because we 
cannot allow a country to be ruined. Whenever there is a time of emergency, hospitals 
come in to loot or come in to exploit people.  I think there has to be an end to this by 
the Government. And, this can be done by a collaborative approach, aligning the 
existing Government schemes, policies, the interest of the payers and the providers, 
along with innovative partnerships. We have the Ayushman Bharat Scheme, but as 
Dr. Amar Patnaik has mentioned, we need to include in-patient and out-patient here.  
Presently, it is only for in-patient and there is no out-patient coverage.  The primary 
healthcare must be included here.    

There is one more lacuna in the system towards which I would like to draw the 
attention of the Minister. In the hospital, when a patient is being treated and the family 
member or the caregiver goes to ask the doctor what is wrong with his/her family 
member, the doctor gives no answer.  The family member does not know what is 
happening to the patient, what is the diagnosis, or, what is the treatment being given.  
The doctors are silent.  I think the doctors and the medical staff must be taught and 
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they must be given trainings on soft skills and ethics on what to tell about patient, 
what all they should be telling about the diagnostics and about the future fate of 
patient.  All this is not told.  It is hidden.  I do not know why this is done.  In other 
countries, I have not seen this happening, but this is very common particularly in our 
country that the medical staff feels above everything and they don't want to reveal 
anything to the patient's family members, which distresses them and it sometimes 
results in assaults on doctors and the medical staff.  So, this is one of the primary 
issues which the Health Department must address.  I feel transparency is needed.   
I think a record of the patient must be maintained digitally and access should be given 
to the family member with the required amount of privacy, but the family of the patient 
has the right to know what is happening and the fate of the patient.  Otherwise, they 
come in for a shock when something wrong happens.   

With every right, there is a duty attached.  There cannot be rights where there 
are no duties and here, the duties rest with the Government.  I believe that the 
Government must create a national public information network of hospitals.  During 
the pandemic, we realized that we did not know where to go.  Patients were 
wondering where to go.  There were so many people working in the social field, who 
came up to show that this hospital has such and such facility.   So, such a data must 
be maintained and it must be put in public domain for the people to know where they 
should be going when the time arises.  For instance, when Rajani thai collapsed,  
I don't think the other people immediately realized or knew where they should go, and 
she was taken to wherever they felt it was good.  So, if you have a data bank, it will 
be very helpful.  Sir, just give me two minutes. 

Then, a pricing strategy committee must be made to make sure that the 
citizens are not exploited financially.  Even for Ayushman Bharat, you have a pricing 
limit fixed up.  We have also seen that when the people, who are responsible for 
providing healthcare, neglect the patient, they are not punished.  They go scot free.  
There has to be a penalty for that.  They should be held accountable.  They should be 
responsible in the noble work that they are doing.  But, many times, we see that they 
are absent from their work, they do not go there regularly and the Government staff 
people ask the patients to go to their private hospitals so that they can charge them 
there.   

At the end, I will speak about what Mr. Rakesh Sinha pointed out about rare 
diseases.  We have met the hon. Minister several times regarding this issue.  A group 
of parliamentarians has written several letters to him regarding this.  There is a rare 
disease policy, but it is a meaningless policy because you ask for corporate funding.  
A patient requires crores of rupees to get treated.  There are little children who have 
got little to live but if you give them treatment, they can survive.  And, you are asking 
them to go to the corporate and ask for funding. The only amount that can be 
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received through the corporate funding is Rs. 1,87,000. I have approached the  
hon. Prime Minister.  You were speaking about the empathy of the Prime Minister.  
Here in this very House, I took a letter signed by 20 Members of Parliament asking him 
for an appointment.  Give us an appointment so that we can speak about these rare 
disease patients, who can be helped, and, even when it is such an important and 
emotional subject, the Prime Minister has not given us time.  If time cannot be given 
for this issue, for what else will we get time?   

 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude. 
 
DR. FAUZIA KHAN: Many Members of Parliament are asking for this.  I urge the hon. 
Minister to please consider the problems of rare disease patients and help them with 
the required amount of money so that these little children can be saved by just a little 
bit of help by the Government.  It is not a big amount that we are asking for.  Only a 
hundred crores of rupees are to be spent from the Rashtriya Arogya Nidhi.   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please conclude.  We are running out 
of time. 
 
DR. FAUZIA KHAN: Finally, I would conclude my speech by saying that instead of 
enhancing the fund for health care, we are applying the GST on hospital rooms.   
I think, doing such a thing is very, very cruel.  GST not only on food items but GST 
also on hospital treatment!  I think, the Government must withdraw this decision 
immediately.  Thank you very much. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, there is a special 
request by hon. Member, Shrimati Ranjeet Ranjan asking for permission to speak 
early as there is some emergency and she has to leave. Does the House allow her to 
take priority in terms of speaking first?  Okay.  Shrimati Ranjeet Ranjan ji, please 
speak. 
 
Ǜीमती रंजीत रंजन (छǄीसगढ़) : महोदय, आज हम एक बहुत ही महत्वपूणर् मुǈे पर िबल लेकर 
आए हȅ - 'ÎवाÎथ्य का अिधकार िवधेयक, 2021', जो 2021 से पȂिंडग है। मȅने Ģो. मनोज झा जी को 
भी सुना और उनके बाद हमारे सǄाधारी पक्ष के Ǜी राकेश िसन्हा जी को भी सुना। एक्चुअली वे 
राकेश जी नहीं बोल रहे थे, वे तो भाजपा और सǄाधारी पक्ष को रीĢेज़Ȃट कर रहे थे और उन्हȗने 
वही कहा, जो उनकी सरकार की रणनीित है। मुझे बहुत अफसोस हुआ, चूंिक भाषण-अिभभाषण 
सदन मȂ तो होते ही हȅ, लेिकन सदन के बाहर भी आपकी राजनीित चलती है और सदन के अंदर 
भी आप लोग राजनीित ही कर रहे होते हȅ। भाई साहब, यहा ंतो पिÅलक देख नहीं रही है, शायद 
सुन रही होगी।  
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 उपसभाध्यक्ष जी, यह बहुत ही गंभीर िवषय है। िजस तरह आत्मरक्षा का सवैंधािनक 
अिधकार होता है, जीवन रक्षा का सवैंधािनक अिधकार होता है, िनिÌचत तौर से बीमािरयȗ से 
आत्मरक्षा का सवैंधािनक अिधकार भी इस देश मȂ होना ही चािहए, जो नहीं है। भारत की  
140 करोड़ जनता मȂ, मेरे ख्याल से 1 या 1.5 Ģितशत लोग ही ऐसे हȗगे, जो पूरी िवलािसता के 
साथ इलाज करवा पाते हȗगे, अन्यथा िमिडल क्लास से भी ऊपर, जो अपर िमिडल क्लास है, जब 
उनको भी कोई बड़ी बीमारी होती है, तो एक बार व ेभी कापं जाते हȅ। िमिडल क्लास, लोअर 
क्लास, बीपीएल, एपीएल की तो बात ही हम छोड़ दȂ। लोगȗ की पूरी िंजदगी की जो कमाई है, 
शायद वह कȅ सर, िकडनी, हेपेटाइिटस-बी, मलेिरया, कालाज़ार जैसी बीमािरयȗ मȂ ही खत्म हो 
जाती है। टीबी, हाटर् अटैक, िलवर टर्ासंÃलाटं जैसी बीमािरयȗ से तो अभी हम लोग ऊपर ही नहीं 
आ पाए हȅ, रेयर िडज़ीज़ तो अभी बाद मȂ आएगंी।  आप बहुत बड़ी-बड़ी बातȂ कह रहे थे, रेयर 
िडज़ीज़ की बात कह रहे थे, लेिकन मȅ िफर से रेयर िडज़ीज़ से नीचे आऊँगी, क्यȗिक हम लोग 
जहा ंसे आते हȅ, अभी उनके िलए यहा ंबात करना चाहते हȅ।  हमारे देश मȂ करोड़ȗ लोग ऐसे हȅ, 
िजनको आपके िजले के सदर अÎपताल पर िनभर्र रहना पड़ता है, आपकी आयुÍमान भारत 
योजना पर िनभर्र रहना पड़ता है, आपकी ÎवाÎथ्य बीमा योजना पर िनभर्र रहना पड़ता है। आपने 
5,00,000 रुपये िदए, फोटो िंखचवाई और बड़े खुश हो गए। राकेश जी ने तो ऐसे कह िदया, जैसे 
उन्हȗने पूरी गंगा पार कर ली हो, जैसे लोग कहते हȅ िक हमने गंगा Îनान कर िलया। आपने पूरे 
140 करोड़ लोगȗ को ÎवाÎथ्य का सवैंधािनक अिधकार दे िदया, पूरे देश के लोग खुश हȅ, सारे 
िकसान खुश हȅ, गरीब लोग खुश हȅ, सब लोगȗ का इलाज हो रहा है। िजस तरह घर-घर, हर-हर 
हम िजनका नाम लेते हȅ, उसी तरह हर घर मȂ सबका इलाज हो रहा है। राकेश जी, हम यह 
ÎवाÎथ्य का अिधकार क्यȗ लेकर आए? आप मुझे इतना बता दीिजए। जो 5 लाख रुपये का बीमा 
है, क्या Ģाइवेट अÎपताल उसे लेते हȅ? पहले 'नहीं' सामने आया, िफर यह आया िक कुछ 
अÎपताल उन लोगȗ को लेने लगे हȅ, िफर आया ...(Ëयवधान).. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please, please.   
 
Ǜीमती रंजीत रंजन : लेिकन आप यह जरूर नोट कीिजएगा िक यह हमारी और आपकी बात नहीं 
है, यह भाषण की बात नहीं है, यह देश के ÎवाÎथ्य और नागिरकȗ के ÎवाÎथ्य से जुड़ा हुआ मुǈा 
है, यह हम लोगȗ की िंजदगी से जुड़ा हुआ मुǈा है। Ģाइवेट अÎपतालȗ मȂ यिद कोई Ëयिƪ आपका 
काडर् लेकर चला जाता है, तो जब तक उसके पूरे पाचं लाख रुपये नहीं िनकल जाते हȅ, तब तक 
Ģाइवेट अÎपताल वाले आपको बाहर िनकलने नहीं देते हȅ। 5 लाख रुपये के 10 लाख, 11 लाख,  
12 लाख या 15 लाख रुपये बनते हȅ। हमारे देश मȂ एक सÎंकार बना हुआ है, जब तक हम और आप 
जैसे लोग 'एÇस' मȂ फोन नहीं करते, सफदरजंग अÎपताल मȂ फोन नहीं करते या सदर अÎपताल 
मȂ फोन नहीं करते, तब तक आम आदमी का इलाज नहीं होता है, क्या उनका इलाज होता है? *  
पेशेन्ट तो देश का है। ...(Ëयवधान)..पेशेन्ट तो देश का है, आप Ãलीज़ सुिनये। पेशेन्ट तो देश का है। 
 
Ǜी राकेश िसन्हा : मेरा Ãवाइंट ऑफ ऑडर्र है ...(Ëयवधान).. 
                                           
* Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  There is a point of order.  ... 
(Interruptions)... Under which rule? 
 
SHRI RAKESH SINHA (Nominated):  Under Rule 238.  ...(Interruptions)... 
 
Ǜीमती रंजीत रंजन : देश मȂ कौन सा ...(Ëयवधान).. वाइस चेयरमनै साहब, कौन सा रूल है? 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second, please. There is a point 
or order.  ...(Interruptions)... Under which rule?   
 
SHRI RAKESH SINHA:  Under Rule 238.  ...(Interruptions)... 
 
SHRIMATI RANJEET RANJAN:  You should respect.  ...(Interruptions)... 
 

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, this is not allowed.  
...(Interruptions).. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second, please.  
...(Interruptions)... एक िमनट मȂ बात खत्म हो जाएगी। आपका Ãवाइंट ऑफ ऑडर्र क्या है? 
 
Ǜी राकेश िसन्हा : िहन्दुÎतान के िचिकत्सकȗ पर राजनीित करने का आरोप लगाना एक तरह से 
उनका अपमान है। ...(Ëयवधान).. 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you, thank you.  Please, 
Rakesh ji.  I have allowed you.   
 
Ǜी राकेश िसन्हा : सर, इसे Ģोसीिंडग्स से िनकाला जाए। 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We will examine it.  
...(Interruptions)...  Please continue, Ranjeet Ranjan ji.  ...(Interruptions)... 
 
Ǜीमती रंजीत रंजन : थȅक य,ू उपसभाध्यक्ष जी। अभी मȅ आपके सदर अÎपताल, िजला अÎपताल 
और शहरȗ के अÎपतालȗ पर नहीं आई हंू। वहा ंके जो हालात हȅ, आप 'आयुÍमान' की बात कर रहे 
हȅ, मȅने आपको िरएिलटी बताई है। आप मोदी साहब से जरूर बात करȂ, वे हमारे देश के Ģधान 
मंतर्ी हȅ। आप Ģाइवेट अÎपतालȗ मȂ सदीर्, जुकाम के िलए जाइये, वे कहते हȅ िक आपको िकडनी 
की बीमारी है, आपको कȅ सर हो सकता है, आपको हेपेटाइिटस-बी हो सकता है, इसिलए धीरे-
धीरे सारे टैÎट्स कराते हȅ, जब तक िक उसके पाचं लाख रुपये खत्म नहीं हो जाते। यह भी शायद 
आपका * है, सǄा का * है, िजनके साथ आपने इनको टैग िकया हुआ है, िजन एजेन्सीज़ के साथ 
टैग िकया हुआ है, उनके साथ आपका क्या * है, यह परसȂटेज आप जानते हȗगे, मȅ आपको 
िरएिलटी बता रही हंू।  
                                           
* Expunged as ordered by the Chair. 
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 महोदय, आप सदर अÎपताल की बात कह रहे हȅ, आप भाषणȗ मȂ बोिलये िक िकडनी का 
जो टर्ासंÃलान्ट होता है, जो डायिलिसस होता है, उसकी सुिवधा आपने सरकारी अÎपतालȗ मȂ दी 
है। आपने कȅ सर की जो कीमोथेरेपी होती है, उसकी फैिसिलटी दी है।   

महोदय, मȅ दावा करती हंू िक आप िबहार, बगंाल, हिरयाणा या पजंाब जैसे Ģदेश के 
Ģाथिमक ÎवाÎथ्य केन्दर् मȂ एक Åलड का टैÎट करा दीिजए, तो मȅ राजनीित छोड़ दंूगी। इन Îथानȗ 
पर एक भी लैब नहीं है, Åलड टैÎट की सुिवधा नहीं है, बनर् िवभाग नहीं है, अÊटर्ासोनोगर्ाफी की 
सुिवधा नहीं है ...(Ëयवधान).. आप सुिनये ...(Ëयवधान).. 

 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : Ãलीज़, जागंड़ा जी, आप बिैठये। ...(Ëयवधान).. माननीय कान्ता 
जी, Ãलीज़ बिैठये। ...(Ëयवधान)... 
  
Ǜीमती रंजीत रंजन : उपसभाध्यक्ष जी, मȅ आपको आगाह कर रही हँू, जो िवपक्ष का काम होता है।  
सǄा पक्ष अगर काम कर रहा है, आपने सुिवधा दी है, इÇÃलीमȂट नहीं हो रही है ...(Ëयवधान)... 
आप सुिनए। ...(Ëयवधान)... नहीं िकया। ...(Ëयवधान)... नहीं िकया। ...(Ëयवधान)... मान 
िलया िक हमने नहीं िकया।  आप अपने 8 साल का Åयौरा दीिजए।  ...(Ëयवधान)... मȅ 8 साल का 
Åयौरा मागँ रही हँू।   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Kindly address the Chair. ... 
(Interruptions)...  आप चेयर को एडेर्स कीिजए।  
 
Ǜीमती रंजीत रंजन : हमने 30,000 रुपये िदये थे ...(Ëयवधान)... सदर अÎपताल के िलए। ... 
(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): No cross-talk, please.  
 
Ǜीमती रंजीत रंजन : हमने 30,000 को सवा लाख िकया था।  वह सरकारी अÎपताल के िलए था।  
आप बहुत बड़ी अमीर पाटीर् के हȅ, क्यȗिक आपने नोटबदंी की, पैसा अनर् िकया, पाचँ लाख रुपये 
िदये।  आप िफर पाचँ लाख रुपये उन कÇपनीज़ को दे रहे हȅ,  मȅ उसकी बात कर रही हँू।  
 सर, मȅ आपको िसफर्  यह बताना चाहती हँू िक देश के ÎवाÎथ्य के हालात क्या हȅ।  अभी 
मनोज झा जी कोरोना की बात कर रहे थे।  हमȂ दुख होता है।  आप लोगȗ को, मेरी कुछ बहनȗ को 
हँसी आ रही थी।  मुझे लगता है िक अगल-बगल से एक िदन मȂ 200 फोन कॉÊस, 300 फोन कॉÊस 
हम लोग अटȂड कर रहे थे।  लोग कहते थे िक मडैम, अगर डेढ़ लाख का भी ऑक्सीजन िसलȂडर 
िमले, तो Ãलीज़ िदलवा दीिजए, क्यȗिक हमȂ िकसी की जान बचानी है।  रेमडेिसिवर 15,000 रुपये 
मȂ िमल रही थी।  मȅ आपको एक बात और कहँूगी।  वह 40,000 मȂ भी िमली, जो 15,000 से Îटाटर् 
हुई थी।  आप अभी रेयर िडज़ीज़ की बात कर रहे थे।  उपसभाध्यक्ष जी, पहले मȅ ऑक्सीजन 
िसलȂडर की बात करती हँू।  आपने कोरोना मȂ जो ऑक्सीजन िसलȂडर डेढ़ लाख मȂ िदया, ये िजन 
कोरोना पेशȂट्स को यज़ू कराये गये ...(Ëयवधान)... आप मेरी बात सुिनए।  ...(Ëयवधान)... यह 
बहुत सȂिसिटव मामला है। ...(Ëयवधान)... उपसभाध्यक्ष जी ...(Ëयवधान)... 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): No cross-talk, please. 
...(Interruptions)...  No cross-talk, please. 
 
Ǜीमती रंजीत रंजन : उपसभाध्यक्ष जी, िजन Ëयिƪयȗ को, िजन कोरोना पेशȂट्स को ये यज़ू 
कराये गये, आज उन लोगȗ को - आपको भी पता होगा 'Åलैक फंगस' नामक एक बीमारी आयी 
थी।  मेरे घर मȂ मेरी ननद का पित है, जो आपके िबजली िवभाग मȂ जॉब मȂ है।  वह पटना से आकर 
यहा ँपर इलाज करा रहा है और अभी तक िदÊली के फोिर्टस हॉिÎपटल मȂ उसके 15 लाख खचर् हो 
चुके हȅ।  उसके 7 ऑपरेशंस हो चुके हȅ और डॉक्टर ने बोला िक फंगस कैसे हुआ।  वह कोरोना के 
कारण नहीं हुआ था।  ऑक्सीजन िसलȂडर मȂ जो पानी था, वह लोगȗ को देने के िलए नहीं था, 
बिÊक वह फैक्टरी के यज़ू के िलए था।  वह िमनरल नहीं था, िफÊटडर् नहीं था और आपने आनन-
फानन मȂ लोगȗ को उस ऑक्सीजन िसलȂडर से ऑक्सीजन दी, िजसका पिरणाम यह हुआ िक 
कइयȗ की जान गयी और कइयȗ ने अपनी आँख खोयी, कइयȗ ने अपने Ĥेन मȂ Ƿूमर िलया, कइयȗ 
ने अपनी नाक मȂ ĢॉÅलम ली ...(Ëयवधान)... कइयȗ का जबड़ा ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please, no discussion. 
...(Interruptions)...  No cross-talk, please. ...(Interruptions)...  मȅ दोनȗ तरफ  के लोगȗ 
को कह रहा हँू  Ãलीज़।  
 
Ǜीमती रंजीत रंजन : उपसभाध्यक्ष जी, मȅ क्वोट कर रही हँू।  अगर िकसी को आपिǄ है तो 
डॉक्टर का मेिडकल िĢिÎकर्Ãशन लाकर सभा पटल पर रखने का माǈा भी हम लोग रखते हȅ। 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू करȂ। ...(Ëयवधान)... ऑनरेबल मेÇबर, अब 
आप कन्क्लडू करȂ।  
 
Ǜीमती रंजीत रंजन : उपसभाध्यक्ष जी, दूसरी बात यह है िक अभी बहुत बढ़-चढ़ कर भाजपा का 
Ģितिनिधत्व कर रहे राकेश जी बोल रहे थे िक हमने कोरोना काल मȂ यह िकया, हमने कोरोना 
काल मȂ वह िकया।  पूरा देश चाहता था िक जो लोग कोरोना से Ëयिथत थे, जो लोग कोरोना से 
पीिड़त थे, देश उनको सुिवधा Ģदान करता, लेिकन यहा ँतो बोिलया ँलग रही थीं।  मुझे गवर् है िक 
िदÊली के एÇस मȂ, सफदरजंग अÎपताल मȂ, िजतने अÎपताल कागेंर्स ने बनाये थे, उनमȂ 
ऑक्सीजन की कमी नहीं थी।  यह फैक्ट है। ...(Ëयवधान)... यह फैक्ट है। ...(Ëयवधान)... 
उपसभाध्यक्ष जी, मȅ क्वोट कर रही हँू। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please maintain silence. 
...(Interruptions)...   
 
Ǜीमती रंजीत रंजन : एÇस के एक भी डॉक्टर ने या एक भी पेशȂट ने ...(Ëयवधान)... उनके पास 
पेशȂट्स के िलए िजतने बेड्स थे ...(Ëयवधान)... िजतने उनके पास बेड्स थे, उतने ही पेशȂट्स 
उन्हȗने िलए।  एक भी ज्यादा नहीं िलया। ...(Ëयवधान)... 
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उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू करȂ। ...(Ëयवधान)... ऑनरेबल मेÇबर, अब 
आप कन्क्लडू करȂ।  
 
Ǜीमती रंजीत रंजन : Ãलीज़, Ãलीज़।  मȅ दो-तीन िमनट और लूगँी।  यह बहुत सवंेदनशील मुǈा है।  
...(Ëयवधान)... सर, िजतने भी Ģाइवेट अÎपताल थे, िजतने भी छोटे अÎपताल थे, िजन्हȗने 
दुकान खोली हुई थी, सरकार उन पर लगाम लगाने मȂ, ऑक्सीजन की कालाबाज़ारी रोकने मȂ 
और रेमडेिसिवर की कालाबाज़ारी रोकने मȂ फेल थी।  सर, क्या कोरोना की दवाई थी? 
...(Ëयवधान)... सर, क्या यह सदन और Ģधान मंतर्ी बतायȂगे िक कोरोना की दवाई थी? अगर 
नहीं थी, तो डॉक्टर एक-एक आदमी से 20-20 लाख रुपए लेकर करोड़ȗ का इलाज िकस तरह से 
कर रहे थे? ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please. …(Interruptions)…   
 
Ǜीमती रंजीत रंजन : सर, मȅ डॉक्टर का नाम नहीं बताऊँगी, क्यȗिक डॉक्टर ने बोला है िक नाम 
नहीं बताना। जब उन्हȂ कोरोना हुआ, तब वहा ँके अÎपताल ने उनसे 30 लाख रुपए िलए, क्यȗिक 
उनका इंÌयोरȂस था। ...(Ëयवधान)...  सर, यह कौन सा खेल चल रहा है? ...(Ëयवधान)...  
  
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please conclude.  …(Interruptions)…  
Hon. Member, please conclude.  …(Interruptions)…   
  
Ǜीमती रंजीत रंजन : महोदय, हम चाहते हȅ िक इस देश मȂ ÎवाÎथ्य का अिधकार होना चािहए, 
क्यȗिक हम खासकर अपने गरीब तबके के लोगȗ को, गावँ के लोगȗ को, बीपीएल को, एपीएल को, 
सिर्वस क्लास के लोगȗ को जानवर की तरह टर्ीट करते हȅ। ...(Ëयवधान)...   
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू किरए। ...(Ëयवधान)... आप कन्क्लडू किरए। 
...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, दो िमनट और दे दीिजए। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  No, no.  …(Interruptions)…  आप 
कन्क्लडू किरए। ...(Ëयवधान)...  We will examine.  …(Interruptions)…  We will examine. 
   
Ǜीमती रंजीत रंजन : सर, आप राम मनोहर लोिहया अÎपताल चले जाइए, आप एÇस चले जाइए 
...(Ëयवधान)... आप िबहार चले जाइए ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू कीिजए। ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, मȅ कन्क्लडू कर रही हँू। ...(Ëयवधान)... 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  You have 30 seconds.  
…(Interruptions)…  
 
Ǜीमती रंजीत रंजन : माननीय सदÎया रजनी पािटल जी और फौिजया खान जी गंदगी की बात 
कर रही थीं। ...(Ëयवधान)... सर, हम लोग Ģितिनिध रहे हȅ, मȅने दो बार लोक सभा का Ģितिनिधत्व 
िकया है।  
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू कीिजए। ...(Ëयवधान)... आप कन्क्लडू कीिजए। 
...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : अगर आप सदर अÎपताल मȂ एक घंटा खड़े हो गए और िबना बीमारी िलए 
हुए गए आ गए, तो मȅ अपना नाम बदल लूगँी। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you.  …(Interruptions)…  
Please conclude.  …(Interruptions)…   
 
Ǜीमती रंजीत रंजन : सर, Ãलीज़ दो िमनट दे दीिजए। ...(Ëयवधान)... मȅ िकसी पर एलीगेशन नहीं 
लगा रही हँू। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please conclude.  …(Interruptions)… 
आप बठै जाइए। ...(Ëयवधान)... Ãलीज़, कन्क्लडू कीिजए। ...(Ëयवधान)... 
 
SHRIMATI RANJEET RANJAN:  Sir, please two minutes.  …(Interruptions)…  मȅ िकसी 
पर तोहमत नहीं लगा रही हँू, बिÊक देश के हालात बता रही हँू। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Last 30 seconds. …(Interruptions)…  
आप कन्क्लडू कीिजए । ...(Ëयवधान)... Silence please.  …(Interruptions)…   
 
Ǜीमती रंजीत रंजन : सर, मȅ उदाहरण देती हँू। ...(Ëयवधान)... हमारे जैसे गावँ का बच्चा, िजसका 
पूरा शरीर जल गया ...(Ëयवधान)... आपको हँसी क्यȗ आ रही है? ...(Ëयवधान)...  
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : Ãलीज़, आप चेयर को एडेर्स कीिजए। ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : वह मेरा बेटा नहीं है, गावँ का बेटा है। ...(Ëयवधान)... मȅ गावँ के बेटे की बात 
कर रही हँू। ...(Ëयवधान)... मेरे बेटा हो, तो पैसे देकर करा लूगँी। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Shrimati Ranjan, please address the 
Chair.  …(Interruptions)…  Thank you. …(Interruptions)…   
 

104 [RAJYA SABHA]



Ǜीमती रंजीत रंजन : सर, उसका हȗठ गले तक आ गया, कान पीठ तक आ गया। ...(Ëयवधान)... 
वह अपना इलाज नहीं करा पाया, क्यȗिक सदर अÎपताल, िजला अÎपताल, कहीं पर कोई 
फैिसिलटी नहीं थी। ...(Ëयवधान)... उसे गावँ मȂ ही रखकर इलाज कराया गया। ...(Ëयवधान)... 
उसकी िÎकन उतरकर पेट तक सटी हुई थी। ...(Ëयवधान)... क्या यह रेअर नहीं है? 
...(Ëयवधान)... मȅ आपसे िसफर्  इतना ही कहना चाहती हँू िक हमारे देश मȂ ÎवाÎथ्य के हालात बद 
से बदतर हȅ। 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू कीिजए। ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, िसफर्  भाषणȗ से काम नहीं होगा, िसफर्  उǇाटन करने से काम नहीं 
होगा, बिÊक नीयत और नीित, दोनȗ सही होनी चािहए। ...(Ëयवधान)... एक तरफ आप कह रहे हȅ 
िक इलाज हो रहा है ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you. I will have to move on.  
…(Interruptions)…  मȅने आपको काफी समय दे िदया है। ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, मȅ िसफर्  एक आंकड़ा बताना चाहती हँू। ...(Ëयवधान)... हजार लोगȗ पर 
एक डॉक्टर है। ...(Ëयवधान)... आप कह रहे हȅ िक हम इलाज कर रहे हȅ! ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : Ãलीज़ 30 सेकंड मȂ कन्क्लडू कीिजए, otherwise I will have 
to move on.       
 
Ǜीमती रंजीत रंजन : सर, मȅ एक और Ãवाइंट रखना चाहँूगी। ...(Ëयवधान)...   
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : नहीं, अब आपको कन्क्लडू करना पड़ेगा। ...(Ëयवधान)...  
I am sorry, I will have to move on.  …(Interruptions)…  No, no.  …(Interruptions)…  मȅ 
आपको काफी समय दे चुका हँू। ...(Ëयवधान)... 
 
SHRIMATI RANJEET RANJAN:  Sir, please, one minute.  …(Interruptions)…   
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू कर रही हȅ? ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, मȅ कन्क्लडू कर रही हँू। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (डा. सिÎमत पातर्ा) : आप कन्क्लडू कीिजए। ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, 189 कंटर्ीज़ मȂ हमारे देश का नंबर 179 पर है। ...(Ëयवधान)... 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Dr. Anil Sukhdeorao Bonde.  
…(Interruptions)…  I will have to move on. …(Interruptions)… 
 
Ǜीमती रंजीत रंजन: हमारा जो जीडीपी है, उससे आगे भटूान और Ǜीलकंा खड़े हȅ। 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): I will have to move on.  … 
(Interruptions) …  Thank you.  …(Interruptions)…  I am moving on.  …(Interruptions)…  
Thank you. …(Interruptions)…  आपका समय खत्म हो चुका है। ...(Ëयवधान)... 
 
Ǜीमती रंजीत रंजन : सर, मȅ आगर्ह करती हँू िक ÎवाÎथ्य का अिधकार सबको िमलना चािहए। 
...(Ëयवधान)... आपका बहुत-बहुत धन्यवाद। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Now, Dr. Anil Sukhdeorao Bonde.   
 
डा. अिनल सुखदेवराव बȗडे (महाराÍटर्) : उपसभाध्यक्ष महोदय, आज मनोज कुमार झा जी ने 
...(Ëयवधान)... 
 
SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh):  Sir, I have a point of order. 
…(Interruptions)…  
     
DR. V. SIVADASAN (Kerala):  Sir, I am on a point of order.  …(Interruptions)…   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Under which rule? …(Interruptions)…  
One second.  …(Interruptions)…  I have two points of order.  …(Interruptions)…  I will 
take the first point of order and then yours.  …(Interruptions)…  Under which rule?  … 
(Interruptions)…  I will. I have recognized.  …(Interruptions)…  Under which rule?  … 
(Interruptions)…  
 
SHRI G.V.L. NARASIMHA RAO:  Sir, it is under Rule 238 (2).  …(Interruptions)…  
  
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Silence please.  …(Interruptions)… 
   
SHRI G.V.L. NARASIMHA RAO:  Sir, it is under Rule 238 (2) -  'making a personal 
charge against a member'.  …(Interruptions)…  I think, while speaking, Dr. Fauzia 
Khan has made certain accusations against the hon. Prime Minister.  … 
(Interruptions)…  I think, this is not acceptable.  …(Interruptions)…  This must be 
expunged from the records.  …(Interruptions)…   
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We will examine.  …(Interruptions)…   
 
SHRI G.V.L. NARASIMHA RAO:  It is in the nature of an allegation.  …(Interruptions)…  
  
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We will examine.  …(Interruptions)…  
  
SHRI G.V.L. NARASIMHA RAO:  The Prime Minister is also a member of the Council 
of Ministers.  …(Interruptions)…  I think, the allegation must be removed from the 
records.  …(Interruptions)…   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  We will examine. …(Interruptions)…  
Okay, now, I have the second point of order.  …(Interruptions)…  Please.  
…(Interruptions)…  Please  ...(Interruptions)... रंजीत जी, Ãलीज़ अपनी जगह लीिजए। 
...(Ëयवधान)...  I have the second point of order. ...(Interruptions)... Yes.  
 
DR. V. SIVADASAN: My point of order here is.... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Under which rule? 
 
DR. V. SIVADASAN: Sir, it is Rule 239.   
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Under Rule 239. 
 
DR. V. SIVADASAN: While the Member was speaking here, the other Members from 
the Ruling Benches, the Treasury Benches, were putting questions to the Member. 
...(Interruptions)... That is very wrong. ...(Interruptions)...  Clearly, it is here, 
"When, for the purposes of explanation during discussion or for any other sufficient 
reason, any Member has occasion to ask a question of another Member on any 
matter then under the consideration of the Council, he shall ask the question through 
the Chairman." ...(Interruptions)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Through the Chairman. ... 
(Interruptions)...  I get it. ...(Interruptions)... Through the Chairman.  Understood.  
...(Interruptions)... Understood.  ...(Interruptions)...   Through the Chairman.  ... 
(Interruptions)...   Through the Chairman.  ...(Interruptions)...  
 
DR. V. SIVADASAN: But, they clearly violate this, you please take action against 
them. ...(Interruptions)... 
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THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Thank you.  Point taken. Now, Dr. 
Anil Bonde.  Yes, please.  Thank you.  ...(Interruptions)...  Thank you, moving on. 
   
डा. अिनल सुखदेवराव बȗडे : आज Ģो. मनोज कुमार झा, सासंद ने हेÊथ के ऊपर जो चचार् रखी 
है, उसमȂ मȅ सिÇमिलत हो रहा हँू।  हेÊथ की डेिफनेशन यह दी जाती है िक वैल-बीइंग होनी 
चािहए।  That should be the mental and physical well being, emotional and spiritual 
well-being.  िडज़ीज़ के बारे मȂ कहा जाता है िक िजसमȂ ईज़ न हो - िडस-ईज़, लेिकन आज मुझे 
इस सदन मȂ िदखा िक कुछ लोगȗ को असत्य बोलने की बीमारी भी लग सकती है। ...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  No; I am not allowing. 
...(Interruptions)...   Is it a point of order? ...(Interruptions)...  Is it a point of order? 
... (Interruptions) ...  Please address the Chair. ...(Interruptions)...   Address the 
Chair. ...(Interruptions)...   
 
डा. अिनल सुखदेवराव बȗडे : गलत जानकारी भी हो सकती है, िजसको कुछ लोग असत्य भी 
बोलते हȅ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA):  Please. ...(Interruptions)... Please.  
...(Interruptions)... 
 
डा. अिनल सुखदेवराव बȗडे : अगर ऐसी बीमारी रही, तो उसका इलाज भी बहुत जÊदी करना 
जरूरी है।  
 उपसभाध्यक्ष महोदय, कोिवड का जो पीिरयड था, वह सबके िलए एक बड़ा टैÎट था।  
चाहे वे डॉक्टसर् हȗ, हेÊथ पसर्नेÊस हȗ, पॉिलिटिशयंस हȗ या एडिमिनÎटेर्टसर् हȗ, इन सबके िलए 
वह एक बहुत बड़ा टैÎट था, क्यȗिक सौ साल के बाद पैन्डेिमक आता है।  एन्डेिमक, एिपडेिमक 
बहुत बार आता है, लेिकन आपको पता है िक 1820 मȂ पैन्डेिमक आया था, 1920 मȂ पैन्डेिमक आया 
था और अब 2020 मȂ पैन्डेिमक आया था।  पैन्डेिमक आने के बाद पूरी दुिनया के देश गड़बड़ा जाते 
हȅ।  िकसी देश की चाहे िकतनी भी अच्छी हेÊथकेयर फैिसिलटी हो, ऐसे देश भी गड़बड़ा जाते हȅ।  
य.ूके. मȂ अच्छी हेÊथकेयर फैिसिलटी थी, लेिकन वहा ँभी वȂिटलेटसर् नहीं िमले, वहा ँभी एडिमशन 
के िलए लाइन लगती थी।  इसी तरह, य.ूएस.ए. मȂ भी यही पिरिÎथित थी।  इिनिशयल ĢॉÅलम तो 
यह थी िक डॉक्टसर् को भी एग्ज़ैक्ट इन्फ़ॉमȃशन नहीं थी िक इसके िलए कौन सा टर्ीटमȂट देना है।  
जब कन्Äयज़ून ज्यादा रहता है, ऐसे वƪ मȂ कंटर्ी को जो लीड कर रहा है, डÅÊयएूचओ जो 
गाइडलाइन दे रहा है या यहा ँकी आरोग्य सÎंथाएँ जो गाइडलाइन दे रही हȅ, उनको अच्छे से नीचे 
तक फॉलो-अप कराने का काम जो हेÊथ िसÎटम करता है, अगर वह सक्सेसफुल रहा, तो 
डेिफनेट्ली लोगȗ को हेÊथ का राइट िमल गया, ऐसा हम बोल सकते हȅ। 
 उपसभाध्यक्ष महोदय, मȅ गर्ामीण इलाके मȂ रहता हँू और मेरा ऐसा अनुभव है िक पहले 
एिपसोड और दूसरे एिपसोड मȂ थोड़ा फकर्  था।  पहले मȂ इन्फॉमȃशन नहीं थी, लेिकन हमारे 
आदरणीय पतं Ģधान नरेन्दर् मोदी जी ǎारा आिखरी पायदान तक यह मसेैज पहँुचाया गया था िक 
आपको सेफ िडÎटȂस रखना है, आपको हाथ धोने हȅ, अगर आपने माÎक नहीं लगाया, तो कोरोना 
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होने की ज्यादा सभंावना है।  यह मसेैज आशा वकर् सर्, आंगनवाड़ी सेिवकाएँ और नीचे के हेÊथ 
पसर्नेÊस घर-घर जाकर दे रहे थे।  यह जो डोर टू डोर सिर्वस है, हेÊथ मȂ यही सबसे ज्यादा 
इÇपॉटȄट है।  उसके बाद, उससे िĢवȂशन के िलए माननीय पतं Ģधान जी ने बार-बार यह कहा िक 
हम इिन्डजनस वैक्सीन बनाएँगे। हमारे यहा ंहम वैक्सीन बनाएंगे।  
 

[उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) पीठासीन हुईं] 
 

 हम ऑक्सफोडर् से मदद लेकर वैक्सीन बनाएंगे। कोवैक्सीन बनी, कोिवशीÊड बनी, पुणे मȂ 
वैक्सीन बनी। उस वƪ वैक्सीन बनने के बाद मुझे इसिलए दुख हुआ िक भारत मȂ कुछ लोग ऐसे थे 
जो बोल रहे थे िक यह मोदी वैक्सीन है, हम नहीं लगाएंगे। उन लोगȗ को भारत की जनता से माफी 
मागंनी चािहए, क्यȗिक एक बड़े नेता ने बोला िक यह मोदी वैक्सीन है, हम नहीं लगाएंगे, तब 
भारत का 20 परसȂट तबका ऐसा था, िजन्हȗने सोचा िक यह मोदी जी की वैक्सीन है, हम इसे नहीं 
लगाएंगे। पैन्डेिमक मȂ सबसे इÇपॉटȄट है िक िजन लोगȗ का इन्Äलुएंस रहता है, उन लोगȗ का पूरे 
देश के साथ मȂ चलना ज़रूरी होता है, यानी जो नेता हȅ, जो अिभनेता हȅ, िजन्हȂ हम की-पसर्न बोल 
सकते हȅ, उनको सबसे पहले वैक्सीन लगती है तो नीचे वाले लोगȗ को भी लगता है िक वैक्सीन 
लेना बहुत ज़रूरी है। आज हम सबको गवर् होना चािहए, चाहे वे िवरोधी हȗ या अन्य कोई भी 
सदÎय हȗ, िक ज्यादातर सभी लोगȗ को, चाहे वे 60 साल के ऊपर की उĦ के हȗ, चाहे 18 साल के 
ऊपर की उĦ के हȗ, वैक्सीन की दो डोज़ लग चुकी हȅ। आज हम बÎूटर डोज़ की तरफ बड़ी 
ताकत से जा रहे हȅ। बÎूटर के बारे मȂ भी सĥंम फैलाने की कोिशश की गई। अब ऐसे वƪ राइट टू 
हेÊथ - जब आिखरी आदमी वैक्सीन के बारे मȂ जानता है, कोिवड के बारे मȂ जानता है, तब मȅ 
समझता हंू िक हम - एक्चुअली राइट टू हेÊथ कोई नया कॉन्सेÃट नहीं है, क्यȗिक हम Ģाथर्ना ही 
करते हȅ।  'सवȃ भवन्तु सुिखन: सवȃ सन्तु िनरामया:'। सवȃ सन्तु िनरामया: का अथर् है िक सभी 
रोगमुƪ रहȂ। यह तो हमारी Ģाथर्ना ही है। यह कोई नया कॉन्सेÃट नहीं है।  

 
Ģो. मनोज कुमार झा : आप इसको सिंवधान मȂ ले आइए। 
 
डा. अिनल सुखदेवराव बȗडे : यह सही बात है, लेिकन मȅ आपको बताता हंू िक सिंवधान मȂ हमारे 
मूलभतू अिधकार हȅ। हमारे सतंȗ ने भी बोला है। हमारे सतं गाडगे महाराज थे, उन्हȗने बोला है 
'भकेुÊयानंा अƐ Ǐा, तहानलेÊयानंा पाणी Ǐा, आजारी असलेÊयानंा औषध Ǐा'। वही मोदी जी कर 
रहे हȅ। वे जनऔषिध मȂ क्या कर रहे हȅ! आपको पता है िक जो नॉन कÇयुिनकेबल िडज़ीिज़ज़ हȅ, 
डायिबटीज़ है, हाइपरटȂशन है, एक-एक िदन की दवाई सौ रुपये से अिधक की होती है, वह सौ 
रुपये की दवाई 30-40 रुपये मȂ िमले या 10 रुपये मȂ िमले, तो 300 रुपये महीने मȂ हाइपरटȂशन 
कंटर्ोल कर सकते हȅ। यह बात ख्याल मȂ क्यȗ नहीं आती?  
 मȅ 'आयुÍमान भारत योजना' के बारे मȂ बताता हंू। एक्चुअली हेÊथ जो सÅजेक्ट है, यह Îटेट 
के अंतगर्त आता है। यह कन्करȂट सÅजेक्ट नहीं है। वैसे तो यह योजना राज्य सरकारȗ को चलानी 
चािहए। तिमलनाडु ने पहली बार शुरू की थी, महाराÍटर् मȂ भी शुरू की गई थी, वह राजीव गाधंी 
जी के नाम से शुरू की गई थी, िफर महात्मा ज्योितबा फुले जी के नाम से देवेन्दर् फडणवीस जी ने 
बहुत अच्छे तरीके से चलाई, बाकी अन्य Îटेट्स ने भी चलाई, लेिकन वह डेढ़ लाख रुपये तक की 
थी, उसके बाद अगर पाचं लाख रुपये तक का मुÄत इलाज देना है तो 'आयुÍमान भारत योजना' 
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के माध्यम से कȅ सर के पेशȂट भी अपना इलाज अच्छे से करा सकते हȅ, कोरोनरी बाईपास का पेशȂट 
हो या अन्य पेशȂट्स हो, ये सब पेशȂट्स अच्छी तरह से िरयायत पा सकते हȅ। यह कब महसूस 
होगा, जब हम उन पेशȂट्स के घर मȂ उनके िरलेिटËस की तरह जाएगें। पेशȂट को िकडनी 
टर्ान्सÃलाटं करवाना है। वह एÇस मȂ जाता है और 'आयुÍमान भारत योजना' का लाभ लेता है, 
उसका िकडनी टर्ान्सÃलाटं होता है, उस वƪ वह कोई पोिलिटक्स नहीं सोचता है, वह पतं Ģधान 
नरेन्दर् मोदी जी को धन्यवाद देता है।  
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : अिनल जी, आप कन्क्लडू कीिजए। 
 
डा. अिनल सुखदेवराव बȗडे : मȅ कन्क्लडू करता हंू। उपसभाध्यक्ष महोदया, यह जो हेÊथ सÅजेक्ट 
है, यह कन्करȂट िलÎट मȂ आना चािहए। यह िसफर्  राइट टू हेÊथ नहीं है, ...(समय की घंटी)... 
क्यȗिक इसमȂ िÎपिरचुअल, मेन्टल, इमोÌनल हेÊथ भी इन्क्लडेूड है, इसमȂ सरकार की तरफ से 
एकाध कÇĢीहेिन्सव पिÅलक हेÊथ लेिजÎलेशन बना तो वह बहुत Îवागत योग्य रहेगा। 
...(Ëयवधान)... दूसरी बात यह है िक इसकी फंिंडग के िलए भी जैसे मोदी जी ने कोरोना के काल मȂ 
िकया, वैसे ही बहुत बड़े-बड़े लोग हȅ, जो हेÊथ के िलए फंड देना चाहते हȅ। एक ऐसी कंकर्ीट 
डेिज़ग्नेटेड ऑटोनॉमस एजȂसी रहनी चािहए िक जो गरीबȗ को शासन के माफर् त मदद करे।  आज 
आपने अच्छी चचार् िनकाली, इसके िलए मȅ धन्यवाद देता हंू और मेरे शÅदȗ को िवराम देता हंू।  जय 
िहन्द!  
 
Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदÊली) : उपसभाध्यक्ष महोदया, मȅ ǭदय से आपका 
आभारी हंू िक आपने मुझे इस महत्वपूणर् िवषय पर अपनी बात कहने का मौका िदया।  मȅ मनोज झा 
जी का भी आभारी हंू िक वे राइट टू हेÊथ का महत्वपूणर् िबल लेकर आए।  मडैम, इस देश मȂ जब 
यह महसूस िकया गया िक लोग भखुमरी का िशकार हो रहे हȅ, भखू के कारण मौत हो रही है, तो 
राइट टू फूड का िबल पास िकया गया।  जब यह महसूस हुआ िक देश िशक्षा के के्षतर् मȂ लगातार 
िपछड़ता जा रहा है, लोगȗ को अच्छी िशक्षा नहीं िमल पा रही है, तो राइट टू एजुकेशन का िबल 
पास हुआ। आज हम ऐसे हालात मȂ खड़े हȅ, जहा ं पर न िसफर्  िहन्दुÎतान, बिÊक पूरी दुिनया 
कोरोना जैसी महामारी से अभी भी जूझ रही है।  िहन्दुÎतान मȂ भी कोरोना के कारण लाखȗ लोगȗ 
की मौत हुई।  हम लोगȗ ने देखा िक उस कोरोना के कारण जो गरीब लोग थे, िकसान थे, मज़दूर 
थे, वे सैकड़ȗ िकलोमीटर तक पैदल चलकर अपने घर गए।  जहा ंव ेरहते थे, वहा ंइलाज नहीं 
िमल पाया।  हमने देखा िक जब वे चलते-चलते थक गए और रेल की पटिरयȗ पर बठैकर खाना 
खाने लगे, तब उन्हȂ नींद आ गई और रेल उनके ऊपर से गुजर गई, िजसके कारण उनकी मौत हो 
गई, लेिकन उनको इलाज नहीं िमल पाया, व ेघर नहीं पहंुच पाए।  

महोदय, हम लोगȗ के िलए ÎवाÎथ्य बहुत महत्वपूणर् िवषय है।  माननीय ÎवाÎथ्य मंतर्ी जी 
यहा ंपर बठेै हȅ और मȅ इनका सÇमान करता हंू। िपछले िदनȗ ÎवाÎथ्य मंतर्ी जी ने एक बड़ी पहल की 
और ऐसा करना चािहए।  बाकी मंितर्यȗ को भी िनिÌचत रूप से इनसे सीख लेनी चािहए। ये Îवयं 
एक सामान्य नागिरक बनकर जब एÇस अÎपताल मȂ गए, तो इनको वहा ंपर रोक िलया गया, 
इनके साथ अच्छा Ëयवहार नहीं िकया गया।  ये खुद रूबरू हुए िक वाÎतव मȂ अÎपताल मȂ िकस 
Ģकार की किठनाइयȗ का सामना एक मरीज को या उसके साथ के लोगȗ को करना पड़ता है।  
इसिलए मȅ यह िबÊकुल नहीं कहंूगा िक ÎवाÎथ्य का मुǈा राजनीितक मुǈा नहीं है।  यह कहना 
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गलत होगा।  िशक्षा का मुǈा राजनीितक मुǈा नहीं है, यह कहना गलत होगा, क्यȗिक राजनीित ही 
तो तय करती है िक ÎवाÎथ्य पर िकतना बजट होगा, िशक्षा पर िकतना बजट होगा, सड़क पर 
िकतना होगा, पानी पर िकतना होगा, िबजली पर िकतना होगा, इसिलए यह राजनीितक मुǈा है।  
अगर आज़ादी के 75 साल बाद भी सफदरजंग अÎपताल के सामने एक मिहला जो Ģसव से पीिड़त 
थी, उसको अपने बच्चे की िडलीवरी लोगȗ की घेराबदंी मȂ करनी पड़ती है, तो मȅ समझता हंू िक 
यह सदन के सभी सदÎयȗ के िलए बहुत ही शिमȊदगी की बात है, हम सब के िलए शिमȊदगी की 
बात है। हम सबको सोचने की आवÌयकता है िक हमारी ÎवाÎथ्य ËयवÎथा कहा ंपहंुच गई है? 
िपछले िदनȗ महोबा के अंदर एक खबर आई।  वह िदल दहला देने वाली खबर थी।  आप भी 
सुनȂगी, तो आपकी रूह कापं जाएगी।  एक मासूम बच्चा महोबा के अÎपताल मȂ एडिमट था, 
िजसको चींिटयȗ ने खाकर मार िदया। यिद मȅ गलत कह रहा हंू, तो मेरे ऊपर कारर्वाई कीिजएगा।  
इस Ģकार की ÎवाÎथ्य ËयवÎथा मȂ हम लोग जी रहे हȅ।  जब केन्दर् का बजट आता है, तो हम पढ़ते 
हȅ िक पूजंीपितयȗ का कॉरपोरेट टैक्ट 30 परसȂट से घटाकर 22 परसȂट कर िदया।  1 लाख  
45 हज़ार करोड़ रुपये का देश के बजट को घाटा हुआ।  जब हम ÎवाÎथ्य का बजट पढ़ते हȅ, तो 
केवल दो परसȂट के बारे मȂ पढ़ते हȅ।  

 

5.00 P.M. 
 

यह ÎवाÎथ्य को लेकर हमारी िंचता है!  हम देश मȂ ÎवाÎथ्य का यह िवकास करना चाहते हȅ!  
हमारे सǄा पक्ष के माननीय सदÎय यहा ंबार-बार कह रहे हȅ िक यह तो राज्य का िवषय है, यह 
राज्य का िवषय है, यह राज्य का िवषय है।  ...(समय की घंटी)... मȅ आपसे कहना चाहता हंू िक 
ÎवाÎथ्य राज्य का िवषय है, तो यह बता दीिजए िक राज्य सरकारȗ को िगराना िकसका िवषय है?  
िवधायकȗ की खरीद फरोख्त करना िकसका िवषय है? …(Ëयवधान)... 
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) :  Ãलीज़, आप कन्क्लडू कीिजए। 
 
Ǜी संजय िंसह :  मंितर्यȗ को पद Ģलोभन देकर सरकारȗ को िगराना िकसका िवषय है?  यह आप 
बता दीिजए।...(Ëयवधान)...  
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) :  माननीय सदÎय, आपकी चचार् जारी रहेगी। 
 
Ǜी संजय िंसह :  मडैम, सबको मौका िदया गया है।  मȅ अपनी बात खत्म कर रहा हंू।  
 
 उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) :  माननीय सदÎय, आपकी चचार् जारी रहेगी।  आप 
कन्क्लडू कीिजए।   
 
Ǜी संजय िंसह : मडैम, मȅ बताना चाहता हंू िक िदÊली मȂ एक सरकार चल रही है। ... (समय की 
घंटी) ... उस सरकार के मुख्य मंतर्ी केजरीवाल जी ने िशक्षा का बजट 14 Ģितशत रखा है। 
...(समय की घंटी) ... मडैम, सबको बोलने का मौका िमला है और मुझे भी अपनी बात कहने का 
मौका िदया जाए।   
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उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) : आपको अगली डेट पर बोलने का मौका िमलेगा।  Ãलीज़, 
आप वाइंड अप कीिजए।   
 
Ǜी संजय िंसह : मȅ िदÊली के बारे मȂ बता रहा हंू।  िदÊली का ÎवाÎथ्य बजट 14 परसȂट है।  
...(Ëयवधान)... हमने 520 मोहÊला क्लीिनक्स बनाए हȅ। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) :  Îपेशल मȂशन्स।  माननीय सदÎय आपका ही Îपेशल 
मेन्शन है। 
 
Ǜी संजय िंसह :  ठीक है, मȅ अपनी Îपीच बाद मȂ किन्टन्य ूकरंूगा।   
 
उपसभाध्यक्ष (सुǛी इंदु बाला गोÎवामी) :  हाउस इसके बाद भी चलेगा और चचार् जारी रहेगी।  
Îपेशल मेन्शन - Ǜी सजंय िंसह जी। 

 
 

SPECIAL MENTIONS 
 

Need to review the recent hike in rate of Goods and Services Tax (GST) 
 

Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदÊली) :  महोदय, हमारे देश मȂ महंगाई हर रोज नया 
आसमान छू रही है।  इस बढ़ती महंगाई ने आम आदमी के जीवन को िहला कर रख िदया है।  
महोदय, आज़ादी के बाद से आज पहली बार ऐसा हुआ है िक अब लोगȗ को आटा से लेकर 
अÎपतालȗ के कमरे, Îयाही, दाह सÎंकार और आम आदमी की जरूरत की हर चीज़ पर 5 परसȂट 
से लेकर 18 परसȂट तक टैक्स देना होगा।  सरकार दाल, दही, लÎसी और चावल सभी पर टैक्स 
लगा रही है।  यहा ंतक िक अब लोगȗ को अपने ही बचत खाते से पैसे िनकालने पर टैक्स देना 
होगा।  इस बेतहाशा कर वृिǉ से आम लोगȗ का जीिवकोपाजर्न और बरबाद हो जाएगा।  पहले से 
ही देश मȂ लगभग 19 करोड़ लोग हर रात खाली पेट सोने को मजबरू हȅ और देश मȂ पाचं साल से 
कम उĦ के हर िदन लगभग 4,500 बच्चे भखू और कुपोषण के कारण मर रहे हȅ।  अकेले भखू के 
कारण हर साल तीन लाख से अिधक बच्चȗ की मौतȂ हो रही हȅ जबिक देश िहत मȂ असली कदम 
यह होता िक गरीबȗ को महंगाई से राहत िदलाने का Ģयास िकया जाता और िजनके पास अिधक 
धन-दौलत है, उनसे टैक्स की वसूली की जाती।  सरकार का यह कदम देश मȂ भखुमरी, कुपोषण 
और गरीबी को बढ़ावा देगा और लोगȗ को आटा-चावल के िलए भी तरसा देगा।  उपरोƪ िवकट 
पिरिÎथितयȗ को ध्यान मȂ रखते हुए इस फैसले पर पुन: िवचार करने की आवÌयकता है। 
 
SHRI JOHN BRITTAS (Kerala): Sir, I associate myself with the Special Mention made 
by the hon. Member. 
 

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 

DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 

 
Need for inclusion of Ho, Mundari and Bhumij languages in the Eighth Schedule to  

the Constitution 
 
DR. SASMIT PATRA (Odisha): *Madam, through this special mention, I demand that 
the major tribal languages spoken by our tribal brothers and sisters in Odisha - Ho, 
Mundari and Bhumij - be included in the Eighth Schedule of the Constitution. Santhali 
language has already been included in the Eighth Schedule of the Constitution. 

In the recently held 24th Eastern Zonal Council meeting in Bhubaneswar, the 
Hon'ble Chief Minister of Odisha, Shri Naveen Patnaik, reiterated the long-standing 
demand for inclusion of Ho, Mundari and Bhumij languages in the Eighth Schedule, 
which would help fulfill the aspirations of the tribal communities speaking these three 
languages in Odisha. Shri Naveen Patnaik also wrote a letter to the hon. Home 
Minister in this regard and requested to include these three languages in the Eighth 
Schedule of the Constitution. 
  The 'Ho' language is spoken by about 10 lakh tribals living in Odisha and 
Jharkhand. Mundari language is spoken by more than 6 lakh people of Odisha's 
Munda and Mundari tribes. Bhumij is spoken by about three lakh tribal brothers and 
sisters. These tribal languages of Odisha are highly eligible for inclusion in the Eighth 
Schedule of the Constitution. 
   I strongly demand that the Central Government take necessary steps as soon 
as possible to include the Ho, Mundari and Bhumij languages in the Eighth Schedule 
of the Constitution. This will fulfill the long-standing demand of the tribal who speak 
these languages and will help in building an inclusive society. 
 

DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the mention made by the 
hon. Member. 
 

THE VICE-CHAIRMAN (MS. INDU BALA GOSWAMI): Shri Sujeet Kumar; he is not 
present. Shri Ayodhya Rami Reddy Alla.  

                                           
* English translation of the original speech delivered in Odia. 
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Digital attendance of the MNREGA workers 
 

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Madam, the Rural 
Development Ministry has passed an order to discontinue manual attendance for the 
MGNREGA scheme for work sites with more than 20 workers. The order states that 
attendance will instead be recorded by a mobile phone-based application--National 
Mobile Monitoring Software (NMMS). 

I would like to highlight that the app specifies that it is mandatory for workers to 
upload two time stamped photos within a pre-determined time window designed by 
the App. Section 3 of the NREGA Act states that workers are entitled to their wages 
on the basis of work completed by them,  that is, on a piece rate basis. By forcing the 
workers to stay for a specified number of hours irrespective of when they finish their 
work, the App is forcing a time rate basis payment for their wages.  

 
[THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair] 

 
Women traditionally have lower access to smart phones, etc. Having a smart 

phone and access to the App is now necessary for NREGA mates to record 
attendance on the NMMS. This discourages women from being NREGA mates which 
contradicts the Government that has continually pushed for greater representation of 
women amongst NREGA mates.  

Lastly, the App has been designed completely in English with no technical 
support available. This would undermine the access of numerous poor workers.  
I request the Ministry of Rural Development to take cognizance of the same 
immediately and take action to allow manual recording of attendance for MNREGA. 
Thank you, Sir.  
 
DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the mention made by the 
hon. Member. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
mention made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the mention made 
by the hon. Member. 

 
Need for an integrated approach to manage the water crisis in the country 

 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, the per capita availability of water 
has seen a decline of 75 per cent from 6,042 cubic metres in 1947 to 1,486 cubic 
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metres in 2021. As per the NITI Aayog, 21 major cities are already on the brink of 
exhausting their groundwater resources. We are increasingly seeing acute shortages 
of water in urban areas. A major reason for this is the obstruction to recharging of 
groundwater due to poor city planning of encroaching floodplains and paving over 
lakes and wetlands, accentuated by the loss of green cover to make way for 
infrastructure projects. In rural areas, the indiscriminate extraction of groundwater for 
agricultural purposes is reaching dangerous levels. This is further aggravated by the 
intensive cultivation of water guzzling crops like paddy and sugarcane. These also 
constitute a large portion of our export basket; while we must celebrate the success 
and hard work of our farmers in ensuring a record-breaking agricultural export this 
year, we must also be cognizant of the amount of virtual water we are exporting in the 
process. Hence, the present water crisis is the result of a multitude of cascading 
effects across areas which are exasperating the problem. To address this, we must 
aim for an integrated approach to water management with greater coordination 
between the many Ministries involved so that policy decisions are not taken in 
isolation but with the broader goal of water sustainability in mind. Thank you, Sir. 
 
DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the mention made by the 
hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the mention made 
by the hon. Member. 
 
SHRI JOHN BRITTAS (Kerala): Sir, I also associate myself with the mention made by 
the hon. Member.    
     

Need to probe the problems being faced by the students in the recently held UGC, 
NET Exam and CUET undergraduate Exam 

 
DR. V. SIVADASAN (Kerala): The students in various centres in the nation have 
faced huge problems because of glitches involved in conducting the University Grants 
Commission - National Eligibility Test on 9th July, 2022.  Multiple centres from Odisha, 
Bihar, Uttar Pradesh, Telangana, Andhra Pradesh, Kerala and many other States 
have reported multiple kinds of issues.  In some centres, candidates were unable to 
attend the exam and in many other centres, candidates were forced to attend the 
exam in suboptimal conditions.  In many places, not only the examination started late 
by several hours due to server issues, but candidates have also complained of 
repeated logging off during the test. 
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 Along with this, the very first CUET undergraduate examination has also ended 
up being a catastrophe due to poor planning and last minute changes in the 
examination centre.  Many students were unable to attend the examination as they 
were informed upon reaching the centre that their allotted centre has been changed 
while others were told it has been rescheduled.   
 The reasons for such glitches in conducting exams should be enquired into 
strictly. This can affect the credibility and reputation of the exams.  So, there is a need 
to ensure that proper enquiry takes place into the causes of the glitch and the 
prestige and credibility of the national exams are restored.  Also, all those candidates 
who were denied of their rightful opportunity to write the exam should be given their 
fair chance. 
 
SHRI JOHN BRITTAS (Kerala):  Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 

 
 

ANNOUNCEMENT BY THE CHAIR 
 
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Members, the swearing-in 
ceremony of Shrimati Draupadi Murmu, President-elect will take place on Monday, 
the 25th July, 2022 in the Central Hall of the Parliament House.  In order to facilitate 
the Members to attend that ceremony, hon. Chairman has decided that the Rajya 
Sabha will meet on that day at 2.00 p.m. instead of 11.00 a.m.  Accordingly, the 
House is adjourned to meet at 2.00 p.m. on Monday, the 25th July, 2022. 

 
The House then adjourned at twelve minutes past five of the clock till  

two of the clock on Monday, the 25th  July, 2022. 
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